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LOK SABHA

March 19, 1958/Phalguna
28, 1880 (Saka)

Thursday,

m——e

The Lok Sabha met at Eleven of the
Clock

[Mr SpeaAkER 1n the Chatr]

ORAL ANSWERS TO QUESTIONS

Mr, Speaker: The House will now
take up questions

Shr1 Keshava

Shri Manubhal Shah: If I have jow
permis.aon, I might club the answer
to @ 1373 also which relates to the
samt subject

Mr Speaker: Ye-
Automatic Looms

1

 Shri Keshava:

| Shri Rajendra Simgh:

| Shri Nagn Reddy:

{ Shn Vasudevan Nair:
*1384. { Shri N. R Munisamy:

| Shri Bose:

| Shri Tangamansi:

Shri Ram Krishan Gupta:
| Shrf Sarju Pandey:
| Shri Siddananjappa:

Wil the Mimster of Commerce and
Industry be pleased to state:

(a) the criteria laid down by Gm-
ernment to allocate automatic loom:.

(b) the number of automatic loo:ns
proposed to be imported during the
currenl year; and

fc) the foreign exchange involved’

The Minister of Indusiry (Bhri
414 (A1) LSD—1

_———a

==

7104
., Mayubhat Shah): (a) to (c) A state-
' men, = laid on the Table of the

-

Houge [See Appendix IV, annexure
. No 77 1 .
#Autgmatic Looms in Cotton Textile
Mills
+

Will the Minmster of Commerce and
Indystry be pleased lo state

(4) whethe:r the deusion to mstal
250p automatic looms per year from
195§ |n the cotton Textile Industiv
has heen approved by Government,

(h) 1f «o th¢ number of labourcis
like]y o be retrenched each year as
1 IC.ult thereof, and

(v) the steps Government proposc
‘0 take to 1ehabilitate the retrenched
Pelsons”

Indusiry (Shri
(a) Yes, Sir.

The Mimster of
Manyphay Shah).

by and (c) The wheme of 1n-
~tallzion of these automatic looms
will pe governed by the prmciples
aritied at, at the I5th Session of the
Indian Labour Conference which
mier gha stipulates that there should
ho 1etrenchment of labour bid
any jabow; 14 displaced on looms, they
will he absorbed 1n other departments
of the same mills Not more than a
thougand to fifteen hundred workew™
PCT year all over the country are.
likely to be affected by this scheme
and eyven that number, as said aboue,
will pe absotbed in the induslry.
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‘' Shri Keshava: May I know whe-
ther 1t 15 a condition precedent for
granting of this Licepce or permission
for the importing of these automatic
looms that the workers who are like-
ly to be unemployed are definitely
proviied for?

L

Shri Manobhai Shah: That i1s what
I have already said in answer to
parts (b) and (c) of SQ No 1378,
that thus i1s subject to the code evolv-
ed by the Indiag Labour Conference
that there will be no retrenchment or
displacement as a result of either the
additional establishment of these
automatic looms or the replacement of
the old ones

v/ Shri S M. Banerjee. A commutiee
consssting of representatives of vai-
10us Central trade union orgamsations
has been formed to discuss this
issue [ want to know whether a
particulas member of this committee
belonging to the All India Trade
Union Congress gave three sugges'-
1ons, and if so, what those three
suggestions are and what the reaction
of the Government thereto is

Shri Manubhai Shak: Which com-
mittee 15 the hon Member referring

to”

Shr1 8 M. Banerjee: The committee
of the Central Trade Union Congress
whuch is considering the question of
automatie Jooms

Shri Manubhal Shah: A letter wa-
recewed while we were discussing this
matter, from the AM India ‘Trade
Union Congress, and that was what
Shn 8§ A Dange also mentioned on
the floor of this House when this
matter was debated upon here It 1s
not possible for the Government of
India to establish these three thousand
looms at one place in the public sec-
tor mamly because thig is a divers-
fied industry producing different
patterns of production, and that can
be tackled only as an ancillary to the
existing textile industry

Mr. Speaker: 1 want to know one
thing from the hon Mimster Was not

MARCH 16, 1959
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wthis matter explained on the foor o
the House? [ remember on a prior
occasion, the hon Minuster mentioned
the figure of three thousand looms
And we had a lot of discusson over

this

(=
o« Shri 8. M, Banerjee: May I ex-
vplnm" This 48 after that discussion

~ Mr, Speaker: Again and agun,
_,thew matters are coming up I would
. request the hon Minister to intimate
to us if ® had come up earher Of
course, we are trying to be watchlful
and have a register to indicate whe-
ther a similar question has been ans-
wered If once a question 1s answered
during a session, If there are an)y
further supplementaries that hon
Members want to ask, or they do wha-
any further elucaidation, they will, n

* the first instance, write to the hon

Minmister and get the information
What 1 find 15 that new matters do
not come up here at all

' Shri 8 M Banerjee This i1s a now
matter

Mr. Speaker. Sometimes, one hon
Member takes the trouble and then
tables a question, other hon Menm
bers try to follow 1t up later on
without exerting themselves

v Shri 8. M Banerjee: Three
gestions were made

Mr. Speaker: Hereafter, [ woulos
suggest this As soon as  question<
are received by us, we send
copies of those questions to the hon
Minusters, and as quckly as possible,
they should intimate to us if those
questions or simi'ar questions whert
these matters could have arisen had
been already tabled, so that the field
may be free for other questions m
new matters to be elucidated, instead
of hon Members saying, T am gomng
to refer o your answer on the pre-
vious occasion, come along, I shal
fire some other short question and so
on; this takes away our time un-

sug-

 necessarily

" Shri B. M. Banerjes: ¥ you will
kindly allow me, I shall explain
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Mr. Speaker: I know there can be -
other matters, But no subject »
exhausted during the question hour

Shri 8. M. Banerjee; This 1s a new
thing

Mr. Speaker: I shall allow this
But hereafter, that will be the rule

Shri 8 M. Banerjee: In regard to
one of the suggestions, the hon Min-
ister has replied already that 1t is not
possible to have a umit in the public
sector The other two suggestions
were

Mr. Speaker: What 15 the question®

Shri 3 M. Banerjee: May I know
whether 1t has also been  suggesied
shat the new unit should be started
with fifty per cent share from the
private sector and also whether the
installation of automatic looms should
be done only in those factones or
those private enterprises where they
promise to export the production on
thoss looms?

Shrd Manubhai Shah: All these are
contamed 1n my answer If the hon
“ember reads the statement loid on
the Table of the House, he will find
the answers there This matter wac
raised in the course of the debate also,
and we had clearly indicated that
preference would be given for the
establishment of these automatic
looms only to such mills a5 were
recady to export Secondly, it 15 not
poasible either to have all the three
thousand looms = & single factory
n the public sector or to have #ifty
per cent participation of the private
sector theremn

Shri 8. C. Samanta: With reference
to SQ No 1378, may [ know whe-
ther 2500 looms will be installed in
1959-80 and whether any programme
has been drawn up i1n that behalf, and
!h! 90, the State-wise break-up?

Shei Manabhai Shah: The pro-
gramme 8 being drawn up by the
committes of two persons. The pre-
“ent approach to the problem s that
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these 3000 looms earmarked for ex-
port, and the 7500 looms at the rate
of 2500 looms per year for three
vears wiil all be allocated to the
deserving mulls pro rata, according to
region-wise considerations also

Shri P C. Bose: May I know whe-
ther those mulls whach have already
introduced automatic looms in place
of plain loom have been able to
absorb all the retrenched hands?

Shrl Manubbai Shah: Yes

Shn Warlor: May I know the
number of units recewving the allot-
ment of these 3000 automatic iooms
now?

Shri Manubhal Shah: It has just
clarted, the committee 15 going into
1t, and as soon as the allocations are
made, the necessary information will
be supplied to the House

Shri Goray How many workers
are hkely to be affected and thrown
out of employment?

Shri Manubhai Shah: That 15 what
1 have indicated The number wall
be about one thousand to one thousand
<nd five hundred workem per year,
over the whole country, and 1t should
not be difficult for such a big indus-
try as the textiles to absorb that small
number

Shri Jadhav. May I know how
many automatic looms were sanction-
ed prior to 1858, and how many of
thern have been installed upto this
time

Shri Manubhai Bhah: The old
scheme, as the House 1s aware, where
a penal levy of excise duty was
mmposed had not worked successfully,
and in fact, this new scheme 1s really
the replacement of the entire old
scheme by the new scheme both for
replacement and for addition As far
as the whole country 1s concerned, due
to one reason or the other, so far, only
10,000 to 12,000 automatic looms are
operating in the textile mulls sector.
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Shri Achar: The Minister was
pleased to refersto a condition pre-
cedent. If that i1s followed, will it
not affect adversely the cost of pro-
duction?

Shri Manubhai Shah: On the con-
trary, it 1s expected that both the
quality will go up and the cost might
slightly go down.

Shri 8. M. Banerjee: Are Govern-
ment contemplating taking over cer-
tgin closed mills—which are closed at
present—and  installing  automatic
looms in those mills and seeing that
they should be in the public sector?
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Shri Manuphal Shak: This hardly
arises out of this question.

! o wo wwf : ¥ ag frdzr v oW
et W fie s fraelt weferd gl
w1 T arEnifer I A
o gt & vl ot vt Tewr Nrewy
¥ S qa ww ) g

oft spwrk WTg : XEET QT wATH
AT ATQT | A Hmwer wHE wRY-
#few o ®Y Wy w0 oy qg R
et for gt wefrerdy oy & ot ol
o s e At g ot e oft
AT e & ael

Plants for Basic Drugs

+
 Shri Subodh Hansda:
Shri S. C. Samanta:
Shri R. C. Majhi:
Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Shri Bhakt Darshan:
Shri Shree Narayan Das:
Shri Nagi Reddy:
Shri Ramam:
Shri H. N. Mukerjee:
Shri Muhammed Elias:
Shri Vidya Charan Shukla:
Shri V P, Nayar:
Shri Punnoose:
Shri Kodiyan:
Dr. Ram Snbhag Singh;
Shri Madhusudan Rao:

*1365.4

Shri Vasudevan Nllr

| shdAll'l'uh

{ shri A. K. quah.n:

(| Shri Warior
Will the Minister ofcnmmnd
Industry be pleased to refer t the
reply given toSurredQuasﬁqu.b
230 on the 25th November, 1858 and
state:
(-)Mnrﬂw report of the
Russian Experts with regard to the



setting up of production units of base
drugs m Indiz as siso for carrying
on Tesearch n drugs and pharmaceuti-
cals bas since been considered;

(b) £ s0, the main festures of the
report, and

{c) the decmion taken i1n the matter”

The Minister of Indusiry (Bhri
Manubhal Bhah): (a) to (¢) A team
of Soviet experts which visited India
during August-October, 1858 on  the
invitation of the Government of India
to discuss the scope of different drug
projects to be established with their
cooperation submitied a report before
their departure This report 1s under
active consideration of the Govern-
ment and necessary esteps are bemg
taken to mmplement the same A
summary of the scope of these pro-
jects and the estimated total invest-
ment 1s laid on the Table of the
House |[See Appendix IV  an-
nexure No 78]

Shri Subodh Hansda: The Minister
has just now said that the report has
been submitted When was it sub-
mitted and whv has it taken so much
time”

Shri Manubhai Shah- It will hardly
be two months, because they left m
October 1958 when they submutted the
report As the hon Member 1s aware,
two of our senior officers are currently
m Moscow almost finalising the agree-
ment

Shri Subodh Hansda* From the
statement, I find that five factories
are proposed to be set up m India
May | know whether selection of the
sifes has been completed, and 1f so,
which are they?

Shri Manubhai 8hah: This matter
has also been explained before the
House several times A Techmcal
Commuittee of the Planming Commus-
sion 13 going into the question as to
yWhere each of the umts should be
located

Dr. Sushila Nayar: Drug produc-
tion is vunder the Commnerce Ministry

public sector are, as the House 1is
aware, being looked after by this
Ministry, and we are taking steps to
see that every drug project, whether
m the public sector or the private
sector, 18 allowed to manufacture in
the most economic way the widest
orbit of basic essential drugs

Y sy w5t : o faEor <A o
§ W wey 3§ wamar o 3 fe
afeqer corew & ar¥ F waiy Wy
€y et & At F N ow g 97
faare feay ot <gr & 1 & AT A
g ¥ e d g an uré
tfs mmsrdrife e S &
frr ag wfeg & vt ereT aga awr
WA §, T T § T IO R
# 7T A9 AT A §, afe @ g,
At w7 et e w7 femrmar g o
=T feg I N aemar g ?

oft woprk wg ¢ fege o g
aTT W ¢ W g q=T v feer Wy
ot qfear o wg 7 freelt €0
qe ﬂoﬁmivﬁmmw
A urgr @ W @ o @
A wiE gk o arf € o wh
T g TR T st @

ﬁ'o!om:mww
# g wifgx 7 fear § fr oy wifeme
#fererr o wrar a7 ag fr fer were
T Tt § WY war ag wreft @t Tt
o1 7 W7 I F e W e e
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7T H§ Fovreue o § sic s @
oY wg war foeritdey §, g & wrer
wrge § 1 & ag oty g g fe o
faridde & at § Towre W e
Ry ?

(@) 1 ke -pd - el g0t
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Wi Rt Bfee @ axd §
AT N Qg R
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L )

Shri A. K. Gopalan: May 1 know
whether any survey of the raw
materials for this industry has been
made, and if so, in which region?

Shri Mannbhal Shah: These ae
different industries based on different
raw materials and the Technical
Comunittee, before recommending the
siteg to the Planning Commission andi

MARCH 10, 1956 Oral Anawers Ti54

the Government of India, will take
into consideration all those repects,
including the availability of raw
materials.

Shri Jalpal Singh: In this project
of five pharmaceutical plants totalling
abous Rs. 30 crores in cost, may we
know what would be the foreign aid
component; and whether the Russian
experts will be working here or our
teams will be sent to Russia for
training?

Shri Manubhai Shah: The total
foreijgn exchange component ¥ 80
million roubles, and the entire credit
is coming from the Soviet Union as
far as these flve projects are concern-
ed. Two teams from the Soviet Union
came uptil now. One team went from
our country headed by our Senior
Industrial Adviser. Currently, there
are two highly-placed Government
officials discussing in Moscow Several
young technucians will be sent out
from our country to be trammed to
Russia, and Russian experts will alan
come here to train our people in the
factory site itself.

Shri Warlor: May 1 know whether
in this respect any  representations
had been made by any of the cham-
bers of commerce or drug manu-
facturers’ assocmtions”

Shri Manubhal Shah: Theie are any
number of representations received
perhaps over a thousand, each wanting
the location of every factory in that
particular place. All these memoranda
are being very thoroughly scrutinised

Shri 5. M. Banerjee: In the state-
ment, 1t 15 stated that we will have
five unuts. May I know whether all
these factories are going to be estab-
lished within the Second Five Year
Plan period”

Shri Manubhai Shah: The work is
now almost finalised on the agree-
ment side and there is no reason *vhy
in the next two years we should not
be able to take a big leap forwarde
Many preliminary preparations will
be over and perhaps the actua] plants
will start functioning at the end of
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the first year of the Thard Plan or the
beginning of the second year of thal
Plan

Shri Radhelal Vyas; May I know
whether Government have framed
any adea as to the requirements foi
location of the basic drug umits? If
s0, what are those requirements”

Shri Manubhai Bhah: I have heen
saying all thig time that the question
of location 15 being looked into m
very great detail by the Technical
Committee of the Planmng Com-
mission

Shri Radhelal Vyas: That 1s not
my question I have heard what he
said I want to know whether de-
firhe TEQUATEINETS nave DEEn ascer
tained and they have been made
known to the Techmucal Commatted
and also to the State Governments who
can send thar rccommendation. on
the basis of those requirements

Shri Manubhai Shah* The Sowviet
team'’s report has been circulated to

all the State Governments giving
complete detasls of what the variou-
projects will requre Internal d:-

cussions are also gong on wath a lot
of correspondence with State Govern-
ments  Whenever they make an
enquiry, the whole information 1
<upplied to them

Shr Rameshwar Tantia: Apart from
the Soviet Government, will we also
consult Switzerland who are con-
<idered to be one of the best manu-
facturers i this line?

Shri Manubhai Shah: This hardly
arnises out of the question

Shri Joachim Alva: May I ash
a question®”
Mr. Speaker: The hon Member 1.

not a party to this question

Shri Radhelal Vyas. May I request
the hon Minister through you to place
a copy of the report sent to the State
Governments on the Table of the
House so that we may also undei-
stand, study and send our recom-
mendations?

PHALGUNA 28, 1880 (SAKA)
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Shri Manubhai Shah: At this stage,
when the negotiations are currently
gomg on, it will not be very correct
{0 place that report for publication
But it 15 our infention, as soon as the
agreement 1s finalised, to place a copy
of the agreement and of the report on
the Table of the' House

Shri Joachim Alva: The other day
¢here was a discussion about the
jnanufacture of certain drugs in the
Hindustan Anti-bioticse m  contratt
with an American firm At the same
fime, we are carrying on negotuation
with the USSR I want to ask on
a pont of information whether the
firm of Merck's, with whom we have
an agreement for manufacture of
drugs in Hindustan Anti-bmotics, have
glso through their German constitu-
gnts  an agreement with Sarabha:
Chemicals for the mmpoit of chemi-
cals?

Shr1 Manubhai Shah. There are too
manyv thungs Firstly, this company
ys an American company It was not
done through a company i1n German)
They have no collaboraton, as far as
we know, with Sarabhar’s As far a-
the negotiations are concerned, for
¢very heavy industry project we cari}
on negotiations with quite a number
¢t countries, trying to select different
items and the best collaboration avail-
able at a particular given moment of
{ume
[ ]

Dandakaranva Scheme

+
[ Shri R C. Majhi:
Shri Rameshwar Tantia,
Shri § M Banerjee:
Shn A. K. Gopalan:
Shri Tangamanl:
Shri Supakar:
Shri Ajit Singh Sarhadi:
Shri Assar:
Shrl D. C Sharma-
Shri Vajpayee:
Shri Mohan Swarup:
Shri Aurobindo Ghosal:
Shri 8. C. Samania:
*1368 < ::ﬂrl :::ﬂ Hansda:
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| 8hri Panigrahi:

Will the Miuster of Rehabilitation
and Minority, Affalrs be pleased to
refer to the reply given to Starred
Question No 4 on the 17th November,
1858 and state

sla) lurther progress made m the
reclamation work under the Danda-
karanya Scheme,

{b) the number of drplaced per-
sons hiving in and outside camps who
have applied so far for resettlement
in the Dandakaranya area;

-

(c) the number of families so far
settled in the area and the facilities
provided to them;

(d) what percentage of the peisons
rehabilitated there are from refugee
camps outside West Bengal;

(e) whether there are any pro-
posals for resettling dsplaced persons
from West Pakistan there, and -

(f) if so, their number?

The Deputy Minister of Rehabili-
¢ation (Shri P. 8 Naskar): (a) So
far, about 1500 acres have been re-
claimed of which nearly 1000 acres
are ready for cultivation, except con-
tour bunding which is to be taken in
hand shortly.

{(b) About 27,000.

(c) 84 These are skilled workers
such as motor drivers, mechanics etc
They have been provided with shel-
ter, medical aid, employment and
recreational facilities. Since the reply
was drafted, another batch of  about
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200 femilies comprising about 1000
persons have been sent to Duanda-
karanya

(d) NilL

(e) No

(f) Does not arme

Shri R. C. Maj¥: May I know when
the displaced persons who have ap-
plied for settlement will be gettled?

Mr. Speaker: In thus Dandakaranya
scheme®

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): It has already been stated
by my colleague in reply to the
question that we have taken nearly
300 families up till now,

Shrimati Ila Palchoudbhuri: There 1s
some apprehension felt about the
supply of water in the Pharasgaon
area about the schemes for drnking
and irrigation water from the Jogom
river May I know how far it has
progressed and whether it has heen
iaken up®

Shri Mehr Chand Khanna: The
epprehensmon is not well founded I
have been there myself and 1 have
ween the wells functioning

Shri Jaipal Singh: Last July when
T asked thxs question, the hon
Minister told ug that the plan w.
to wind up all the refugee camps In
Woest Bengal by next July That 15 to
say 20,000 to 30,000 people will be
sent to Dandakaranya and the Govern-
ment of West Bengal itself would
rehabilitate about 10,000 famulies
May I know what is the present
position?

Shri Mehr Chand Khanna: The
present position is that during the
last 2 years we have really moved
about a lakh of persons from camps
in the Eastern Zone and the pro-
gress of dispersal and rehabilitation =
going on steadily.

Shri 8. M. Banerjee: May I know
whether the displaced persons now
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stationed in Besldah station have slso
been approached to shift themselves fo
Dandakaranys; and, if so, how many
have volunteered themselves?

Shri Mehr Chand Khanna: I am
having a proper screening and sur-
vey made of the families in the camps
in West Bengal including those at the
Sealdah station and in vagrant
homes Plans are being formulated to
remove all those who are eligible and
who are willing to go The move-
ment up till now 1s entirely voluntary

Shri SBapakar: May I know what
area of cultivated land 1s either ac-
qured or proposed to be acquired and
whether the displaced persong from
dhose  amape il he nrgnarly re-
hahilitated or only paid compensatmon
and made refugees”

Shri Mehr Chand Khanna: The
compensation law does not apply to
the eastern region at all

Shri Supakar: I want to know what
amount of cultivated land 1s bewng
acquired for the purpose and whether
those persons who are in cultivating
possession  of those lands will be
properly rehabilitated elsewhere or
whether they will be paid only com-
pensation

Shri Mehr Chand Khanna As far
as the district of Bastar i concern-
ed, all the land that we are getting
belongs to Government, and, in  the
districts of Ambikapur and Dharma-
1aigarh, we have purchased private
land But, I have taken care to see
that the original tenant is not dis
tupted

Shri Braj Raj Singh: In the
Madhya Pradesh region of Danda-
karanya there are certain indigenous
people who are being uprooted from
their landg which are being taken
away and they are not being paid

as compensation and their
(lplture is being  destroyed—mainly
divasis.

Shri Mehr Chand Khanna: I do not
think the information of the hon.
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Mewmber 1s correct. I just stated that
we gre taking only Government land
in the Dandakaranya region which
fally 1n the M.P, zone. And, as re-
gards tribals, I have given categori-
cal gssurance 1n this House that their
interests will not only be protected
but wall be advanced also

Shri Jaipal Singh: In view of Gov-
€Mment's policy to encourage the
Adivasis to take to settled agriculture
Instead of jhooming (shithing) culti-
vation, may I know what area has
been earmarked for Adivasis In this
Partscular  Dandakaranya area and
how many Adivasis will be settled
there permanently including the
People who have been displaced so-
far p; Pharasgson and other Breas
are concerned? I want figures

Shri Mehr Chand Khanna: 1 have

discussed  this question with  Mr.
Naronha, a very senior officer 1n
Mydhya Pradesh who 1s a  great

friend of the tnbals (Interruption);
and in consultation with him, certain
Proposals are bemng formulated to
allocate reclaimed land to the tribals
45 well Our present intention is to
allocate about 25 per vent, of the re-
claimed land to the tribaks

Shri Kasliwal: May I know whe-
ther any refugee families which had
already been settled i some other
States like Rajasthan and Saurashtra
have now applied for settlement im
Dandakaranya®

Shrl Mehr Chand Khanna: There is
NG question of shufting from Rajasthan
or any other State of families who
have received full rehabilitation bene-
fits there :

Shri Panigrahl: Previously the Gov-
efnment decided to rehabalitate 4,000
refugee families by March, 18590 imr
Dandakaranya. But, now the hon
Minster stated that only 300 families
hgve been removed May I know
Whether Government will be in =
Position to stick to the date fixed to
close the camps by July, 19597

Shri Mebr Chand XKhasna: The
second part of the question is entirely
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hypothetical. As regards the first
gart, I can only say that by experience
X am trying to be very cautious.

Shri Panigrahi: What is the reply,
Sir? He said....

Mr. Speaker: He cannot force these
people to go. He is trying to induce
them to go. As and when they are
viumltogo,uuywmbeuk.m. That
is the meaning of the Minister's reply.

Shrl Panigrahl: Sir, no date s
stated.

Mr. Speaker: Therefore, the dates
<cannot be given.

Shri S M. Banerjee:
say that, Sir.

Mr. Speaker: That 1s what 1 have
understood him to say

Shri Hem Barua: May I know whe-
ther compulsion is exerted on West
Bengal refugees so ac to rehabihitate
them in Dandakaranya and on this
account to doles so far enjoyed by
the refugee famulies are being stopp-
«d? If so, why 1 it so®

He did not

Shri Mehr Chand Khanna: Thus  1s
oot correct. The doles of only those
persons have been stopped who
through screening, which we have
®been undertaken in consultation with
the State Government, are found to
be ineligible For non-refusal of
any family to go to Dandakaranya, as
yet, not a single person’s dole has
been stopped. I stated just a 1ittle
while ago that up till now the move-
ment 1s entirely voluntary. I have got
about 5,000 families now from camps
who are waiting and who have applied
for being rehabilitated in Dandakar-

anya.

Shri Vajpayee: May 1 know if there
is a proposal to mske Dandakaranya
= Centrally Administered area so that
the different States may not come in
the way of setting up an efficient ad-
wministration?
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Shri Mehr Chand Khanna: There is
no such thing at all. This is a body
set up in consultation with and with
the cooperation of the State Govern-
ments concernad, though adminis-
tratively, it is under the control of
the Government of India.

Pandit J. P. Jyotishl: May I know
whether Government has estimated
the average income that these pecple
settled there are making by the var-
jous works thaf have been given to
them?

Shri Mehr Chand XKhanna: The
scheme 1w just starting.

Heavy Machine Building Plant
+ L]
1367, Shri 8. C. Samanta:
Shrl Sobodh Hansda:

Will the Minuster of Commerce and
Industry be plessed to state:

{a) whether it 1s a fact that the
Heavy Machine Bwlding Plant at
Hatia w1l manufacture machinery for
integrated steel plants;

(b) if so, whether any priority will
be given to the manufacture of
machinery for fertiliser plants, and

(c) whether any provision is pro-
posed to be made m the Third Five
Year Plan therefor?

The Minister of Industry (Shri
Manubhal Shah):

(a) Yes, Sir.

(b) The proposed plant will have
capacity for the manufacture of some
items of machinery required for other
branches of heavy industries as well,
including fertilizers, In fact Govern-
ment are taking separate steps for the
provision of necessary facilities for
the manufacture of fertiliser plants.

(c) This will be considered at the
appropriate time.

Shri 8. C. Samanta: May I know
whether any contract with any foreign
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firm has been entered into for the
construction of these things?

Shri Manubhal Shah: As the House
s aware, this plant is being erected
with the technical collaboration of the
USSR

Shri Subodh Hamsda: As a number
of fertiliser factories are going to be
#et uUp 1n our country and most of the
machinery for these fertiliser factories
have been fabricated 1n our own coun-
try may I know whether the import
of this machinery has been stopped,
and, if 20, what would be the foreign
exchange saved by this?

Shri Manabhat Shah: This particular
question relates to the Heavy Machine
Building Plant to be established at
Hattia 1n Ranchi That has got Soviet
collaboration And, for the Foundry
Forge we have Czechoslovakian col-
laboration What we are trymmg to
manufacture 1s the steel plant as men-
tioned in the answer and we are also
going in for ancillary production of
several component fertihiser parts As
the hon Member 15 aware even for
the Rourkela fertihser the Sindn
Fertiliser Company 1s providing about
Rs 8 crores worth plant and equip-
ment

Labour Participation im Management

*1368, Shri Ram Krishan Gupta: Wil
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No 850 on
the 11th December 1958 and state

fa) whether all the umts which
voiunieered to set up joint manage-
ment councils have since set them up

(b) if not the names of such umts
which have not set up joint councils so
{ar, and

(¢) the nature of action taken 1n the
matter?

The Parliamentary Secretary to the
Minister of Labour and Empioyment

udd Planning (Shri L N, Mishm)-
.(a) Neo

(b) A statement 1z Inad on the Table
of the Ssbha [See Appendix IV, an-
nexure Ne. 78]
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(e) Persuasion

Shri Ram Krishan Gupta: May I
know whether the owners of these
units have expressed any difficulty in
setting up joint management councils?

Shri L. N. Mishra: There are about
19 umits which have not yet establish-
ed these councils but different units
have different difficulties, but none of
them have got any serious difficulty

Shri Keshava: May I know if any
effort has been made 1n thie direction
in the public sector and i1f so, with
what effect”

Shri L. N. Mishra* Yes, Sir, 1t has
been introduced in the publhic sector
also

Shr: § M. Banerjee: In reply to (c)
the hon Minister has said ‘Persua-
sion May I know why the same
scheme 15 not being introduced m the
public sector undertakings when the
public sector 13 under the Central or
the State Governments® What are the
difficulties and why have they not
been :mplemented?

The Minister of Labour and Employ-
ment and Planning (8hri Nanda): Yes,
Sir We have taken up thig question
with the Ministries concerned and I
hope 1n course of time more and more
units will come under the system of
joint councils and workers' participa-
tion

Shri Ram Krishan Gupta: May I
know whether there 15 any proposal
to introduce legislation 1n this respect?

Shri L N Mishra: No

Manufacture of Newsprint and Paper
in Mysore State

1
Shri Rameshwar Tantia-
Shri Ram Krishan Gupta
Shri Keshava
Shri Raghunath Singh

Will the Minister of Commerce and

Industry be pleased to refer to the
reply given {o Unstarred Question Ne.

*1370
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22 on the 11th November, 1957 and
state:

(a) the progress made so far in re-
gard to the scheme for the manufac-
ture of newsprint and paper in col-
laboration with the USA in Mysore
State;

(b) what will be the capital inves-
ment; and

(c) the time by which the factory
ill start functionung”

The Minister of Industry (Shri
Manubhai 8hah): (a) Necessary con-
sent to the issue of capital and licence
for import of plant and machinery for
paper have since been granted No
newsprint manufacture is covered mn
this scheme

(b) Rs 427 crores.
(c) 1861 or early 1962,

Shri Rameshwar Tantia: May I know
whether after the manufacture of this
newsprint we will be self-sufficient in
our requirement of newsprint?

Shri Manubhal Shah: It 1s such a
gigantic eountry. Our paper consump-
tion 1s the lowest in the world We
may or may not be self-sufficient, but
we want more and more paper pro-
duced so that it would be better for
education and pther things

Shri Shivananjappa: This paper
factory was originally proposed to be
located in Mandya in Mpysore State
Now 1t is proposed to be located in
Bellagola near KRS Dam, far removed
from the source of the raw material
May I know the reason that prompted
the American experts to locate a diffe-
rent place?

Mr. Speaker: Both are in the same
State

Shri Keshava: He
Mandya.

Shri Manubhal Bhah: Originally it is
true that 1t was considered that
Mandya will be a better site, but both
the’ Indlan technicians and the foreign

comes from
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collaborators have gone into the eco-
nomics of the scheme and they have
thought that it is better to locate it
near Mysore; that is why they have
shifted the site,

Shrl Achar: What is the quantity of
newsprint or paper that this factory
will produce?

Shri Manubhal Shah: This will only
produce normal writing paper—
about 15,000 to 18,000, tons per year
or 50 tons per day.

Shri Rameshwar Tantia: The hon.
Minister has said that our require-
ment of newsprint will go up and up.
May I know whether some scheme is
under consideration to establish a mill
in Assam where plenty of raw mate-
rial is available®

Shri Manubhai Bhah: This 1s a ques-
tion on paper and not newsprint But
it 1s true that m Assam also two

paper mills are going forward

Cement o

+
Pandit D N. Tiwary:
Shri Siddananjappa:

Wil] the Minister of Commerce and
Industry be pleased to state:

(a) whether it 1s a fact that cement
manufacturers have expressed their
concern over the small Lfting of
cement and consequent piling of
cement stock in their godowns; and

(b) if so, the steps proposed to be
taken in the matter®

*1371.

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir

(b) The following steps have been
taken for stimulating demand for
cement:

(1) Removal of control on the
distribution of cement at Btock-'
ists’/Consumers’ level.

(1) Withdrawal of all previous
orders and instructions restricting
use of cement on mccount of its
non-availability and insufficiency.
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(iil) Stepping up export of

cement.

(iv) Reviewing the question of
establishment of additional capa-
city from time to time,

Olbcllrmnnuu calculated to im-
prove demand for cement are still
under congideration of the Govern-
ment of [ndia.

Pandit D. N. Tiwary: May I know
whether it is a fact that cement
manufacturers had approached the
Government for contributing cement
free of cost for road construction and
whether that offer has been accepted?

Shrl Manubhai Shah: We have
received no offer free of charge. We
are prepared to accept many offers
lhike that, So far no such offer has
been received They have been urging
that if cement 1s used for road con-
struction, there will be greater use of
cement, resources permitting We can
take up such a programme but on a
very hmited basis

Shri C. D, Pande: May I know if the
Government 1s aware of the fact that
the shrinkage in the cement consump-
tion 1s mostly due to the high price,
particularly on account of the excise
duty of Rs 24 per ton and also be-
cause of the difference between the
basic price of cement Rs 80 per ton
and the selling price at Rs 128 per
ton? It 1s not the main recason for
accumulation of stocks

Shri Manubhal Shah: Basically. it
will not be right to say that the de-
mand for cement has not risen; 1t has
not risen commensurate with the ex-
pansion 1n the cement industry which
15 taking place at a very fast speed.
As far as price 1s concerned 1t does
play a part but not a very major part
The real reason is that both the con-
structional activity and the avail-
abiity of steel have somewhat gone
down

Shri Jadhav: May I know whether
there is going to be any reduction in
the price of cement on account of the
accumulation of stocks?
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Bhri Manubhsi Shah: No, Sir. The
price question of A controlled commo-
dity is worked out by the Tariff Com-
mission giving them just and proper
margin of profit. There is no question
of price reduction because of that.

S8hrl Jaipal Singh: How do our
prices compare with international
prices? Is it not possible for the
Government to expand and increase
our exports?

Shri Manubhal Shah: It is one of
the steps I have suggested We are
currently trying to export two lakh
tons As far as international price is
concerned, it is a bulk commodity
where prices widely fluctuate and it
will be difficult to compare The
reason for some difficulties in our ex-
ports is the heavy cost of transport
and freight chirges

Shri Panigrahi: May I know whether
the demand for cement has come
down 1n the constructional activifies
so far as river valley projects are con-
cerned or whether the demand has
come down only m the private sector?

Shri Manubhai Shah: In both sec-
tors,

Pandit D. N. Tiwary: May I know
whether the steps taken by the Gov-
ernment had relieved the congestion
of cement and, if so, to what extent?

Shri Manubhai Shah: It is too early
to forecast on that. But we do hope
that with the increasing tempo of
development and the coming of the
Third Plan the demand for cement is
likely to go up

o wew TR o, W ST
2303 ¥ ATY WEA Awqr 3V M ¥
fogy ama waife ag 99 wRE & W
AT § W HE & JUNT & oww F
e 7@ & fog fgry miy 0 -

Mr. Speaker: It may also be
answered



129 Oral Answers MARCH 19, 1050

Central Salt Board

-4
Shrimati Tia Palcheadhuri:
*mz.{rmmmam:
{ Shri Hem Raj:

Wil the Minmister of Commerce and
Imdustry be pleased to state’

(a) whether 1t 1s a fact that Gov-
ernment propose to set up an auto-
nomous Central Salt Board,

(b) if so, what will be its constitu-
tion and functions, and

(c) the time by which 1t wiil he set
up”

The Minister of Industry (Shri
Manebhai Bhah): (a) to (¢) The Salt
Committee appointed by the Govern-
ment of India 1n January, 1958, to
consider certain matters connected
with the development of the salt in-
dustry have m their report, submitied
to Government recently, recommend-
ed the setting up of an autonomous
Central Salt rd for sanctioning and
executing schemes relating to develop-
ment works of the Salt Department
and for being entrusted with the res-
ponsibility for welfare schemes for
labour employed in the salt industry
as also for the grant of financial help
m the form of loans to salt manufac-
turers The Central Board, it has been
suggested by the Salt Commiittee,
should consist of not more than 11
members imcluding the Chairman, the
Salt Commussioner, representatives of
Central Governinent, representat.ves
of salt industry including one repre-
sentative from small-scale sector, re-
presentatives of salt labour, represen-
tatives of salt co-operative societies,
representatives of consumers, some ex-
perts and others interested in the Sait
industry as msy be considered neces-
sary by the Central Government from
fime to time

The Salt Commuttee’s recommenda-
tion 15 under consideration, and it 1s
hoped that a final decision wall be
reached in the matter at an early date
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..'.
Shri Bhakt Darshan:
Shri 8, C. Bamanta:
Shri Subodh Hansda:
Shri Ram Krishan Gl"hz

Will the Minister of Commerce apd
Industry be pleased to refer to the
reply given to Unstarred Question Nu
178 on the 20th November, 1958 and
state: *

(a) whether the report of the nine-
man Committee appointed to enguire
into the working of the Salt Industry
has since been examined:

{b) if so, whether a copy of the re-
port will be laid on the Table, and

(c) the decisions taken in the mat-
ter?

The Minister of Industry (Shrl
Manubhat Shah): (a) to (¢) The mat-
ter 1s under consideration i1n consulta-
tion with the State Governments ana
as soon as decisions are taken, the
copy of the report and the decisions nf
the Government thereon will be laid
on the Table of the House

Shrimati Ila Palchoudhuri: May T
know whether the Central Salt Board
will take over all the functions of the
<alt commttees in the various dis-
fricts?

Shri Mauubhai Shah No, Sir The
regional board will eontinue with the
advisory functions as at present [t
15 only for giving greater develop-
mental tempo to this very basic indus
iry of salt that this Central Board is
being considered

*1304.
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Ferd Foundation Grant for Small Scale
Industries

*1574. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus
try be pleased to state:

(a) whether 1t 158 a fact that Ferd
Foundation have given a grant cf
rupees one crore for development of
Small Scale Industries, and

" .ib) the amount expended m cach
State (State-wise)?

The Minister of Industry (Sbri
Manubha! Shah): (a) The Ford Foun-
dation has given a grant of $2 163
millions 1n January, 1958 for the deve-
lopmeni of Small Scale Industries

(b) Therc 1= no State-wise accounts
@s it 1s utilised for the entire country-
wide programme of development of
Small Scale industries

Shri Ajit Singh Sarhadi Mav I
know whether any criterion 1s kept
in view as to which industries arc to
be given priorities and so on”?

Skri Manubhai 8hah: This program-
me 15 a continuing programme ‘The
Ford Foundation makes annual grants
Thi: one came m 1958 January and it
1s really for financing the establich-
ment of extension service institutes
which we are now establishing--one
major mstitute for each State

Shri Warler: May I know wheiher
‘he small industries in Kerala have
been included for the purpose of thess
grants”

Shri Manubhal Shah: Yes, Sir
Kerala 12 always one of the Stales to
he included

fhri 8. M. Banerjoe: May I request
the hon Minister to lay a statement on
the Table of the House as to how thic
amount has been spent Unless we
know what small-scale industries and
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m which State are included, 1t i3 not
possible to ask any question

Shri Manubhal Shah: It 1s for small-
scale industries The entire accounts
of i1t are rendered 1n the normal ac~
counting procedure,*and the debits
which are given under these different
heads are also given in the reports

Shri Sinhssan Singh: May I know
whether Government has defined what
it means by small-scale industries®
Does 1t include those which are run
by power also”

Shri Manubhal Shah: The originai
definition of small-scale industries was.
50 men working and Rs 5 lakhs
capital investment with power, and
100 men working with Rs 5 lakhs
capital investment without power”.
Recently the Small-scale Industries
Board urged on the Government of
India and the Planning Commission
has finally accepted the defimition "“S0
men working per shift with Rs 3 lakhs
capital investment with power, and
100 men working per shift with Rs §
lakhs capital investment without

L

power

Shrl Ramanathan Chettiar, May 2
know whether the Small-scale Ser-
vices Institutes would be entitled to
gel a grant from the Ford Foundation™

Shrn Mannbhai Shah: Yes, Sir
ATEN-AgTe  wraTioe WO

*30% W Wwr WA W7 ww
st e fewsaw v & ATIfew
WA FET Yo7 ¥ IV ¥ WAW F
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sSqIATfeE F¥777 & RAOHET 39 7 W
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The Prime Minister and Minister of
External Affairs (Shri Jawaharia?l
Nehrn): The matter 13 stiH  under
negotiation with the Government of
Nepal and the changes in the exwting
Agreement have not yet been finalised.
It would not, therefore, be proper io
give details at this stage



<ess of widespread general election
and before that for months they have
‘been preparing for it, and hence it
was difficult to take up this matter.
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Shri Assar: May I know whether
Government 15 aware that recently
some of the Nepali papers have criti-
«<ised some of the Indian merchants
who exploit unduly the loopholes of
the present agreement; and, 1if so,
what action Government has taken
against those merchants?

Shri Jawsharlal Nehru: I do not
read the Nepali papers I do not
know, i1t might well be that some of
them have cniticised 1t

Shri RBamanathan Cheitiar: May I
know how long will be the duration
for which this agreement would be
entered with the Nepal Government?

Shri Jawaharial Nehru: I do not
%know, Sir.
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Mr. Speaker: He wants to know
whether it is for @ short perlvd that
this agreement has been entered.~

Shri Jawaharial Nehru: Normally
the durations are 5 years, 10 years,
something like that; I do not know
exactly

Tin Material

*1377. Bhri M. R, Krishna: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that a large
number of tin-makers in the country
have become idle as & result of non-
availability of tin matenal;

(b) whether any representations
hana . mada ‘o Covmnmant, by tha.
tin-makers; and

(c) how many co-operative societies
are engaged in this work and how
many of them have closed down for
want of material®

The Minister of Industry (Shri
Manubbai Shah): (a) to (¢ No*™
Complaints have been received by
Government on any closure of such
factories However, there 1s an acute
shortage being felt in the countiy due
to restricted foreign exchange releas
ed for the import of tm-plates

Steps are being taken to increase
the production and supplies of tin-
plates As far as the information Is
avatlable wifh Government, no ex-
clusively tin fabricating co-operatives
are there

Shri M. R, Krishna: May I know the
total quantity of tin-plates required
in this country, and whether the entire
quantity 1s found locally or any portion
of 1t has to be imported?

Shri Manubhai Shah: About 80,000
tons to 1,00,000 tons are requred
every year The indigenous produc-
tion is only 64,000 tons and the
balance has to be imported

Shri M. R. Krishna: May I knay
whether any quantity has been spec-
fied for the use of small-scale indus-
tries and the small artisans; if so,
whether their entire demand is met’
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Shri Manabhial Shak: Yes, Sir. The
small-sonle industries got thair guota
through the Director of Industries. He
dssues the essentiality certificate
against which the Qﬂomﬁms are

i= in the form of not levying the
excise duties?
Shri Mannbhal Shah: There are

logical aids from service institute and
extension centres

oft Fegreor Foy : o 3t Y
wE fear § av g ?
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Loans to Displaced Persons in Tripura
*1578. Shri Bangshi Thakur: Wil

(a) whether it is a fact that many
dirplaced families in Tripura have
secured land with thelr own efforts
and applied for loan under Type
1ySchemes;

(b) whether it is a Tact that their
cases are pending decision for the last
two years; and
41¢ (Ai) LED -2

land with clear title with their owm

efforts
(b) No. It is only recently that they
the pur-

y
produced evidence to prove
chase of land.

The

(¢) Does not arise. ot
the 105 families are expected to be
disposed of before the end of March
this year.

Shri Bangshi Thakur: In view of
the fact that the Government is con-
templating to wind up the Relief and
Rehabilitation Department in
shortly urt the payment of
displaced persons of Tripura
delayed, may I know whether
Government is going to give the
fugees of Tripura loans; if so, when?

The Minister of Rehabllitation aad
‘Minority Afiairs {Shrl Mehr Chand
Khanna): If I heard him

H

financial year. As regards the dis-
placed persons who'are there, their
cages are being looked into and im
some cases already rehabilitation
assigtance has been advanced. The
ather cases are under examination and
1 hope they will also be disposed of.

All-Indis Domestic Workers Union

15T,
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The Deputy Minister of Labour
(Shtl AN X01): (o) Wen

(b) State Governments sre genecal-
ly not in favour of legal regulation of
eonditions of work ind employment

Shri Abid Briefly the demands
are: minimum working hours of &
hours a day, weekly holiday, free
medical treatment with pay, servanis
quarters, one month’s prior notice of
termination of service, one month's
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“It is hoped, however, that the
impact of public opinion and deve-
lopment of social consciousness
and awakening would gradually
improve the condition™ etc.
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cult and that hes been s constant
complaint.
Regarding the domestic workers, we
have every sympathy with them, and
I am sure that there are numbers

hag to be ameliorated. Whether that
is done by law or by secial action,
some thing has to be done, and the

& wwom oy : AT 9wl
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Mr. Speaker: One strike or the other

comes in. Normally whoever starts it
will start another one.

Shri Braj Raj Simgh: It is not clear.
Who said “Zabardasti”?
wrelt weftor: Fadwdt g gt e -
& Pnifers alca & v formr T 0
S 4 Fedy) = gake A
N U.:u,,-dwdx_a,.qd
s o by

Mr. Speaker: Order, order. It does
not arise out of this question.
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Shri 8. M, Bamerjee: Whether any
appeal can be made to him .

Mr, Speaker: He can only ask for a
fact.

Shri 8. Mi Banerjee: The hon. Minis-
ter has just given a sympathetic con-
sideration to this problem; and so, may
I now appeal to the Minister

Mr. Speaker: Order, order

Shri 8. M. Banerjee: Otherwise, the
worker may die, and so... ..

Mr. Speaker: Order, order. It is a
suggestion for action. If there are no
domestic servants the housewives will
‘do the work! Next question

Reck Salt Mines, Mandi

+
(Shri D. C Sharma:
8hel Hem Raj:
Shri Raghunath Singh:
*1384. Shri Padam Dev:
(ﬂlﬁmham:

Will the Minister of Commerce and
Indusiry be pleased to refer to the
reply given to Unstarred Question

No. 533 on the 20th November, 1068
and state:

(a) the progress made so far in
digging out the Rack Salt from Guma
and Derang by scientific
methods;

(b) whether it 1s a fact that a layer

]
3
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General —Both the mines have

{b) No, Sir
(¢) The question does not arise

Shri D. C. Sharma: Is there any
truth in the report that these mines,
when fully developed, will be as bl
as the Khewra mines If not bigger?

S8hri Manubhal Shah: I have given
the anticipated size or quantity from



7143 Ovel Amswers PHALGUNA 128, 1880 (SAKA)

ot vpre ferg - gt o R
t Tl W W @ dor e W @
age Warr £ § WK S JEwT "
% v WK 3 war aw | F ween
g § e ag e ww @ o Ay
% wF & fad faw g% ot wmafot
* firr w®, ¥ ik TwTe W .
e’

wht sk wg: 7 T ET ST
¥ T i wERt ey o § ag age
Fearix avee et g, wafirg womnht
Wit w1 e farwre wud an F gm0y
o F aff oy T § dfer W F vy
w0

ot qa ¥ wply TwE o T
aree ¥ S 7wy o § o W
TF EE WRT G ot § oY W
sl Wl T aw W e w0 e
[ 7w & oft v e o e g,
Juwr sarer frered oY Sifieg ¥ amdt
wie gt & anif o Qe fow @
i awe f weer wrd ?

Oral Answers 7144

ot worwed wg : gl wifew Ty &
fi¢ fora-forg xor® & % awee fa® ol
Afer wrer W Fordy et Freren wed,
U Ty o o | Wi age ¥ P
W & IV § foer & e et
FREA A wrEwT § )

"
il
i
Hid

33
i
ga
H
Ed
§
e

B
g
¥
:

R
hijit
1)
el
EEEEE&

i
:
|
S
8

I
'§E

Ezé?
i
it

ot ww ' T s e
R Y v w0 s 5f F @ oow
far awe frerar an @y § Wi 3w
ATE ¥ wgh & Wt A i gl e
a1 Y gt & W wore et & A
AT Ao w1 g f vyt o § ?

oft sopwr€ g < S & werrgwer
£OTeT F oY e foe® W gw Wy
FOTHT 3 AT 3L TR WY 6T | dfew
A w6 o g & 1 g 9w W
ol ¥ ot wfed ww & v gy
sréar wvlt § fie qgnft ek F sar
& Tow B fear and, fgarew e F
fem wd, Joam § fear wd g
somet & fenr o, dfew ww 7€ anw
STH § W W o waw g ) fe
T /Y A FAw fw ang



be pleased to state:

(a) whether it is a fact that the

t are considering building

of a National Institute for machine

dssigning to include Plants to be set

up with the co-operation of Soviet
Union and Czechoslovakia; and

(b) if so, the detamls thereof?

in India. One important item in this
programme i3 the development of
designing facilities in the country. As
a part of the original scheme of the
Heavy Machine Building Plant at
Ranchi, which is being set up with the
co-operation of the Soviet Union Gov-

establishment of a design and engineer-
ing department as a necessary adjunct
to the machine building capacity in

nes in this country. We have so far
been producing only production
engineers, will be the first

and a decision will be taken in regard
to that

———

WRITTEN ANSBWERS TO
QUESTIONS

Indian High Oovamimdon, Nairobi
*1368. Shri Vidya Charan Shakis:
Will the Prime Minister be pleased
to state:

(a) whether there have been any
financial irregularities in the Indigs
High Commission at Nairobi;

(b) it so, the nature thereef; and
(c) what action has been taken and
is proposed to be taken in the matter?
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The Deguty Minisier of Eiternal
Afisirs (Jhetpait Lakebewl Memen):
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crease the capecity for the production
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from india has been hampered by
Pakistan’s competition; and

(b) if so, whal steps have been
taken by Government to meet the
competition? .

The Minister of Industry (Shri
Mapubhai Ghkaki: (a) No, Sir,

(b) Does not arise,
Tracters for Dandakaranya Scheses

Shrl Mafhwrani:
‘m.{ﬂlﬁm
Shri Ajit Singh Sarbadl:

Will the Minister of Rebabilitstion
and Minerity Affalrs be plemsed to
state:

(a) whether any order has beea
placed for the purchase of tractors
and land cleamng equipment for the
Dandakaranya Scheme; ’

(b) it »e, with whom this order is
Piaced and the value of this order;

(c) the approximate time by which
the deliveries would be made; end

(d) whether orders were placed by
tenders or by any ether method?

The Minivter of Rehabilitation xad
Minerity Aflalys <Shei Mohr Chand
Khanns): {a) Yes

(b) Director Genersl, Ordnance Fac-
tories. The value of the order b
Rs 8848 lakhs

{c) By Septersber, 1959
{d) After inviting tenders.

_hlhnhlu-n

*1384. Shri Masarka: Will the Prisas
Minister be pleased to state:

{a) whether it is a fact that a large
number of Indian aationals residing
in Burma have been deported, detain-
ed snd/or sent to Coca Islands with-
out trial;

(b) 1if sa, the number of persons so
deported, detained or ment to Cocn
Islands; and
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Representations have been made by
our Embassy in Rangoon to ensure
that Indian nationaly are not deported
or detained unjustly.

Power Tools and Appliances Company,

(b) why are these machine tools
permitted to be imported in the face
of the production of Hindustan
Machine Tools?

The Minister of Industry (Bhri
Manubhai Shah): (a) and (b). A
statement Is laid on the Table of the
House. [See Appendix IV, anpex-
ure No 80

Starch Factery in  Xerals

(b) if so, at what stage is the pro-
posal?

The Minister of Indusiry (Shel
Manubhal Shak): (a) and (b). Near-

Company, New York, to set up a
Tapiocs Starch Factory in Kenla in
collaboration with Messrs. Parry &
Co., Madras; but the promoters have
since abandoned it.

Import of Semsitised Pholo Materisls

*1387. Shri Dinesh Singh: Will the
Minister of Commerce and Industry be
plemsed to state:

(a2) whether sensitised photo mater-’
mls are being imported by the State
Tradung Corporation of India (Private)
Lid;

(b) if s0, the value of such imports
during 1958 (country-wise); and

(c) whether the State Trading Cor-
poration have proper storage facilities
for these materials?

The Deputy Minister of Commerce
and Industry (Shri Satish Chaadra):

{a) Yes, Sir
(b) 1Imports to the value of
Rs, 7,50,000 frorp the G.DR. <

(c) Proper storage facilities are
available with the State Trading Cor-
poration’s business associates.
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Franaler of Werks from CF.W.D. to
Delhi Municipal Corporstion

Shari Exswara lyer:
-u-.{mn. K. Gepalan:
Shri Tangamani:

Will the Minister of Works, Housing
and Supply be pleased to lay a state-
mant showing:

(a) whether it is a fact that the
maintenance work of certain roads
snd buildings has been transferred
from the CP.W.D. to the Municipal
Corporation of Delhi;

(b) it so, which are those works and
the number of workers according to
sach category of post who have been
affected by such transfer;

(¢) what steps have been taken to
safeguard the conditions of service of
the workers who have been affected;
and

(d) whether there 15 a proposal to
transfer the maintenance of certain
electrical works also to the Municipal
Carporation of Delhi?

The Deputy Minister of Works,
Housing and Supply (Shri Axnil K.
Chands): (z) Yes

(b) The works and the categories of
workers are contained in the two state-
ments laid on the Table of the Sabha.
[See Appendix IV, annexure No. 81.]

(¢) The workers have been tem-
porarily transferred on the exsting
terms and conditions as were appli-
cable to them in the CP.W.D. The
Corporation have been asked to fina-
lize their terms of employment as soon
as possible. After these terms have
been settled, the workers will be asked
to exercise their option with regard to
the acceptance of the terms and con-
ditions offered by the Corporation.
Those who do not accept these terms
and conditions will revert to the
, CP.W.D, provided their juniors in the
Circle from which they were trans-
ferred are in service at that time

(d) Yes

Written Annwers 7152

American Basincess Mission to India
Shri Muhammed Eliag:

Shri 8. ). Banerjee:
Shri Warior:;

Will the Minister of Commerce and"
Industry be pleased to state:

(a) whether it is a fact that a Busi-
ness Mission under the leadership of"
Mr. Pal Brent from Business Relations
Division and Bureau of Foreign Com-
merce Department of United States is
visiting the Small Scale Industrial
centre of Howrah, West Bengal; and

(b) if so, what is the purpose of this.
visit?

The Deputy Minister of Commerce-
and Industry (Shri Satish Chandra):
(a) and (b). The Trade Mission under
the leadership of Mr. Paul H. Brent
has been sent by the United States
Government in connection with the
American Small Industries Exhibition.
m Calcutta. The Mission is intend-
ed to operate the ‘information centre’
of the Exhibition and to tour import-
ant commercial and industrial centres.
in West Bengal, Bihar, Orissa and
Assam for making an on-the-spot
study of business opportunities. The
Mission is reported to have wvisited
Howrah on the 26th February, 1959, for
the latter purpose.

Expedition to ‘Mount Janmn'

*1399. Shri Madhosudan Rao: Will’
the Prime Minisier be pleased to state:

(a) whether it is a fact that a team.
of French experts has arrived in India
for an expedition to ‘Mount Jannu’;.
and

(b) if so, what assistance Govern-
ment is giving them?

The Deputy Minister of External’
Affairs (Shrimati Lakshrmi Menon):-
{a) Yes Sir.

(b) The members of the expedition
party and their stores and equipments
have been provided with normal tran~
sit facilities through India. A special:

*1509.
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daily weather bulletin hroadcest from
ist April to §th June 1960 has also
been artanged for the party by All
India Radio.

wumhm
*“1301. Shri Daljit Biagh: Will the
Minister of Comamerce and Industry be
Jleased to atate:

(a) whether it 15 a fact that thers
is shortage of paper and conseguent
rise in prices thereof 1n the Punjab;

(b) whether any representation has
been received from the State Govern-
ment in this regard; and

(c) if so, the steps taken so far by
the Central Government?

The Minjster of Industry (Shri
Mansbhai Shah): (a) to (c). Due to
«ut in lmports on account of foreign
.exchange difficulties, there was short-
age of paper in Punjab and elsewhere
im the country and consequently there
was Tise in prices The Punjab Gov-
srmment brought to the notice of the
Ceutral Government the difficulties
saperienced by publishers in  their
state. Inomertoudueeﬁulhomle
and high prices in the country, Cen-
tral Government instructed the Paper
Manufactyrers to distribute their pro-
ducts equitably and alsp io exercise
control over their distributors and re-
dailers. Nepa Newsprint is also being
made available free of duty for print-
ing of chepp text books ete. A Small

sion and their report 1s expected by
May 1859,

Trade Marks Regisiry Office
*1392. Bhri Mohammed Imam: Will

(b) if mo, the reasons thereof?

Written Awnoers 7154

n-n-mm- o Qogmerce
and Infustry (Skirl Satish Chitudrs):
(a) Yes, Sir.

(b) A statement is laid on the Table
of the House. See Appendix 1V,
sanexwre No, ]

Land Reforms
" 8hri Rajendra Singh:
Shri Ram Krishan Gupta
fhrl Harlsh Chandrs
Mather:
Bhri Rami Reddi:

.mdmmmﬂ:

Shri N, R. Munisamy:
Shri Assar:

Shri Wodayar:

Shri M. V. Krishna Ras
Shri D. O. Sharma:

| Shri Parnlekar:

Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. 300 on the 14th
August, 1058 and lay a statement
showing;

(a) the further progress since made

i1 implementing the land reforms
pohcy in the various States;

(b) whether Government have given
any fresh directive to the State Gov-
ernments in respect of legislation on
land reforros;

(c) it so, the nature thereof; and

(d) the reactions of the State Gov-
ernments thereto*

The Depaty Minister of Fianning
(Shri 8, N. Mishra): A statement is
laid on the Table of the House. [See
Appendix IV, annexure No. 83.]

Reconstitution of Fanel em Land
Reforms

e1396. S 5Brl Ram Krishan Gepla:
”"-{mn.u.m



that the present managing agency
system in private sector be changed
by 1880; and

(b) whether any steps have been
taken to examine the present manag-
ing agency system in private sector?

The Deputy Minister of Commerce

and Inllustry (Shei Satish Chandra):
(a) and (b) The matter is under
conideration.

Osiie of Discipline in Industry

*1397. Shri 8. M. Banarjoo: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether industries under publc
sector have accepted the Code of
Discipline;

(b) if 3o, the names of the establish-
ments which have not accepted it so
far; and

(c) the steps taken by Government
in the matter?

The Deputy Minigter of Labour
(Bhri AbM AH): (a) to (c). It has
been decided that the Code of Dis-
cipline subject to certain clarifications,
will be applicabls to all public sector
undertakings worked as Corporations
and Companies, excluding Defence

:
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Building $,13:66,248 9,22.52,362
Coatractors

Furnirure

- 31,42,875

11,17,874

.

TOTAL -« _9:34.84,133 9,43,95,237
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Ramakay Eniry into Endin

. Khvi D. C. Bharnm:

Will the Primae Minister be pleased
4o refer to the reply given to Unstarred
Question No. 2148 oxf the 19th Decem-
ber, 1958 and state:

(a) whether any reply has since
been received with regard o the note
sent to the Pakistan Government in
connaction with the Razakar entry
h.‘l:hd:hmmuthmw. 1067;

(b) i s0, the nature thereof?
The Deputy Minister of Exteraal

Affsirs (Shrimati Lakshomi Memea):
(a) No Binal reply has a0 far been
Tecsived.

thereo?
thrown cut of employment: and

(b) it so, what is the reason of itz
closure?

(b) The reasons for closure are
. very much out-
moded & worn out machinery and
inefficient management.

|

(c) when the work on construction

not yet been finally approved by the
Delhi Development Autharity and
the Defenct authorities;

(b) and (c). Plans and estimate for
construction of accommodation for the
Army Transport Company are under
preparation. After the site is finally
approved, accommodation for the
Army Transport Company will be
built and the Company shifted from
the North Avenue. The construction
of additional flats for Members of
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(b) the period in which such reali-
aations are to be made;

(e) the amount of levy ' suggestsd
by the Planning Commission to the
Punjab Government for recovery from
the peasants;

(d) whether the Punjab Govern-
ment have accepted the above sugges-
tion or have submitted an alternative
suggestion; and

(e) the nature of the alternative

suggestion, if any, received from the
Punjab Government?

The Deputy Minister of PFlanaing
Bbhri 8. N. Mishra): This will be
answered by the Minister of

and Power on a subsequent date.

Censtruction of ALR. Aunditorium ia
Delhi

Shri 8. M. Banerjeo:
Shri Warlor:

| Shri Tangamani:
Will the Minister of Information
and Broadcasting be pleased to state:

{a) whether the All India Radlo is
undertakung construction of an audi-
torum in Delh: during the next finan-
cial year;

(b) if so, the estimated cost of cons-
truction thereof; and

(c) the capacity of the auditorium

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir. It is the mamn umt in the
studio plan of the Delhi Station

(b) Rs, 1470 lakhs,
{c) About 800 persona.

Refrigerators

2136. Shri Ram Krishan Gupla: Will
the Minister of Commerce and Indus-
tty be pleased to state:

(a) the total number of refrigerators
required annually;

(b) the total number of refrigerators
manufactured in India during 1988;

.m

Written Answers 716C

(c) the total number of n&lanhﬂ
jmported from outside; and

(d) the ~totals amount of foreign
exchange incurred?

The Minister » of Commerce and

{(Shri Lal Bahadur Shastrl):
(*) Exact demand in the country for
pafrigerators has not been aasessed.
goughly, however, the demand may
pe of the order of 10,000 Nos. per
ahnum

(b) 2,901 Nos.

(e¢) and (d) There is a total ban

period January—November, 1958 and
¢he foreign exchange spent thereon is
¢#8 follows:—

Quantity  Value
Nos. Rs.
%) Electric House-
hald refnnn-
togs, etc 773 673,000
(!l') Other daomeldc 332 1,84,000
refrigerators.
ToraL 1,005 8,57,000
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the Sabha. [See Appendix IV, annex-
ure No. 84.]
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under this serial number s as
followsie. .

April to September 1058 8%
October 1038 to 10-1-106& 846

(b) None.

Production of Cement

41, Shei Deljit Slagh: Will the
Minister of Oommeres and Iadwsivy
be pleased to state:

(n) whethar i is a fact that the
production of cement has incroased
during the years 1068 and 1889 so far;
and

* (b) if so, the extent tharecs?

The Minbstor of Commerce and

Industry (Shri Lal Bahaduor Shastrf):
(a) and (b). Yes, Sir. The following
table furnishes necessary informatien
in regard to the production of cement
from 1857.

— A— [ —— I —

Year Installed Production
&wl
¥ (in million tons)
1957 66 56
1958 7 0§ [
195 7°49 1-0
(two 4 (In January and Feb-
months) ruary only)

Irrigation Projects under
Pandakaranya Scheme
2142, Shri P. K. Deo: Will the Mini-

ster of Rehabilifation and Minority
Affairs be pleased to siate:

(a) whether investigations have been
made for minor, medium snd major
irrigation projects in the Umerkot’
and ‘Malkangir’ sress under the Dan-
dakaranya Scheme; and

(b) if 50, what are those prajects snd
their ayacut and estimated cost?

The Minksier of Rehabiiifation and -
Minority Aflalrs (Shri Makr Chend
Khanna): (a) Investigations for ‘minor’
and ‘mediumt’ irrigation works in these
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1 Duisitot Zabe:

u)cnm-mwnnmmm-

servoir across Bhaika! Nallah
abourt 2 milek from

Karnka. It will irrigate
roughly 20,000 acres.

(i) Constiucting & Damn and Re-
secvoir acrose Amralt Nalleh
near village Phuppugaon.

M Malkangiri Zone:

(1) Construeting a Dam and Re-
servoir across Settinguda Nal-
lah 24 miles

Ykangirl. It will irri-
gate roughly 30,000 acres.

(ii) Construcing a Dam and Re-
servoir across Potteru River
near village Tarlakote. This
will be taken up after the
completion of the Dam across
Settiguda. As the surveys
and investigations are net
complete, estimates have not
been prepared for the above
schemes. Estimated cost of
these schemes cannot, there-
fore be given at this stage,

Employment Exchanges in Orissa

2143, Shri P. K. Deo: Wil the
Minister of Labour and Employment
be pleased to siate:

(a) the number of persons (both
skilled and unskilled) registered in
the wvarious Bmployment Exchanges
in Orissa upto date; and

(b) hew many of them bave been
employed o far?

The Depuly Miunister of Labeur
tharl ANE Al):

(b) the

(b) H so, the nature thereof;

{(c) the amount asked for; and

(d) the amount proposed to be
Shent during 1959-607

The Minisier of Comareroe and
Indusiry (Shei Lal Bahadnr Shastrij:
(s} Yes, Sit.

(b) A statement is laid om the
Table of the Sabha. [See Appendiz
IV, annexure No. 85.]

(c) Rs, 3-90 lakhs (Rs. 2'95 lakhs as
Erant and Rs. 1'04 lakhs as loan).

(d) Rs 28 lakhs.

Central Share States Share

" ——— - —

Grants . Rs. 1-13lakhs Rs, 113 lakhs
Loans Rs. 54 lakhs

TaraL : Rs. 2-8 lakhs

—— .

Smail Scale and Coltage Indusizies b
Andhra Pradesh

3145, Shri M. V. Krishaa Bao: Wil

during the year 1950-60 have
bgen sanctioned;

(b) if se, the amount preposed to
be spent thereom; and

(c) the nature of the achemes?

The Minister of OCOommerce -l
Lydusiry (Shri Lal Babadur Shestsl):
(3) According to the latest procedure,
Do gsanction is necessary from the
w Government fof continting
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schemes. Only in the case of new
achemes, technical approval of the
Government of India is necessary. So
'far, no new achemes have been
-sanctioned to the Andhra Pradesh
«Government for the coming year.
(b) While considering the Annual
Plan of Andhra Pradesh for 1989-80,
the following outlays were agreed to
by the Planning Commission for
wvarious cotiage and small scale indus-
tries:—

(Rs. in lakhs)

%L Industry Central Assistance
0.

Loans Grants Total
1. Handloom . 1900 49.00 ©63-00

2. Small Scale 17:00 ¢9-00 $6-00
Industries

3. Industrial 18- 50 . 18- 50
Estates .

.4- Handicrafts 045 2-77 3'32

§. Sericulture . 0S4 1°13 167

-6, Coir - . 046 o040 086

ToTAL . '65-95 62:30 1af-as

In respect of Khadi & Village Indus-
tries, the allocation is made directly
by the Khadi & Village Industries
Commission from out of the total funds
Placed at its disposal by the Central
Government in any year. The Khadi
& Village Industries Commission has
+provisionally allotted Rs. 61-19 lakhs
:as loans and Rs, 33'T2 lakhs as grants
to the State of Andhra Pradesh for
these industries during 1959-60.

{c) Schemes proposed to be included
in the State Development Plan 1950-80,
for which Central Assistance has been
asked for are given in the enclosed
statement. See Appendix IV, an-
nexure No. 86]

Nangal PFertilisers aand Chemicals
(Private) Ltd.

(a) the number of employees in the
Nangal PFertilizers and Chemicals

(Private) Ltd., New Nangal, mads
permanent ypto Ist January, 1888; °

(b) the number among them be-
longing to Scheduled Castes; and

(c) the number of those likely to
be made permanent during 1959-60?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shasirl):
(a) 38

(b) NilL

(c) The mtter is still under con-

sderation of the Company Manage-
ment.

Additional Charkbas for  Andhn
Pradesh

2147, Shri Rami Reddy: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether there is a proposal to
introduce additional charkhas
(Ambar) in 1950-60 in Andhra Pra-
desh: and

(b) if so, the financial aid proposed
to be given for the purpose?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir. »

(b) Rs. 1583 lakhz as grant and
Rs. 4635 lakhs as loan has tentati-
vely been allotted for the purpose.

Circulation of Radio Programme
Journals

2148, Shri R. C. Majhi: Will the
Minister of Information and Broad-
oasting be pleased to state:

(a) the steps taken to increase the
circulation of all the radio programme
journals; and

(b) what is the total additional
revenue in the year 1938 as compared;
to the years 1957 and 10687

The Ministor of Inforsaation and
Broadcasting (Dr. Keskar): (a) The
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following steps have been taken to
increase the circulation of the journals:

(i) Display of radio journals in
the showcases at prominent
places at stations of All India
Radio;

{ii) Publicity of journals through
advertisements in the Press
and announcements in All
India Radio programmes;

«iii) The display of journals at All
India Radio stalls in exhibi-
tions;

(iv) Improving the get-up of the
journals, with a view to mak-
ing thetm wate atdzuctive aud
popular;

«{v) Publication of special 1issues
of the journals during the
Radio Week and the Sangeet
Sammelan;

{vi) Use of superior quality of
paper for the printing of the

journals;

{vi1) Increase n the reading
materal;

{vii1) Laberalisation 1n  Agency
terms;

(ix) Reduction in the prices of
‘Awaz’ and ‘Sarang’

{b) The total revenue received is as
follows:

1855-56 6,57,497
1056-57 9,08,608
1857-58 10,98,188

Annual Plans for States for 1959-60

[ 8hri Ram Krishan Gupta:
Shri Nagl Reddy:

Shri Ramam:

Shri Sadhan Gupia:
2149. ¢ Bhri N. R. Manisamy:
Shri Rami Eeddy:

Shri Panigrahl:

Shri Biddananjappa:

| Shri Daljit Singh:

Will the Minister of Planning be
pleased to refer to the reply given to

414 (Al) LSD.—3.
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Unstarred Question No. 1326 on the
11th December, 1958 and state:

(a) whether the annual Plans for
the States for 1050-60 have been pre-

pared; and
(b) if so, the details thereof?

The Deputy Minister for Planning
(8hrf 8. N. Mishra): (a) and (b).
A statement indicating the agreed
Plan outlay by heads of development
for 1859-60 is laid on the Table of
the House [See Appendix IV, annex-
yre No 871

Exports to Cyprus

VEN. Theh Tam To'shon nnfar.
Will the Minmister of Commerce and
fndustry be pleased do state:

(a) whether 1t 15 a fact that there
arc good prospects of expanding
Indian exports to Cyprus;

(b) if so, the nature of the goods
for which there i3 a market in
Cyprus; and

(c) the steps taken to increase the
export?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b) There are some prospects
of expanding our exports to Cyprus
m respect of handicraft goods, tex-
tules, rayons, jute goods, plastic goods,
canned food stuffs, small machineries
and electrical goods.

(b} No special steps have been
taken apart from the general mea-
sures adopted by Government to
promote exports to all countries in-
cluding Cyprus. It is for the ex-
porters to take mtiative and develop
contacts in this potentia]l markes.

Kerala State Trading Corperation
Shri Ram Krishan Gupta:

2151. Shri Vidya Charan Shakia:
Shri D. C. Bharma:
Sardar Igbal Singh:

Will the Minister of Commerce and

Industry be pleased to refer to the

.



7569  Written Answers  MARCH 19, 050  Written Answers 7170

reply given to Starred Question No.
637 on the 8th December, 1988 and

been completed;
{b) if so, the details thereof; and

(c) the pature of the decision taken
in the matier?

The Minister of Commerce and In-
dustry (Shri Lal Bahadar Shast):

(a) Yes, Sir.

(b) and (c). The details are being
digcugsed with the Government of
Kerala.

Study of Small Scale Industries in
China and Japan

2152 Shri Rameshwar Tantia:
*\ Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to refer to the
veply given to starred Question No.
1024 on the 16th December, 1858 and
states:

(a) whether the Official Delega-
tion has since visited China and Japan
to study the organisation and financ-
ing of Small Scale Industries in those
countries; and

(b) if so, the main features of their
report?

The Minjster of Commerce and
Industry (Shrl Lal Bahadur Shasirl):
{a) and (b). The question of sending
" a delegation to Japan is still under
consideration. There is no proposal at
present to send a separate delegation
to fChina lor small scale industries
the delegation which is going to
studies of steel and other
will also study the smsll
scale industries.

#‘_a-.
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Participation of Small Industries in
Stores Purchases Scheme

be pleased to state:

{(a) whether Government have
laid down any new policy with &
view to enabling the small scale in-
dustries to participate fully in the
Central Government Stores pur-
chases Scheme;

(b) whether the Regional Small

(w) & & wer & srroon:
e e s § 7

wiforow wer guter sl (ot wrw
e welt) - (%) W
g W tev A

(®) °%3 *O¥ %o w4 dustrial units in Orissa; and
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(c) if so, what are those small in-
dustrial units in Onssa, the stores
that they normally produce and their
production capacities?

The Minister of Commerce and
Industry (Shri Lal' Bahadur Shastri):
(a) to (c) A statement 1s lmd on
the Table of the Sabha [See Ap-
pendix IV, annexure No 88}

Radiation Hazards

2158, Shri D C. Sharma: Wil the
Prume Minister be pleased to refer
to the reply given in Starred Question
No 242 on the 25th November, 1958
and state

(a) whether detailled studies mn
respeact of radredorr dioager or Ghe
Coastal Areas of India have since
been concluded, and

(b) if so, the results thereof*

The Prime Minister and Minister
of External Affalrs (Shri Jawaharial
Nehru)' (a) Not yet. As explained
previously, the study involves a com-
plicated scientific enqury demand-
ing svstematic and protracted inves-
tigations It wall, therefore, take
considerable time before the inves-
tigations are completed and the
results evaluated

(b) Does not arise

Closure of Textile Mills in Bombay
State

2159 Shri Pangarkar. Will  the
Minister of Commerce and Indusiry
be pleased to state

(a) whether any Textile Mills m
Bombay State have threatened clo-
sure,

(b) if s0, the names of the Mills,

(c) the number of workmen who
will be affected”?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
(a) Sewven cotton textile mills 1n
Bombay State have given notice of
closure.

MARCH 19, 1959
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(b) and (c) A statement it Jald
on the Table of the Sabha [See Ap-
pendix IV, annexure No 88 1]

Winding up of Rehabllitation
Departments

2160. Shri Raghunath Singh: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state
how many States of India have clo-
sed down their Rehabilitation De-
partments or expressed their views
to close down in the near future?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): The Rehabilitation De-
partments in Mysore, Madras, Kerala
Manipur and Andhra have already
deen sfut down in ail cthe other
States with the exception of West
Bengal and possible exception of
Assam and Tripura, 1t 1s expected that
the Rehabilitation Departments would
either have been shut down or would
be greatly reduced m strength, by
the end of the Financial year 1859-
80

Gur Industry
2161 Shri Sublman Ghose: Will
the Minister of Commerce and In-

dastry be pleased to state
(a) how many people in India are
engaged mn Gur (molasses) Industry
in 1958, and i
(b) what 13 the foreign exchange
earned by the said industry m 1958°

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) A statement based on the in-
formation obtained from the Khad:
and Village Industnes Comrmussion is
laid on the Table of the Sabha [See
Appendix IV, annexure No 901]

(b) During 1858, between January
and November, Gur (cane jaggery)
valued at Rs 137 80 lakhs was ex-
ported

Woollen Goods
2162. Shri D. C. Sharma: Will the

Minister of Commeree and Industry
be pleased to state.

(a) what steps have been taken by
the Development Council for the

-



7175 Written Answers PHALGUNA 28, 1880 (SAKA)

Woolen Textiles to explors markets
for Indian Woollen goods in foreign
countries during 1858-58; and

(b) the result achieved so far?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) On the recommendation of the
Development Council an Export Pro-
motion Scheme providing facilities
for import of raw matenal etc
against export of woollen textiles
has been introduced from 1st April,
1958

(b) Exports of woollen goods hmve
since then registered an increase,
The value of woollen goods export-
ed duning April to November 1958
was Rs 35804 lakhs as against
Rs. 313'08 lakhs for the correspond-
ing penod in 1857.

Rebate on Handloom Produets to
Madras

2163 Shri Elayaperumal: Will the
Minister of Commerce and Industry
be pleased to state the amount al-
lotted for rebate on hand-loom pro-
ducts for the years 1958-59 and 1959-
60 by the Centre to Madras State?

The Minlster of Commerce and
Industry (Shri Lal Bahadur Shastri):
For the year 1958-59 approval for an

w expenditure of Rs. 45 lakhs for re-
bate on the sale of handloom pro-
ducts was given to the Madras Gov-
ernment. In eaddition, a sum of
Rs 40 lakhs was sanctioned to the
State Government to cover actual ex-
penditure on meeting arrear claims
for reimbursement of rebate allowed
on sales of handloom cloth upto 31st
March, 1958. For the year 1959-80,
a sum of Rs. 45 lakhs for rebate has
been provisionally agreed to.

“Bulld Your Own House Scheme” In
Chandipur Coloay

21¢4. Bhrimsti Remn Chakravarily:
Will the Minister of Rehabilitation
+and Minority Afiairs be pleased to
state:

(a) whether the house building
loan envisaged under the “Build
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Your Own House Scheme” amount-
ing only to Rs. 280/~ has kcen sane-
tioned for the Chandipur Colony,
Baduria, 24-Pargapas;

(b) whether this scheme requires
for its successful , realisation  brick

burning and other labour by the
loanees;

(¢) the number of displaced per-
sons who depend for their livelihood
as wage labour; and

(d) whether Government propose
to give them wages for their work
during construction?

The Minister of Rehabilitation and
Minority Affairs (Shri Mebhr Chand
EKhanna): (2) Yes.

(b) Yes.

(c) None of the displaced families
1s entirely dependent on wage -

(d) No Contribution in the shape
of labour by the beneficiaries 1s an
essential element of the Bengal Gov-
ernment's “Build your Own House
Scheme”,

Indian Irom and Steel Company Ltd.

2165. Shrimati Reum Chakra-
vartty: Will the Minister of Labour
and Employment be pleased to state:

(a) whether it 1s mu fact that there
15 no ambulance car mamtamned by
the Indian Iron and Steel Company
Ltd, at its Chiria 1ron ore mines;

(b) whether this is in accordance
with the Mines Rules;

(c) whether any representation
has been received by Government;
and

(d) if so, the steps taken thereon?

The Deputy Minister of Labour
(Shri Abid All): (a) There iz no
mine in the records of the Mines
Department known as Chiria Iron Ore
Mine, It is understood, however,
that Chiria is the local name for the
Manoharpur Iron Ore Mine belong-
ing to Indian Iron & Steel Co. Ltd
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No ambulance car is maintained at
this mine.

(b) Yes. As the Mine has a hosp-
ital, serious cases can be remowved
by stretchers. .

{¢) No.
(d) Does not arise.

Unemployment in Punjab

Shri Ajit Singh Sarhadi:
Sardar Igbal Bingh:

Will the Minister of Labour and
Empioyment be pleased to state:

(a) whether Punjab Government
have prepared any appreciation of
the position of unemployment in the
past 2 years and transmitted it to
the Central Government along with
their schemes connected therewith?
and

(b) if so, the details thereof?
The Deputy Minister of Labour
(Shyi Abid Afl): (a) No such com-
munication bas been received by the
Government of India.

(b) Does not arise.

2168.

Colr Development Schemes

Shri M. K. Kumaran:
2167.{ Sardar Igbal Singh:
Shrl Siddananjappa:

Will the Minister of Oommerce and
Indusiry be pleased to refer to the
reply given to Unstarred Question
No. 587 on the 20th November, 1958
and state:

(a) whether the Committee ap-
pointed for the investigation of coir
industry has submitted its final re-
port;

(d) it so, what ure the main sug-
gestions and recommendations of the
Committee; and

(¢} what action Government have
taken. therson?

UK. in the years 1957-58 and 1953-0%
up to date; and

(b) at whose instance the books are
imported mentioning the different

Industry (Shri Lal Bahadur Shastri):
(a) The value of books knported from
Russia, Amenca and UK. during
1857-58 and 1958-59 (April—Novem-
ber) is as follows:—

1957-58 1958-59
(April-

Rs. Nm
13,000 Negligible.
62,932,000  30,36,000
49/97,000  41,31,000

U.S.S.R. . .
USA. . .
U.K. .

(b) Apart from established Im-
porters, applications from Actual
Users like libraries, technical and
educational institutions etc, are also
cons'dered ad hoc. Orders against
such licences should ordinarily be
placed through Established Importers
unless the Actual Users can prove that
they will be in a position to effect
imports on a competitive basis,
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Lioszsiag Comumitier

2169. Shri Bampath: Will the Minis-
ter of Cemmenve and hhury be
Mh“‘ '

(a) the number of meetings held by
the Licensing Commities for eonsider-
ing applications to start or to expand
industries during the last year; and

(b) the number of applications
received and licences granted for
starting new entesprises in the States
of Andhra Pradesh, Madras and
Bombay? -

The Minister of Commerce and
Tadnstzs (Ghrl sl Babadns Uhaskel):

(a) Seven meetings of the
Committee were held during 188.

(b) Number of applications received
and licences granted for starting new
industrial undertakings during 1958

in Andhra Pradesh, Madras and
Bombay are:
State Number of Number
spplications  of licences
received granted
Andhra Pradesh 13 6
Madras . . 41 13
Bombay - . 177 36

Accidents in Coal Mines

2176. Shri T. B. Viital Rao: Will the
Minister of Labour and Employment
be plegsed to state:

(a) the number of accidents in coal
mines during the years 1856, 1857 and
1858 for each year; and

(b) the number of persons killed,
seriously injured and the number who
suffered minor injuries during the
above period (year-wise)?
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(.) Year Number of
« ccidents
1956 2,961
1957 2,843
1958 2,958
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Heavy Engineering Plant in U.P,

Shri 8. M. Banerjee:
2172. { Shrl Warlor:

Shrl Tangamani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there 15 a proposal to

d OP B heavy engineenng plent s
Uttar Pradesh; and

(b) if so, whether this is likely to
be established in Rihand area?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No, Sir.

(b) Does not arise.
Sambhar Salt Works

2178. S8hri Ram Krishan Gapta:
Will the Minister of Commerce and
Industry be pleased to state at what
stage is the question of transfer of
the Sambhar Salt Works to the
Hindustan Salt Company (Private)
Ltd set up by the Centre?

The Minister of Commerce and

Industry (Shri Lal Bahadur Shastri):
The Government Salt Works at Sam-
bhar Lake were transferred to the
Hindustan Salt Company (Private)
Limited with effect from the 1st Jan-
uary, 1959.

Goverament of India Press, Aligarh
2174, Shri Nardeo Smatak: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) how many categories of work-
ers are there in the Government of

India Forms Press, Aligarh and how
many workers in each category; and

(b) how many of them are perma-
nent and after how many years they
are made parmanent?

The Minister vf Works, Houaing and
Supply (Bhri K. C. Reddy): (a) and
{(b). A statement is laid on the Table
of the Sabha. [See Appendix IV,
annexure No 81.]

State Trading Corporation of India
(Private) Ltd.

2175. Shri Elayaperumal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government Thave
received any memorandum from the
employees of the State Trading Cor-
poration of India (Private) Ltd. at
Madras; and

(b) if so, what action has been
taken thereon?

The Minister of Commerce amd
Industry (Shri Lal Bahadur Shastri):
(a) No, Sir.

(b) Does not arise.
Displaced Persons in Puranz Qila

( Shri 8. M. Banerjee:
Shri Warlor;
Shri Prabhat Kar:
Shri Muhammed Elias:
Shri D. C. Sharma:
Sardar Igbal Singh:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

2176,

(a) the number of displaced persons
living in Purana Qila who have been
allotted plots in Lajpat Nagar;

(b) the number of those who have
actually taken possession of these
plots;

(c) the number of plot holders who
have since been shifted from Purans
Qila; and
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(d) the plans of ihe Ministry
regarding those who are continuing
to stay on in Purana Qila?

The Minister of Rebabliitation and

Minority Affairs (8hrli Mehr Chand
KEhanna): (a) 287 families.
(b) 217.

(c) Two families have shifted.

(d) A copy of the Press Note issued
in this connection on the 15th July,
1958 is laid on the Table of the Sabha.
[See Appendix IV, annexure No. 82.]

Displaced Persons in Purana Qlia

Shri 8, M. Banerjee:
Shri Warlor:
Shri Prabhat Kar:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to lay
a statement on the Table showing:

(a) the number of displaced persons
living m Purana Qila from whom
amounts varying from Rupees 15 to
300 per family were realised in 10489;
and

277

(b) the purposes for which these
amounis were realised and the head
of account to which the amounts were
credited?

. The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) (1) Ra. 15 from 473.
(1i) Rs, 150300 trom 218.

(b) These amounts were recovered
from these displaced persons as
advance rent. The recoveries were

credited to the appropriate heads of
account.

Trade with Ceylon

2178. Shri Dalfit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether possibilities of further
sexploitation of markets in Ceylon for
Indian manufactured goods have been
explored; and

(b) it so, with what results?

PHALGUNA 28, 1880 (SAKA)
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The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) Yes, Sir.

»

(b) Exports of manufactured goods
such as dry cell electric batieries, rub-
ber components—tyres and tubes,
sewing machines, aluminium-ware,
steel furniture, shoe-making machin-
ery, autoparts, brassware and artifi-
cial silk fabrics have increased im.
1958, as compared to those of the
previous year. Other manufactured
items have mninhmad almost steady
levels.

Export of ‘Jeera’

2179, Shri M B. Thakore: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what are the countries to which.
‘jeera’ is exported and the duty
charged on its export in 1957-58;

(b) what 18 the total export and:
the foreign exchange obtained; and

(c) whether Government propose
any reduction m export duty to
increase export to foreign countries to.
earn more foreign exchange?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Japan, Kenya, Ceylon, Singapore,
Saudi Arabm, Australia, Fiji Island,.
Burma, Mozambique, Zanznibar, Tanga~
nyika, Aden, UK., Bahrein Islands,
Kuwait, Trucial Oman, Pakistan,
Maldives, Hongkong, Indonesia,
Muscat, Thmiland, Gambia, Sierra
Leone., Ghana, Nigeria, Rhodesia,
Uganda, Nyasaland, Seychelles, Sudan,
Tangier, Belgian Congo, Madagmscar,
It. Somaliland, Trinidad, Br. Guiana,
New Zealand, Malsya, South Viet
Nam, Fr. Somaliland and Mauritius,

No duty is levied on the export of”
‘Zeera'

(b) 286 tons valued at Rs. 8.7 lakhy-
during 1957-58.

(e) Does not arise.



‘13 hrs,

RE. SUSPENSION OF A MEMBER
©OF UP. LEGISLATIVE ASSEMBLY

Shri Bra) Raj Singh (Firozabad):
Mx, Speaker, I would like to make &
-amall submission. ,I- gave a note to
you yesterday ynder rule 377, about
ruising a matter of great importance,
-vig., suspension of an hon. member of
the UP. Legislative Assembly for
45 days from the services of the
House. 1 have looked into the his-
tory of Purljaments all over the world
and I have not found any case where
any member has been suspended from
the services of the House for such a
long period.

Mr. Speaker: Has any Member been
suspended here?

Shri Braj Raj Singh: It is a matter
of wider significance, of all-India
importance, regarding the future of
«democracy not only in India, but all
over the world. This is a matter
which should be raised here. . ..

Myr. Speaker: The hon. Member
first of all tabled an adjournment
motion the other day and I said that
what happens in the U.P. Assembly—
= resolution was passed about a mem-
her and he was suspended from the
House for 45 days—cannot be a
subject-matter of discussion in this
House. We have no appellate jurisdie-
tion. Under the Constitution, all
these Assemblies are autonomous in
their regpective jurisdiction. 1 am
sure the hon. Member would not allow
the UP. Legislative Assembly to dis-
cuss what I do here or what hon.
Members do here. If they are pre-
pared for 14 Legislative Assemblies to
discuss what they are doing here, 1
am prepared to allow this. I am sure
no hon. Member will allow any other
Assemblies to look into our matter,
how we conduct the proceedings here.

1 already explained the position to
him. There are representatives there
and it is for them to decide whether
#t is right or wrong. In spite of my
telling him that he ought not to raise

Mr. Speaker: No hon. Member need
be afraid that I will exceed my
jurisdiction. .

Shri Brej Raj Singh: I submit that
in sympathy with the member who

had been suspended from the UP.
Assembly, I have to walk out.

(Shri Braj Raj Singh left the House.)

——

12.03 hrs,
PAPERS LAID ON THE TABLE

Procezprnes or InpusTriAr Conemrrres
ox CoaL MiNING

The Deputy Minister of Labour
(Shrl Abid All): I beg to lay on the
Table a copy of the Summary of Pro-
ceedings of the 6th Session of the
Industrial Committee on Coal Mining,
held at New Delhi on the 21st Feb-.
ruary, 1958. [Placed in Library. See
No LT-13%03/59.)

AXRNUAL REPORT ON WORKING AND
ApMaNISTRATION OFf ComPaNzes AcT

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
I beg to lay on the Table, wunder
Section 638 of the Companies Act,
19368, a copy of the Annual Report on
the Working and Administration of
the Companies Act, 1930 for the year
1957-58, [Placed in Library. See
No. LT-1308/50.)

NormricaTion uxpgr Comeawizs Acr

Shri Satish Chandra: I beg to lay '
on the Table, under sub-section (3)
of Section 637 of the Companies Act,
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1958, a copy of Notification No. G.8.R.
377, dated the Tth March, 1030,
{Placed in Library. See Wo. LT-1307/
8]

1564 ke,
DEMANDS* FOR GRANTS-—conid.

Mmnmeray or HoMx Arrams—contd.

Mr. Speaker: The House will now
také¢ up the discussion and voting on
Demands Nos. 40 to 60 and No. 123,
relating to the of Home
Affairs, for which eight hours have
Teen allotted.

Hon. Members desirous of moving
<cut motions may hand over at the
“Table within 15 minutes the numbers
of the selected cut motions. I shall
treat them as moved, if the Members
in whose names those out motionr
stand are present in the House and
the motions are otherwise in order.

Demanp No. 46—Minmmay or Homm
Ayrams

Mr. Speaker: Motion moved:

“That 2 sum not exceeding
Rs. 2,65,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1080, in
respect of ‘Ministry of Home
Aflnirs' "

DeMmane No. 47-—CasiNer
Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs, 34,322,000 be granted to the
President to complete the sum
necessary fo defray the charges
will come in course of payment
e B S

.m d
‘Cabinet’.”

Demane No, 48—ZonaL Counciia
Mr.. Speaker: Motion moved:

“That & sum not exceeding
Rs. 338000 be granted to the
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which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in
respect of ‘Zonal Councils’.”

Dxmanp No. 40—ADMINISTRATION OF
JusTicE

Mr. Bpeaker: Motion moved:

“That 2 sum not exceeding
Rs. 228,000 bhe granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment d the year ending the
31st day of March, 1960, in respect
of ‘Administration of Justice'”

Demano No. 30—Porice
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,08,15000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay~
ment during the year eading the
31st day of March, 1980, in
respect of “Police’”.

DeEMaAnD No. 51—Crnsus

Mr. Speaker: Motion moved:

“That = sum not exceeding
Rs. 16,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1960, in
respect of ‘Census’”

Demanp No, 52—Sratistics
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs 173,209,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1960, in
respect of ‘Statistics’™

*Moved with the recommendation of the President.
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[Mr. Speaker]
Dxmanno No.
ArLowances or Inpian RuLmmg

Mr, Speaker: Motion moved:

“That a sum not exceeding .

Rs. 3,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of Privy Purses and Allowances
of Indian Rulers’”, .

Demany No. 54—Drimx

“That a sum not exceeding
Rs, 9,90,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Delhi’”.

Demarxp No. 55—HmvacaaL
Prapesn

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,34,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in
respect of ‘Himachal Pradesh'”

Demands MARCE 19, 1989

53—Privy Pumszs AND

Demanp No.
DEPARTMENTS AND EXPENDITURE
UNDER THE MINmTRY oOor Homz
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Dexmaxp No. 57—Mawmron
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,1440,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Manipur'".

Demano No. 58—Troruma
Mr. Speaker: Motion moved:

“That = sum not exceeding
Rs. 3,41,57,000 be granted to the
Fradident to complele ihe sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1960, in respect
of “Tripura’”.

Demanp No. 58—Laccanive, MiNicow

AND AMINDIVI ISLANDS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,26,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending.
the 31st day of March, 1960, in
respect of ‘Laccadive, Minicoy
and Amindivi Islands”.

60—MIBCELLANBOUS

Arrams
Mr. Speaker: Motion moved:

“That a sum not exceeding

Rs. 10,68,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Mincellaneous Depart-
ments and Expenditure under the
Ministry of Home Affairs’”.
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Demaxp Mo 1Z3-—CaApITAL OUTLAY OF
e Mpastey or Homz Arrams

Mr, Bpeaker: Motion moved:

“That a sum not exceeding
Rs. 7427000 be granted to the
President to complete the sum
neceasary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1960, in
respect of ‘Capital Outlay of the
Ministry of Home Affairs’".

Shri H N. Mukerjee (Calcutta-
Central) Mr Spehker, Sir, as I rise
to speak on the demands made on
behall of the Home Ministry, I recall
how perhaps more than most other
limbs of Government, the Home
Mmstry s the repository of the
mught of the State both in relation to
the citizen as well as vis-g-vis  the
Centre and the States It has all-
pervazive powers, which ought to be
subject to more checks than appear
t0 be there at the moment

I wish first of all to say how
aggricved we are that Government has
not thought fit to respond to the desire
of the people of Maharashtra and
Gujerat for States of their own A
few weeks ago, when the President's
Address was being discussed, my
friend, Shrn  Yajynik described how
Gujerat was still bleeding in a
hundred wounds There Rave been
many occasions 1n the recent past
when the desire of the people of
Maharashtra and Gujerat for States
of their own has been given unequi-
vocal expression I regret that Govern-
ment have made no response to this
feeling on the part of the people

I wish to refer to another matter
and that 13 the delay which some-
times happens in the case of State
enactments awaiting presidential
assent These State enactments
require, so to speak, a certificate of
clearance from the Home Ministry,
1 feel that only legal scrutiny by the
Law Ministry for purpose of ascer-
tainng the constitutional validity in
cases of doubt should be there and
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there ought not to be any delay on
account of what I may only describe
ag political scrutiny on the part of the
Home Ministry. ®* This seems to have
happened in the case of certain
number of Bills stll awaiting the
assent of the Premdent, in partcular
the Jenmikaram Bill of Kerala, which
has been delayed so far as Presi-
dential assent is concesned

I wish to refer to a matter men-
tioned in many of the cut motions,
t.e the question of preventive deten-
tion 1 hope we shall have a further
opportumty of discussing prevention
detention, but 1 wish to point out at
the moment that 1t 15 regrettable
that preventive detention continues to
be used more for purposes of political
vendetta than for pumshing black-
marketeering and other anti-social
practices This 15 a point on which
the country feels so strongly and I
do wish the Home Minister gives
some of his mund to this business

Only recently, particularly in the
Punjab which 18 so very near to us
in Delh), events have happened into
the details of which I do not propose
to enter, because 1t will not be
permisaible, but, finng on the people
has taken place and I consider that
Government should take some steps
to make sure that in free India, this
kind of incident does not recur with
the rcgulanty which has b:come such
a regrettable feature of our contem-
porary hfe

In thic connection, 1T wish to refer
to the appointment by the Kerala
Government of a commussion headed
by an independent lawyer, Shm N C
Chatterjee to suggest measures for
avoiding the use of fire-arms by the
police on demonstrators 1 wish that
the Government of India take some
similar steps Kerala has shown the
way as far as this particular aspect
of admunistration is concerned.

1 wish, because 1 have very little
time and I have to rush telegraphi-
cally, to refer to the continuing and
growing practice by the Government
of India of political discrimination
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and viciimisation of the members of
the services. A short while age, the
Secpetary-General of the All-Indna
Federation of Audit and Accounts
employees, Mr E. X. Joseph, was
removed from service by the
Accountant-General's ofice in Bomibay
on the plea that he violated Rule 4-A
by participating in a procession.

Now this ben has been put on
demonstrations and participation in
demonstrations by Central Govern-
ment employees, because in 1857 thery
was the determination on the part of
the Posts and Telegraphs employees
to go on strike and at that time this
particular rule was clamped down.
Now the apphcation of this rule has
given rise tg great discontent among
the employees of the Central Govern=-
ment. My friend, Shn Nath Pai, who
is the President of the Confederation

sation that we find should be done
away with as soon as ever that is
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and nearly 10,000 em-
Ployees of the Civil Aviation Depart-
ment are also not getting the

Demands MARCH 10, 1959

1 wish to refer now to the
plants which we have received -
many sourees regarding the recruit-
ment to the Indian Administrative
Service. We have particularly receiv-
ed the complaints of the Central Sec.
retariat Services regarding emergency
recruitment to the 1AS In 1058, sz we
all know, there was a special recruit-
ment examination because the Home
Ministry and the Planning Commis-
sion wanted it partiwcularly. Over
17.000 appeared at the examination and
1,200 qualiied at the examination
and were called for interview. But
out of that lot of 1,200 who were
fairly qualified, only 102 were select.
ed, and they were selected not so
much 1n order of ment but occaston-
ally deviation was practised from the
principle of the order of merit and
people were selected in the order of
preference, whatever that might be.

]

Then again Central Secretariat
Service people who have no annual
scope for getting into the IAS like
certain categories of State Govern-
ment employees have appeared at the
examunation, quite a large number of
them appeared at the examination
of the Special Recruitment Examina.
tion and 71 of them qualified for
interview, but only 1 of the 71 was
selected for the IAS I am told the

therefore, they are nbt good encugh,
80 to speak, to fit into the grand
Moghu! atmosphere of the higher
services under the Home Minis'ty,
and i that is so, surely something
ought to be done about it.
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ever that is possible by the Home
Ministry.

There is also the question in regard
to the temporary assistants in the
Central Government who appear 4o
have en unlimited right of expecta-
tion. They work from 10 to 15 years
and they do not get confirmmation. |
am told that thousands of people are
#p this category and anly some 800, I
am told, are given quasi-permanency
with only the doubtful consolation of
their name being in the list but en.
Joying no tangible benefit whatsoever.

I wish now to 4urn my attention and
the attention of the House to the
question of wunti-corruption. 1 was
rather perturbed when some time ago
'I informed the Defence Ministry re-
garding the Special Police Establish-
ment reporting against a fairly high
official and later I was told that kind
of allegation should not be pursued
because the \official was a very high.
ranking ane and s on and so forth.
E‘:W;eﬂahotddhlnamchr mind
7 TR, to the uprooting of corruption.
Recently I found in the Pree Presm
Journal a report that the Special
Police  EptabMshrient  themselves
fated that there has been a 30 per
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cent increase in the incidence of cor-
ruption among the Central Govern~
ment employees. b do not know, but
that corruption is there, it is rempant
and there is no doubt about it, and
wherever there is torruption it has
got to be stamped down with all our
strength.

The Minister of Home Afiairs (Shrk
G. B. Pant): That is the Incidence of
cases detected by them.

Shri H. N. Mukerjee: 1 am quite
ready to accept the Home Minister's
assurance that there has not been
anything lhke that much increase. I
do feel that the public has to be re-
assured, especially when we find that
the Vivian Bose Report on the LIC
matter has not been disposed of, or
the investigation in regard 4o the
Special Personal Assistant to the
Prime Minister does not also appear
to be making progress of the sort
which Is satisfactory, I do feel that
the Home Minister should tell the
country that he is doing all he can
to ensure that corruption is rooted
out. That is what I want him to tell
us—that he is doing all that he can
to root it out.

1 have given one cut motion notice
in regard to the working of the Citi-
zenship Act, because I was rather

it
i
E
:
74
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the kind of facility which I thought he
had a right to expect I gave those
papers to the Honte Minister but, for
some reason or other which were not
very clearly tpemﬁed. he informed
me that he could not interfere in this
matter, and I was very unhappy In

yegard to that

I think we should later have an
opportunity of discussing the whole
question of the treatment we are
according to our Scheduled Casles
and Scheduled Tribes But on this
occasion I will refer only to one
matter which has rather perturbed
us, and that is the answers that we
have received to the guestions that
e heen B, on G sduprst. Tw
example, there was the answer to a
question some time ago from which
it came out that in the Planning Com-
mission there are 216 gazeited officers
of whom 153 are technical officers
and 63 are non-technical officers and
of the 216 only one is a Scheduled
‘Caste person and he 1s a technical
-officer I do no* understand why this
kind of thing happen. Then about
the Railway services, I find 1n answer
to a question it was said that the
gazetted officers number 3,460 and the
‘Scheduled Caste and Scheduled Tribe
people altogether got 9—9 out of
3460' I know there are handicaps
under which the Scheduled Castes and
Tribes suffer but that 15 no reason
why tlus kind of discmmination ap-
pears to be practised, and agein I do
hope that the Homle Mimisier would
glve us some assurance in that regard

Now I turn to a matter which was
mentioned in this House yesterday
when the Law Mimnistry’s demands
were under discussion The Law Min-
ster naturally tried to get ouwt of
the mituation by saying very correctly
that the Home Mimisier would per-
haps give a proper reply, and that
was 1n regard to the whole guestion

Demands MARCH 19, 19050
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volume of the Law Comimszion’s
Report there 15 an averment of <he
Chief Justice of India, not merely an
impression, as the Law Minister Bas
tried to interpret it, but there is an
averment of the Chief Justice of
India that

“recommendations of the Chietf
Justice have been ignored and
overruled and that of the Chief
Minister have prevailed”

There was also reference to an-
other statement quoted in the Law
Commassion’s Report at page T3 of

volume I that.

“ in my opmion, in ten years'
time., ar. sn. when_the. last. of . the.
Judges appointed under the old
system will have disappeared,
the independence of the judiciary
will have disapprared and the
High Courts will be filled with
judges who owe their appownt
ments to politicians "

I do not wish to amplify this point
which was discussed yesterday But
I do wish the Home Minister to give
us some assurance m this regard
Here 18 an averment, by no means the
reporung of an 1mpression of the
Chief Justice of India, an averment
which 1s consuidered 50 1mportant by
the Law Commission that they in.
corporated that averment m this par-
ticular volume and “here can be no
stronger impeachment of the Govern.
ment 1n so far as appomntment to the
highest judiciary 1s concerned 'That
15 why I do wish the Home Minstr
gives us some satisfaction in regard
to this ma‘ter

I notice several cut motions in re-
gard to the protection which the lin-
guistic munorities are entitled to
under the Constitution of our coun-

try 1 know thereis a Comms
sloner for Linguistic munorities
But, I fear that thus job is not

taken very seriously so far as bt
Government is concerned. That is why
wadomtnthauwmwmﬁ
of discussing this guestion. Bw.

have been told and hon. llunbel'l'



which goes right against the grain of
Indian citizenship, because 1t is an
oath which has been described by
Shn Morary Desai himself 1n  the
Bombay Assembly as a variety of

weosel! as ome of the editors of the
pager, who had been approached by
ceriain people to take a job in this
daily newspsper. who found out,~—he
say$ I do not know—he says he found

nafnes at all I am going to pass
all the papers that I have got to

;s somewhat delicate and to which 1
hesitate to make any reference. But,
1 am afraid, I do have to make some
reference to it and that is, that the
Home Minister takes the initlative in
holding Governors’ conferences from
time to time. I know we are not en-
titled in this House or anywhere eleg
to make any reflections on the con-
duct of Governors, But, it has so,
happened that in the West Bengal



additon to treatment for tuber-
culosis, they also receive indoctri-
nation,”

This is a matter with which I am

only on the alleged ground that they
have communist affiliation that the
Governor from this quotation given
in the West Bengal Assembly is re-

been brought up before the West
Bengal Legislative Assembly by the
Leader of we Opposite there, I do

the Government

F
£
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are
to live up to our profession, *Sa
eva jayate’ 13 what we say, surely it
is to the Home Minister that we have
a right to loock. But, I am afraid the
Home Ministry is behaving in such
a manner, in an all comprehensive
manner of authoritarianism all over

If we really want the people to attain
happiness, there must be ethical be-
haviour which I find missing very
largely in the activities of the Home
Ministry.

Shri Surendranath Dwivedy (Ken-
drapara): Mr, Spesker, before going
into the different items coming under
the Home Ministry I would like fo
make a few observations, because, I
feel that the achievements of this
Ministry may not be properly asses-
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a manner as to create an atmosphere
for respect of law, for respect of the
Constitut.on and for creating a be-
haviour pattern for a democratic
society either within the asdministra-
tion or in the country.

I know the peaple have to play a
great part, but the State also has its
duty to give a direction in this matter
It becomes important, therefore, to
consider whether the Home Ministry
has been able to do anything in this
matter.

What we find is rather a very dis-
mal picture. Take this police beha-
viour. 1 would like to take it first
because this s a machinery which
directly deals with the masses of our
country. I am sorry to say that in
spite of repeated demands in this
House and elsewhere that a code of
behaviour be prescribed for the con-
duct of the police towards crowds so
that firings, lathi-charges and all sorts

Not only that If I mention about
crimes, I am sure the Home Minister
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It is also a very regretiable fact
that even today we have the Pre-
ventive Detention Act on our statute-
book and that 1t'is not being removed.

About corruption and nepotism, I
think, the less said the better. But
the most dusturbing factor that I want
to bring to your notice ia the increas-
ing attempt on the part of the exe-
cutive not only to encroach upon the
liberties of the people, but to disre-
gard the decizions of the legislature,
and, even at times, the judiciary.

I want to give you only one ins-
tance, for which I know, in a debate,
you also some concern. It
will be seen that from 1957 May on-
wards 110 ordinances have been issu~
ed mn this country, and out of them
ten are Presidential Ordinances.
These were issued when it was known
that Parhament sits very often for a
long period and also that the State
Legislatures are in session. Still, the
executive thought it proper to resort
to these ordinance-making powers
without taking into account the effects
of these ordinances on the growth of
democracy. Has there been any
emergency to such an extent as was
visualised by the Constitution to
resort to ordinances so often?

I will cite only one example. In
March 1958 elections to a municipsl-
ity were held after seven years of

on 11-12-1958 declaring the elections
sion. It adjourned after two days,



fortnight. The most

leader, decided that the
Ministry ghould resign, and it was not
ready at that time to pernut the
Ministry to continue, it is assumed
that probably he came to influence
the Home Minister so that they might
be permitted to continue. What was

mlfam
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institution of Governors in this coun.
try, the irremovable imstitution ef
Governors. You know very well, Sir,
that when the Constituent Assembly
debated this peint whether we shoulll
have elected or nominated Governots,
various matters were brought forward,
and people expressed

but a categorical assurance was given
by the Prime Minister that these ap-
pointments would naturally be made
from amongst persons who were not.
mally not in politics. But what do we
find today? Out of 14 Governors, ten
are persons who are Congress Mem-
bers, some of them were even defest.
ed at the elections. I put it you that if
these people, persons of thizs political
persuasion are put at the head of the
State, do you feel that the other peo-
ple there or other parties would re.
pose any confidence whatsoever in
such persons, and they will be able to
carry on the State machinery impar-
tially and judiciously? It is time,
therefore, 1 feel that we review the
whole question of this Governorship,
and I think the Home Ministry should
come forward with some proposal for
this in this House.

The next question, which is also of
the gravest concern to this  House,

the judiciary. Just now my
friend Shri Mukerjee has read
the

Commission’s Report. I would
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basis, mstead of creating this feeling
that there 1s no justice in this depart-
ment at all That 13 the feeling creat-
ed 1n other people who work even m
the Intelligence Bureau You will find
that the expenditure of the Central
Intelligence Bureau has increased by
about Rs. 50 lakhs While the actual
expenditure in 1857-58 was Rs 157
crores, 1n 1959-60, the estimated ex-
penditure :s Rs 2 09 crores There is
an impression that even the persons
workmg In the Central Intelligen~e
Bureau do not get proper considera-
tion And what 15 the work that they
are domng? We find from en analysis
of the budget that more money is

ded for the Kashmir State But
we know 4hat there was sabotage some
time back near Pathankot, and things
like that What was the Central In-
telligence Bureau doing?

Shri Nath Pal (Rejapur): Tapping
MPas telephones.

Shri Surendranath Dwivedy: What
are its achievements’ Probably, that
may be so. For, the present govern-
ment are so much afraid of their own
existence thet probably the Intelli-
gence Boreau 13 only used agamnst
these palitical parties.

1 also want the Home Minister to
¢ into another matter, and ¥ is this.

tion the semor group in grade IOl X
understand that my hon, friend Shri
Hem Barua had some correspondence

Shri Hem Barua (Gauhati): Long
correspondence.

Shri Surendranath Dwivedy: And
the Home Minister had assured him
that no person who had not put in
at least two years of service would
be given promotion But as many as
133 persons from grade ITI, who were
promoted from a lower post only
some time back have been promoted
agamn, whereas the senmior group has
been completely ignored. This pro-
moiion seems fo have no basis That
15 why the expenditure on thus heed
has increased by more than half 1
want the Home Minister go into thus
question.

I would also lhke to refer to the
question about the 1AS officers which

Ministry, but this 15 a thing which
has to be clarified. For, such a person
as Shr1 Sampurnansnd, the Chief
Minister of UP has sid only ‘he
other day that caste.sm has also its
mnfluence in the administration. Th
are some of the very important
on which we should like to know
the Home Minister what the
position is,, and far these
are true.

how
1 now come “o0 the zonal councils.
have no grudge that the
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pose in bringing about a settlement
or creating a feehng of concord
the people in regard to the

uted areas, in border disputes

thuings are settled, early, can social
tension and bitterness in the country
be removed, and we would be really
in a position o work for the econo-
miec development of the country. The
wishes of the people must be respect-
ed; and 1if the wishes of the people
demand that Parliament should also
revise Its policy, we must have *he
courage to come forward and say
that we shall revizse our policy.

The next point that I would Like %o

Demands PHALGUNA 28, 1880 (SAKA)
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vided Rs, 3 lakhs; some institutions
were suddenly orgamused, and a
Deputy Minister became the presi-
dent of the organisation, and the
money is spent for rehabilitating
workers who are either defeated or
had no employment,
And what do these persons do?
They really are very useful at the
time of bye-elections and elections.

Shri Nath Pal: They are aiso de-
pressed classes.

Shri Surendranath Dwivedy: In
that sense, on the ground that they
are ‘political sufferers’, they can ut-
lise the amount. I have no obfec-
tion.

I congratulate him agein that he
has a broader outlook to give from
the Home Ministry Rs. 75 lakhs for
the development of gramdan villages
of Koraput That work was entrust-
ed to the Akhil Bharatiya Sarva
Seva Sangh against whose honesty
and integrity, we have nothing to
say. But why 1s 1t that even that
organisation, which wants money for
the development of these things
from the Government, has returned
a substantial amount of that money
to the Home Mmustry? Why is it

not want the co-operative movement
to succeed. It is a fact which has
been given out by Anna Saheb Sahas-
rabuddhe who was i charge of that
organisation. I would most humbly
ask the Home Minister—and as a
national leader—to consider whether

available, these
gramdan movement is going
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[Dr. Sushila Nayar]
to be the most loyal soldiers of the

The Minister of Home Affalrs (Shri
.G. B. Pant): Not in Delhi, I think.

Dr. Sashila Nayar: Not in Delhl
but in U.P. Sir, I hope you would
not be too strict with me for time
because I have a few things to say.
This man wag made use of....

Mr. Speaker: The hon, Member re-
fers to murders in U.P. merely be-
cause the hon. Home Minister was
the Chief Minister there once. But,
how can I allow that?

Dr. Bushila Nayar: I am just com-
ing to the point. This man became
a murderer in the first place because
he was used by a big =zamindar to
commit a murder. That was the
step. He went to jau along with
group that was employed by this
zamindar or Raja. One of
was going to give out the whole
and this fellow thought that he
in honour bound to protect the
whole company and he murdered the
second man. That was the second
murder, and ultimately he committed
4 murders inside jal and 3 outside.
Then he landed up in the Lucknow

g5

]

crows” and all that kind of stufl. 1
talked with him and from him I tried
to understand what would be the

periment under our Home Minister.

Dr. Sushila Nayar: That is what I
am pleading with the Home Minister
to do.

The second point that I wish to
make is about the dependents
some of these dacoits. I also
pened to meet S5or 6 ¥y
daughter of Putli; I also
widowed daughters-in-law and
children of dacoit Man Singh.
their property has been conflaca
and they are starving. The
the fathers should not be visi
the children, is an old saying.
the hon. Home Minister think of
way of enabling these children
have an honourable living so thal
they may have a chance of becoming
useful citizens and serving the coun-
try and doing something really
worthwhile?

FEEPRAR
EESaizaﬁﬁga
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one of that type. 1 understand that
the Sabarmati Prison is doing wvery
:& that direction. And, I sm
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1 was told by the Jail Superinten-
dent that there is a committee which

years to complete that report because
ey have to go very cautiously and
watch every step. I plead that, this
18 not fair; is not right. All of us
have been prisoners and it is, per-

=2

soners the wages for their work is
Home Minister to have this system in-
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co-operstive soclety for developing
the craft in a particular village?

‘We are spending the nation’s money
training these men when they are
. Let us make use of the
that they have had when they
t.

next point I would méntion in -
connection is about the under-
prisoners. I visited the Jhansl
I found that the under-trials
suffering great hardship.
the maltreatment that they
at the hands of police is fairly
w.ll known. But, apart from that,
the cases of some of the under-trials
are more than a year old. This leads

g55
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there are tremendous delays and it
is a worn-out saying that justice de-
layed is justice denied. I beg of the
hon. Home Minister to find some way
of avoiding these delays. Perhaps,
the man is going to get imprisonment
for 8 or 9 months; but he has been
under-trial for a year or more. Is
that fair; is that right? We must find
a way of avoiding such contingencies.

We have passed the Probation of
Offenders Act which is a very noble
Act. But whether it is the probation
of offenders or whether it is jail
management or whether it is manage-
ment of dacoit problem, it needs a
new outlook on the part of the police,
which means a new type of training
for them, which, apart from making
them custodians of law and order,
handling the big stick, makes them
also have an outlook of the reformer,
the outlook which understands crimi=-



¥ wgT Ay oY Y qay W
We have taken several steps to-

tect crime and corruption and so on.
We found that it was not able to do
the whole job and so0 we had the C1.D.
But then that was not enough and so
we had the Anti-Corruption Depart-
ment and then we had the Vigilance
on.
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big. What can we do with it™?
13 nowhere a2 seriousness and
nation that this problem should be
effectively and adequately dealit with.
At any rate we have to find a solution.
I beg of the Home Minister that he
ghould take adeguate action to see
that this Act realiy functions in the
spirit in which this Parliament has
pased . In our neighbouring coun-
try, prostitution has disappeared. 1t
can disappear in India if there is a

E

places there are no institutions to do

It comes before

PHALGUNA 18, 830 (SAKA)

ponsible for the programme and it is
the responsibility of the CSWB, Back
I go to CS.W.EB. and then they mny
that it is the State Government. I go
to the Btate Governments—four or
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that those very men, paid government
servants, should go and join agitation
to undermine the Government, under-
mine the stability of the country? If
Shri Mukerjee’s perty was running
the administration, they would not be
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Tt §, forer #t xg & Bywadiz w7 vy
drerr oY o & 1 ow o A ol s
13-27 hrn,

(M.’ Derury-Sexaxz in the Chair)

¢ wifer o fis a=T frerr wmt
W, st & wt g fewmy W
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wry wit qefafireduw & sy &
wrer fear o, oeTil @ 9N
wifew ¥ af, dfer g TR
o & wadwe § q@ af oy
e fiw wfirerc @ w1 yew SRy
FTT @ AT L | O XA v W G
FT qUTH AT SRAT ¥ qw § o}
gefafrdw F oy ww fenddse
; dr e L e
" Favie sfaer § o aff o T
o ot & T & 91w Wk e T
R wmsm g Ngrwagwrd
fe g dT g ¥ fr ik
w1 wfon wfr freewar

¢ qranwd wafear qgEl @
wf § 1 oY it e @ 1 o cvEErd
AT ¥ g agel Wl
w1 R am fr fawg
Ry TR~ & AR W
{1 g e W
Fomawagn N A wea
ofer ovque s o & g Al § )
v ¥ awy faar wo @fafde
o, 7y ox W AT ¢, wafe a % g
W XY W4T § | % WW 7 A W v
e fondie, wew fndde,
Wuydz feqdde Wi whfafor
feurdife w1 sarer arew % wwrC
Fexfrar oo g, dfewr e qm W
t? 37 aw e & a7 Wit guew
¥ fod il wre gfear & o
qwar §, &t fex e wivwre ot fie &
WY Tar WId ? gy % Jg E @i
v vy ¥ ety v aeqw &
myeyfgaeew T faiid
TR e I & T Slow
W wifew #r 1 amet o qv @ A
T weft f vk w1
I o won g, afer few -
wu ¥ 31w areps § i e g
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o or  welr vodoew gwte e
gy wnit & gfews % @R, Tw oo

Frawr {2 Rt st e wtreeaw ¢ |

e T ¥ oyvew Sevdde
dk ww fenddz X |
wigem § 1w § fiw
O @ Y fenrdidew w
S stfarod ) dfe vy
wreter ¥ qre Al § cafed
w1 e v el e
o ST ¥ 99 § 0 gEd o
& egw ST Sage d | wragd
tew e § 1 R v, fea W o
e ofeny § @t sToRen woft §
e wor ¥ Iud e g frivgae
fevdde § fw & o wew @
wyww § 1 ¥ wawew § e ag s
g P fe Iw fodice @
sreter WY R e R 1wy
gt arft § , fadere Y § WY
¥§ Yus! wrer vl o & wX ol
& ey ot o Ry o § et
o wad av Y qve WY vy § ag ofer-
shtfewnd  deew Aty drw
e g & v § ot fr | F
wfafrden ¥ wifend dit sreen
& wfead oAr 1 O Y fdrd
1 qw gt aT A Yy Rfew R
T Wit o vt W @ Jue T
A @ folt & ot & Wi Afew
" ot & & egr g §
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fe & g w1 N e & 9 W
o wuig

foolt st * Ak ¥ & &
wF e« Wi v W g
fe Tu¥ e off e f & Iwit el
oo g g e §, o
fwn ¢ wifex fewft & oY dww
e QX 8, wwoar Qa wpen §
faw g wd DF §, ®N A & mAw
% aaw fewlt qr w0 wiT
= & w0 ag@ 9 aw S agw
v {, miiz o xfear O age
aoft 8, W Ay aE Ay A
o feelt wrEeT R feay amn
g o et W IEw WRe
TFgaT AW &% feelt & =y #Y
wrer weHr faxmm w7 aeRt
g 1% WA fef sreea st
fAert W A Wrra ¥ ) v
g W MNMaw N WA F
afer Arare it e i fraf R
T A o A AT Hr Ak
% aawa 7 fe feed) o gremy Y tWA
7L QR ArET agm @t wW R 1 WA
oy wfeRT anir et w ww
Frx @AY qEATH £ TN WY aATay
fr sr fem o wifgd Sfes ¥
17 g7 § fF § O qeey W oAt
77 1 417 OY¥WA T FWHEA &
v w7 g aA wifgn ol ag @
g fugy W 2w § & o &
YR FTIYIIGA & TS €7 X wfwd |

v i feddodz wifrft & ar?
5 ¥G WM wpm | WmT  We
nyfers wiod Ty § §w W wr
71 ¥fexr Fo aqat o e @
' fr feidmiz wf® ¥ w9
A iR e AR ag wew
T ¢ fo e war e N @
414 (A1) LD 8.

o wfqw s ¢ feag N W
?, mwanfar af g ol 3 w9
WA §owr A fE QAT § AT
¥eaT ot semt frAdadz @Y wE

foeit & @ & & a1 A Iy
*1 Avg &Y o faw wvAT AT § |
§ & sfdea @ Faw & Ty |
A% %7 7T At Aw A 97 &€ A
A ey g1 W am @ e el
9t A6 oY 9w T § N
1 g forft e s e gt
g 3fer feit & T 7 aqr fawslt
Ffaaoft g s faorft £,
v A wgw e g
wiferr ¥1 @ @ fs = rdfeivien
21 afem it a% ve ar F o fgat
AR qpward ¥ fasel % AT w A
§ f& g ovm & A § faorely
Wz & o gn feslr Sl )
A M A O wEw AR T A E
d wen g fe gy e weed &
aw ¢ | fex @i sfmm W)
fri o o fafe Y @
forsdart & fr WY v piffebe
¥t aufedt @ ag S¥ 3 ot qufedt
v cdfefor an & fad <y ok §,
# uy wTrite WY 2 e W
AR & wq T gdfefder ¢
% 1 feelr  oefafeRve ww aw
ax war o o v § Fs feeelr & fad
fomd qrlY Y ez ¥+ T wEr
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(vte wg )
t fe aw vy darw Frednfy, o
ATHIT AT WG A7 Ieq foeedt Wy
aeft few w1 wf @Y ¥ ag
wifew § <t d fis o v ow o
Taq gfae g Ot fr a¥ &% ag aard
fir et & At *r gfclaw & fa@
e it oY e § arfe 3w qFlY
w tfawm & &% 1 dfew B @
gt feur war &

W aw ¥ AW W waw ¢
€ wWY ¥ ag w77 oy wr & fF sy
AT YA N w1 A A WY |
afer a1 27 w¥ I 7 af faa
wrd 1w @ e @ @ @
& af 7 oY Wiy aw oft 7 @Y qY
¢ wigar g fe ag s o nvafa-
ez et e

W TEN ¥ q? § 7 $yAT Vg

are et § magar g fw
feeelt 9@ wer & fod 7@ Wiv oY
W wEd @ fE g 97 gm o
Lar L G

we & dwad aenfaw & T 7 19
g | dw¥ wnfes W@,
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o%F W % T foaT oy & o
foqr mr = v T @ Ad oAT
t wrgasEemuaf

78 3% & fr s2ow % faeme
AT STk A9 W7 w0 AT oAy
& g wifed | AfeT sfaeerc
qg 9 %2 2 A § = @ A wwAv
21 O AR TS TTARHAT A€
g, RS, Siae w1 qifafeser
a7 A Aaw fEsa § g
TART AR FIG g dWE wgAAT
& T AF FTREH Y F1 @ § oy fa
I A% § A Ay @, TR AT
faggz e g v af T
gt g ®wM sga E fEosagw
T & @Y A WVAT q7 ooy faqy g
# oY I N A, IART HAT W4T
i me R WA
el § e ofefess, g 97
WA 9 AN a% qrfede €
D ard WY taE fad saray & sqrer €9
Jord w1k | 7@ W § fe afafew &
Il g ag gy faer @ 1 o
2% w1 g o wig % ¥ few ag ¥
fesgear aw 81
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W & wgbuw ¥t #F py v
R | oW F g e oy T g
fo e bt B v o ) @
ganar g fo ax & fad mft oY ow
o wEeAt, At arweh e
& WY ¥E W 1t Wt A wwe
W wen—3few @ e wm

€ 1 ¥ qE w77 Fradee
FTTT BT 67 WA ot wwk & fr
IF G ANE 9 a0 e 36T ) Wy
aifgq & T AT T W gae
fwr w3 d v g s
feare ¥ f& & v ¥ Fag
T AT & ATg I AW R oA,
I ¥ETH A ¥ w TS O
aife 3T FT ovfuE  gofaer @
g |

T AT A Ferera gy A Iy
71 fegeam ¥ ow fer & g oy
T W @Y & W0 ¥ e e e
frar ¢ 1 & = quy ¢ fa dwad
wifew  wfaea ¥ o foord & =
HTRA oY 4w & &Y TR 3w § 39V
RaET WAL v Wt ofnie &
WY I¥ 9T ¥ -y o el 7
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VIR I O T §, e oA vw
we A ot & angereet § @
Tz gau dwwE waRw wfne

iy & | R wfemmw ¥
st 3§ & g feeifafafodt §
wg T i gEil 82 oY gw Y
wumwﬁ'wm&mﬁ:w

W ol ¥ Ay o faft #
forrer § 9 37 AN AT

Shri Frank Anthony (Nommnated—
Anglo-Indians) Mr Deputy-Speaker,
Sir, I am grateful to the Home Minis-
ter who appears to have broken his
normal lunch schedule to stay on and
listen to the debate

Shri G. B Pant: Yours too

Shri Frank Anthony: Mine 13 a
moveable feast, sometimes I lunch at
4 o'clock

My cut motion refers to the need
to clanify the rights given to the
minorities linguwistic  and religious,
under article 30 of the Constitution
The Home Miunister knows that arti-
cle, he has been a distinguished and
acute lawyer, and even today he uis
more acute than most of the most
acute lawyers The gist of article
30(1) 1s that the runonties, based
on language or religion, have been
gwven the fundamental nght 1o
establish and admunister educational
institutions of theiwr choice In the
same article 30, under sub-article (2),
no Government shall, in granting aud
fiscriminate against an educational
institution because 1t 15 under the
management of a mmority based on
language or rehigion



rities, linguistic or religious,
understood the deadly significance of
the Supreme Court's opinion in res-
pect of the Kerala reference, the re-
ference that was made by the Pre-
sident of India in respect of

Kerala Education Bjll. May
passing, that that reference by the
President—]I mean no reflection on
the President, for, he only probably

say very much. They admitted that
they had been put into a legal strait-
jacket; the lawyers were in a legal
strait-jacket. = What we could not
understand was this: provisions in
the Kerala Education Bill which
were palpably er-facie illegal were
not referred by the President. Then,
even those clauses which were re-
ferred were only referred against
articles 14 and 30(1).

The Home Minister knows and
every tyro of Constitutional law
knows, that article 14 is a broken
reed from the Constitutional point
of view. So, the few clauses that
were referred had to be tested by
the Supreme Court only viz a vis
article 30(1). But the most vital
protection given to the minorities ia
not under article 30(1); the most
vital protection is under article 30(2),
and that is, in giving aid to the mino-
rities, the State shall not discriminate
against them. I had pleaded; Inci-
dentally, 1 won my case completely.
The Supreme Court held that so far
as the Aglo-Indian schocols are con-
cerned, all the clauses are ultra vires,
because, there is a special Constitu-
tional guarantee for the Anglo-Indian
community under article 337. 1t is
not aid in the normal sense, and the
Kerala Government cannot use a Con-
stitutional obligation to give aid as
an instrument to impose restriction,
8o far as the Anglo-Indian’ schools

p.ml for Grants 7258
are concerned, the Supreme Court
struck down all the restrictions. But

what about the other minorities? The
Christians may have realised it in
Kerzla. But what about the other
mincrities in the rest of India, the
Muslims, the Sikhs, and the Parsees,
the large linguistic minority groups
created by the ill-conceived reorga-
nisation of States? We have created
a huge linguistic minority population.
To my mind, I should think that at
least 150 millién people constitute
either linguistic or religious minori-
ties.

Now, about the opinion of the
Supreme Court, I had asked the
Supreme Court to refuse to snawer
the reference, because the reference
was so limited. I said that the court
may very well answer the reference,
so as to supersede other vital guaran-
tees, and that is precisely what has
happened. The Supreme Court, by
answering an incomplete reference
without looking at the sub-article (2)
of article 30, has completely destroy-
ed for all the minorities in this coun-
try. article 30(2). What is going to
happen? That is why I have put my
cut motion down so that the Home
Minister will understand the position
probably better than most other peo-
ple, and will now do something to
clarify article 30 and fulfil the obvi-
ous intention of the framers of the
Constitution.

I will put the position very clearly
So far as the Anglo-Indian schools are
concerned, for the moment, leave
them aside. But, should ther
guarantees come to an end, they will
also be in the same position as the
other minonties. And what is that
position? What is the effect of the
Supreme Court’s opinion in that re-
ference case? They have said that i
any school, including a minority
school, takes one naya paisa of aid,
Government may say all these things
to them; "If you take one wl paisa
of ald, you shall charge no
the primary stage. After

B

that, ityw
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charge fees, you shall hand over all
your fees to the Government” The
Government may also say to them,
“You may not appoint any one o your
noh-teaching staff. We will tell you

be told, “if a chaplain is necessary,”"—

salaries of the chaplain.” That is
what the Supreme Court said in effect.

Then they went further and saif,
“if a school takes one naya paisa of
aid, the Public Service Commission
will select a panel of teachers from a
district and the schools 1n that district
shall and must appaint the teachers
only from that panel It will be an
impomtion condition,

There 15> a school—and I have had
the privilege of having that school
named after me, the Frank Anthony
Public School,—and i1t will be the
best school in Delhi. But we cannot
gct our teschers from Delhi We had
advisedly to advertise in the whole
of India The Supreme Court has
held that if a mmornity school takes
one naya paisa of axd, “"you shall
<clect teachers only from the district
panel” Those tcachers may be utter-
Iy unsuitable; they may not be edu-
cated through the medium of English,
but they say that “in an Englsh-
medium school, you shall select teach-
ers from this restricted panel, drawn
fiom the districts” How are the
schools going to function?

Then the Supreme Court has also
stated this. The State, because, let

Cause of your poor temchers. I am the
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Chmrman of several educational
bodies, and I have subscribed to a
maxim: that poor teachers always
make for poor teaching. What are our
scales? They are not munificent
Some teachers wrote to me from a
non-Christian school and asked, “Why
have you prescribed such fantastically
high scales in your Frank Anthony
Public School?” 1 said, well, it is
Rs 200 to Rs. 330 for an under-
graduate irmined teacher, Rs. 350—800
for a graduate trained teacher. It may
be much higher than that in some
colleges But, 15 that absolutely a
fantastically high scale” But, accord-
ng to the opinion of the Supreme
Court, if I take Rs 5 for the Frank
Anthony Public School, the Delhi
State Government may say, “You
shall not pay your teachers anything
more than Rs 75—150". That, the
Supreme Court has held, 15 within
the power of the State Government, if
it gives any aid to a minority insts
tution. Quite frankly, I say with the
greatest respect that the Supreme
Court opinion was palpably wrong I
do not blame the Supreme Court: I
blame the incomplete reference. The
Supreme Court, without locking at

article 30(2), has destroyed article
30(2).

The Supreme Court has said
although you, the minorities, have
been given a fundamental right under
article 30(1) to establish and admi-
nister educational institutions of
your choice, if a munority institution
wants to exercise this fundamental
right, it may not take one naya paisa
of aad There is an obvious coutra-
diction m terms Look at the signi-
ficance of this After all, who are
going to look after the minorities?
Government has not the resources
now to provide free and compulsory
education Some minorities, to the best
of their poor ability, do provide edu-
cation for their poor children. Accord-
ing to the Supreme Court reference,
not one Anglo-Indian school in this
country will be able to take one naya
paisy for tens of thousands of indi-
gent children That is what the
Supreme Court has said.
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In the face of a fundamental right
given to all linguistic minorities, they
have said, “You have been given
under article 30(1), the fundamental
right to run an institution of your
choice; but if you want to exercise
that right you may not take one naya
paisa.” Not a Sitkh, not a Muslim, not
a Christian, not an Anglo-Indian, not
a Bihari in Bengal or a Bengali in
gihar, not a Tamil or Telugu boy in
Delhi, can take one naya paisa. If you
take a naya paisa of aid, you must
accept complete regimentation such as
the communist government seeks to
impose on the schools in Kerala.

Article 30(2) has been destroyed.
This was never the intention of the
framers of the Constitution. We have
been given a fundamental right;
rightly or wrongly, the framers of
the Constitution felt that the minori-
ties, linguistic and religious, should
be given a fundamental right. In
progressive democratic countries, in
Britain, they have achieved free and
compulsory education; but, they have
not done it by regimentation. In
America, the courts have repeatedly
postulated the dictum that the child
is not the creature of the State and
that the parent has the right to deter-
mine the kind of education to be
given to the child. That means, an
ordinary citizen, of Britain and Ame-
rica has been given that position even
without any fundamental rights. Here,
we have given a special fundamental
right to the minorities, and yet we say
to them through this judgment that
the minorities must abandon their
choice, f they are going to get one
naya paisa of aid. I feel that the
position is ex facie wrong,

As I have said, under article 30(1),
all minorities have the right to run
educational institutions of their choice,
I am not suggesting that our choice is
a synonym for the word ‘licence’. 1
concede that the choice of minorities
must always yield to reasonable re-
gulations. But I submit also with
equal emphasis that the power of
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the State must always yield
reasonable exercise of choice.
choice is contrary to national
ests, security and morality, the
might say, “You cannot do that". But
after that, in terms of this fundamen-
tal right, I have an absolute right to
run an institution of my choice; Gov-
ernment cannot say anything. Under
article 30(2), the framers of the Con-
stitution have said specifically that
when any Government gives mid, it
shall not discriminate against a mino-
rity institution on the ground that it
is managed by a minority. Because
the Supreme Court did not have arti-
cle 30(2) before it, we were not able
to apply an axiomatic principle of
statutory interpretation. The Home
Minister knows it. It is an axiom
that when interpreting a statute or
the Constitution, the interpretation
must be according to the rule of har-
monious construction. The rule of
harmonious construction is, where
there are separate provisions, even
more 5o if they are a sort of joint
cognate provisions, you must give
meaning and content to each provi-
sion. The interpretation must be
harmonious and integrated, The inter-
pretation can never be such as to be
attached to one part that it super-
sedes the other part. That is precisely
what the Supreme Court has daone,
without looking at article 30(2),
which says that I cannot be discrimi-
nated against on the ground that I am
a minority institution, when you are
giving aid. Article 30(1) preservcs
my choice. Read these two sub-
articles together. The framers of the
Constitution give me a fundamental
right to run and administer an edu-
cational institution according to my
choice. In the same article they say
that * I shall not be discriminated
against because I run an institution of
my choice. Yet, the Supreme Court
has said, if I run an institution of
my choice, 1 shall get no aid. You
completely destroy article 30(%).

Shri C. R Pattabki Ramas
(Kumbakonam): In fairness to ¢he

B
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Supreme Court, they have said, you
not compelled to seek aid, but if
seek aid, you must conform to
rules governing the aud

geh

Shri Frank Anthomy: Quite; the
posstion is very simple 1 have never
said that aid can be claumed as a
night. But read article 30(2). It
says that when aid 15 being given,
when a Government has the capacity
to give aid, then it shall also give
aid—then it does not become ex
gratia—to a minority institution and
the minorty institution continues to
evercise 1is choice But the effect of
the Supreme Court judgment s,
although aid may be given to every-
one else—the State Government may
be distmbuting Rs 20 crores as amd to
other non-minonity mnstitutions—but
when the minonty institutions come,
in the State Government say, “We
shall also give you aid, provided you
+bandon your choxce, and submit to
State regsmentation " That 1z what the
framers of the Constitution palpably
never intended when they gave us a
thowee and when in the same article,
subjoined the rnight to axd When you
say to me that I shall not get and
because 1 exercise my choice, you are
palpably offending article 30(2), which
prolibit. you from discnmunating
agamst me, because 1 contimmue to
manage my own institution It 15 a
umple position and I would beg of
the Home Minister to look into this,
with his acuity of mind, he will see
it  Otherwise, 1t means just this, that
arlicle 30(2) has no meaning for us
o Stkh, no Muslim, no Christian, no
Tamil, no Telugu, no Bengalh, mno
Bihar1 and no Anglo-Indian schaol can
ever get one naya paisk of aid, unless
they say, “All rifht, we are prepared,
as the Kerala Government wanis, to
«ubrit to complete regimentation”

I would beg of the Home Mimister
'to look into thiz matter and clanfy

arhicle 30(2) It needs very lttle
clanfication If the Supreme Court
had Jooked at it, this error would not
have crept :n. But since they have not
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looked into it, a clanfication will be
necessary a certan mnumum of
phraseology that if a minonty continue
to run an mnstitution of your choice
under article 30(1), 1t will continue to

get aid, especially, if it 13 recogmsed
educational institution

T vw & fadie @ & 0 v
& @A A EF A qog A, sfaEeT
*Y AN T W TG AXEE ¥ WA
& w0 & waw g e wEd I
a3 fag aga wraww
g | T § 9F fTee T
# fw e S o o, o T
T9g & For sfeard waw Ot ot o
T g & aT S A7 ET F
TG X IAH FT7 gHI? AW WY
TR A A AT A £y AT &
TTAZ % WY ARGV F FTH ATH AV L
IAWT WUAT WTHT ¥ WQAT " WS-
T v N agfema = ogk
¢ OF FEF AW AT 97 WX T
Y ACH 3@ 9T T & oW WeW
Ry, ®v wat 97wy dge W9 A
AT AT M R ot W W
Y T I 5 e A -
arear s g€ o Iwwd s gk
oY & wewen g fie wg ok gy s &
fert ft § W W3 foit & & wiva et
qw el | R qu feeere § fe qw
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ot 3w aft W o awht
gt 97 fie gw a9y vy W% fw& 9 9%
w7 WreT wew gy ot § o gl
wTeT o g wreft & | oy s o g
Jar avs pITt e feamimeden,
strgr # avly e & &0 vis
& wrw o 9¢ s feomar Q7 1 SeR
EL L

“(n) there are a large number

of bilingual Dbelts between
different Lnguistic zones, and

(11) there exist areas with a
muxed population even within
unilingual areas”™

N oF W NwA A fgen, aelr
gfaferae fgel, & qo@ wrar S
o Ay § Y it & A F wen,
¥ & awr fas s wgen § fe
T & 377, W 97 5 Ay gelr §
W 97 I ANE A O qnp
e X & 1 agd e 2w
® R ™ A 0¥ T oW I T
ey fagwer dufos aeqmat §

Tt =ww ox v fay o ot o
avfl Wt wr oY o e o W
A1 qx® fory wrar w1 wgw W I
& el wrer & o § ofodfen &
fear | w7 wvonr Afay, wot oF
Tvr A T Tk www F @ L
e T wrer ow fedw W §
T Y o Aoy oY, il Wy o
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wr § | wewe ot e w
wrdre vt § oYe yud wgr aer & e
ox aw ik g wodr § o @ O e
% Jwk wIATT AW dwyp F qpar g

£ LEE
Mt
1t
43754
HEH

i3
3
4
:
:

T ) e wog ¥ agy wgfea
dar g€ 1| ¥ A avt w) afew Twad

# sure wyfewt & gt fowe 9
e Y At wre wer qg fa1 gt

R am W s o dows ®
fway uy § e g7 e & S & T
5% 0¥ e Q% £ o qud Wy
¥ oiew o wr wed § 1 e
o Wi & g ww G¥F Aw
¢ faek fork wy W sffesw g &
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fr @ fow wror & &er & 1 g
¥ dix o7 & oy v W far won
e | KT 6 ure a8, gfeer
oy feeeft gy oy a7+ Afirpfew gfe
7g worw gt @ f ot agy feaf v o
T® T ¥ T T} 1 %
¥ R ey A ST HTE e et
T FT T97 €947 ¥, Fon] Sy oy
o o 3 R = w1 e T
w1 felt oF st e Ay
B welt Te ot & o e wgr o
fe vadt donfrdt & 1 oy W dgT
q war myr o ek W Ay o Sfer
oW § 1 wee € afefeafa
it § e I W A v e o
wew 2w €Y Ay urvvw gqfr 8,
wfed agr A S av o s
Y R 1 T wETTE ¥ A g
wifaq ot T A o geay o
W 2, WY oY AR i wwe Wi I
T AT EY e ofy Wy &) e
o aF g ¢ fr dafors mear ¥
WY ®1 T oW aww fear amw § »
ax 31w & e a® wrer WY agt wee-
foz & ot , 3fer 0w T YEAT WO
g 7 nfiga a1 fas argy ot oy Swfore
qeqd ag & faw wrerel § ww oy
@t T wrera § weet @A & awlr
Wi 3w T A wrer & A gt oW

wrr fed a At apr avur g o

F avy # Wi e wv @y g
§ 1 4% 7 s @ vy § e o o
wer o1 A g @ Wk W &
T grw §r gk fad v § 1 Sfer
Fot oy s ot g g W Tk P
AT IO T HF FT TR AN E
Fr g wifgd 1w grde wr o
fomr wr v Wt O ag o W g
@ ot @t v & fad gaw wax
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weqr Y T 4y | gy aw IR
T EAPS § wgT AT g HINT I4T 9O
fir o Wy wifow ¢ gwwr ow gwk
AT A WX Iq AW A WA e
sfee AT ow e & AF AW P

dar g€ o Tad ww & <fow dxr
g€ T 3ue sog & wwen & g,
At F GO AR TEN AW E
fom wor ot & ayr w7 e g W@ Y
ar ¥ frafew &7 7 @ W ¥8 9%
g ¥+ * g o oAy ¥ sE R

e § ow W owgsd Y
gt 8 awr  Efefreww fovmr w
g & faar o @1 f& & ow A
o apie ¥ T Y A afs o
UE A R W &7 9u7 Ay fE agr
for s & dEE T WY SR
Tear § | w7 faedt T fesy sy
¥ §Wq I8 Yo WfAww & wurEr
#1 & arefa 7 ow fadig o ¥ f
am % 1wt & fAq o v ran
@, A & fag gEey or TwT
wre & fadt dvra @ e T WX
" & (=7 Wy o ey agode @7
mN & fod wp felt wor &
FARE 7 7Y oiwar v T@T 99T 0
TR AT WA ¥ wtw ot R )
A fee ot g dwk § fis g gl
§ i frg qefre qule 3 iy oF
s fNfow W Dok
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1 T get oy & wwn
wifed w7 1 ¥fen 9@ wwr 9y v W
1 @1 fe o v® TS W agak §
i A Y faw dxr A Y R W
fsre W A rowrd 1 qwfed Y
QAwt o wferr o it o A qfe-
o wg gwT 6 ww g ¥ gy v
g W | WX qme W) ag fafa-
frew smemfcdor ord o wegy W
g 1 9 wfent da gt ok
# 7awar § I sEAed a7 oW
frarotaeien sfews & gt fod
¥ du oxt WX ois # fux fear
2 o wp ¢ s o wenT )
wt 7y 9 A@ T wifgd vt
il GO LR i
Mimegmg e mawy fs ¥
A1 W A A T ITE Sfer
™ X A T wfad

¥ft = www 7 3y faser
AR ¥ a7 g% W7 @ W T W
araw & 6 o @t e dee e
* AT YA TN W WAEW FTN
wifgd BfFt x FWE TR TIE N
o § v Ot At Sy A Framd
v 1+ @ e § e o gt axfem
*# I ¥N QF 9% w Tl wfgd
f& a ®wr avfar A fad ond @ am
4Ty I ATSY WreT A1 W4T @, 97 A
gl sy ot A f v frerw
g, g sAw & qE@T war W
AW WY TTE PR AT W&
g WY § 1 ; wwwar § e g7 0
vy feqr wrqw ¢

® qq8 qr fic ¥ Fwer o1 faw
I T R KAEnd qER
Afew fom wra & % qA WA
oo § sem gt as @ wrefaw
T Y fridy wre At wor @1 w0
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R & (T R Y TF N3 T TaT 9l
g dfexr gux wor wY WA
how AT e W W A O Qg
dferdge M wenf W F WY
Syrer R AWy (ar & qawen § e
gadr oA we fow ff q@ aes ww
T (7 QY frra aa A Wfw et
fis Fords amire Femdfcdor ot g g
e firers o Qi gRY e
ST A @ fre o 9t fe

JqEAN WP AT w1
W OT W W, AT WG g
W 9 # A ey & wy omed

st wwqw fa¥ - @ 7T gEen
i oA

§ waww v fawrre fiv &
WA R TR ¥ WA F 1 T a0
7 AW FT O R F@ T 6K
i imERrm @
Bfew & T wgw g fe ww Wy
1T T A @, s ww Iy wer
ot FE AT @ W g wEd A
wE af ¢ e oo 4 fiv e
waifar @, &1 S8 = O A acely
% fad Ot mw wm A fen, afes
T WP W v TR W e @
afier gror % ¥¥ w7 ¥ wpw g
g 5 ow ¥ 3 @i gl W §Te
% FOW gC §, 00 § Ay T aved
gt & foe¥ fod 4wl woee W
warlt g o e & fox W wwr
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fear mar & 1 & g gETe AW wTa
g f& aofrer § ft & ot & 2
< frar a/d WY QR w1 =2 s
WRWH ® T W T § 1 S
w0 N Fog A @ § I
¥ ¥ AvOT wegw o &

wm & sk wufeez w1 &
Wy e L w felt B o
«O% P AW, AT I FEAT AT
HETE AT THAT § | BH WE § T
|y w7 agy woar WY g ko ek
W S ¥ R W A &
Wz arx ¢ ol ure T %7 ws
@A g yofad 4 vl s ¥
faadt wai fie wgy o0 me wn derfree
[ w1 yew fegr ad

WA § OF SR 7§ agr
TG 1 T ¥ T wEwWT F
i ¥ s Wk T T
Wit wd v e &1 QW
srfos & fir ey & wriw owe

AW § wE aTE § Qe gew
T#r ¢ fawer wog A v WY agw
s AT oy w=Ew



7a8$ Demands PHALGUNA 28, 1880 (SAKA) for Grants 7256

frwlrre & &€t w1 g age wed
t wfie gurfisc o arox ¥ g w
Foeead Ao
qEfed & agy  awdrs efr &
st worwdy wftor wt fars & s ey
Fafiwere, sfyndt aradez areay, Prevame
Foqrit ft | woEY & e wg ot
TR EN N Fa F fre
nR, wife @ gqE W@y T O
T wgr o7 fr gyer, &Y I qer
T X gvar | & weerT ¥ wree
wem f§ g 97 92 ¥ w1 TV
far ara oftr & sfreft wradse e
w o frrapeEr s &
T drer &Y grer & qoarE 7w
A O O el Ol
v aar  frete & o oga
W T AT WA . qE
wrorr & s wg wan & Swmwde & faafas
# wrdt wifwer widt

qfg 9 WY o= A v w7 97
wAraga It Y wad wm amen
£ AT agt O YW W H Iy A
w7y & f 7o A F W wgr fea
? fx qfew oY a9y o o? W@
aft wr g wafs e s & ¥
TR A TN f R fwd
¥ fargraa ¥ §1 v far &
qfer o aY o1 A A srda v e
AT RHAX WA & awde
wia  anfs wgT ¥ AT 7 awe @
a M gher gt fewraw s d

o & e g% A6 wen wEwn

fadk ag war ¥ wgm g e
& gart A1) o o "
t) stwewygwek, Pmwar
ot oz wrewr ¥ Al

-
5

e EL

I wgRY . IPR &

e Efe oyt qraxa b

ot wwwr Bg X ol fw ag
g 9T WA Wi d & S ey
row ¥ @ ok W s€w e
& a7 wwETT A g7 Aty
Wi | wWife o I N o goy
ang ¥

Shri B. K. Gaikwad (Nesik)- I
have moved some cut motions and in
support of those cul motions 1 will
be very bnef

Of course, under the head “Home
Ministry” several heads are theve.
Instead of tacklhng all, I will tackle
very few

As regards the problem of the Sche-
duled Castes, Scheduled Tribes and
other backward classes, I just want
to put forth their grievances You
will find that the problem of the
Scheduled Castes people in India 18
going from bad to worse day by day.

In this connection T would like to
remind that m the year 1932 when
the Poona Pact took place, all the
leaders, including Mahaima Gandhi
and others, assured our leader late
Dr Babasaheb Ambedkar and the
Scheduled Castes people that untouch-
ability would be removed within a
period of ten years From 1932, not
only ten years but 27 years have
passed, even then, vou find that un-
touchab lity, instead of being eradi-
cated as 1 have said, 15 gong fram
bad to worse every day So. what 18
to be done® Whaose responmbility s
this®

While discussing this  subject,
many people say that it is a long,
long, old custom and that it cannot be
eradicated within a moment or within
a period of few years, that it will take
some tme Does |t mean that when
a definite promise was piven by the
forefathers of the present rulers that
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untouchability would be removed
within ten years, they were not know-
mg that untouchabilfty was an old
custom and it would take centuries
together to remove it? Is 1t not the
responsibility of the present rulers to
see that whatever promiseg our fore-
fathers, mcluding Mahatma Gandhi,
had given, are fullfilled now? 1 just
want to know what the present Gov-
ernment 15 doing 1n this behalf

I do not want to quote old stories
or happenings or harassments before
the House ] will refer cases which
took place m the year 1959, I do not
want to go back Even during this
year, 1magine how this untouchability
hag been practised How 1t 18 1In
existence’ I do not want to quote
the nformation which 1s at my dis-
posal, but 1 will quote only the in-
formation supplhed by the Govern-
men? 1n reply to qQuestions in the
Parliament

Even today the Scheduled Caste
marnage processions are not allowed
to pass by public roeds having a
bridegroom and bride siting 1n a
Dola-Palki When the attention of the
Government was invited to this, the
reply or the information which has
been supphed by Government is as
under

“A Harjjan marriage party
w.th Dola-Palk: was stopped on
January 14, 1858, while return-
ing from willage Pangriyana to
village Dhoong Pattt Gyarahgaon
in Tehn-Garhwal because some
caste Hindus took objection to the
Dola-Palki being carried thiough
the village

“A large number of people
collected at the place and the
Patwar: of the wvillage, assisted
by four police constables, was
unable to control the situation
At the request of the Sub-
Drvisional Magistrate, Kirtinagar,
the Superintendent of Police then
sent &n armed police guard with
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more constables. The Tehsildar,
Deoprayag, and Station Officer,
Kirtinagar, also reached the
village The marriage party pass-
ed the village safely on Fébruary
2, 1959 (1e, after 21 days).”

That was after 21 days, since the day
on which the marriage procession
was stopped

The statement further continues to
say

“Since then enfuines have been
made n the matter by the Dis-
trict Magistrate, Tehr:-Garhwal,
who has assured the persons con-
cerned that due and proper action
will be taken accordthg to law.
The Sub-Divisional Magistrate,
Kirtinagar, hag already i1ssued
warrants agamnst 27 persons The
Government of Uttar Pradesh has
been advised to take action against
the people concerned also under
the Untouchability (Offences)
Act, 1955

This 1s not the only case 1 want
to place before the House the facts
regarding another incident which
happened this year The Scheduled
Caste people are not allowed even to
sit on chaarpayees in front of thewr
houses I want to bring to your notice
an incident which happened 1n this
connection

“Some relations of Shri Kewal
(Scheduled Caste chamar) of the
above-mentioned village had come
to his place and were sitting on
cots 1n front of his door. While
they were so sitting, some Thakurs
of that village passed that way.
when the relations kept sitting and
did not get up which enraged
‘Thakurs After the relations had
left, Thakurs called Shn Kewal
and others on the morning of 25th
January, 1959, at about 8 a.m, The
Thakurs beat Sarvashri Kewal,
Nijja, Puse and Shambhu Dyal
with ‘Kanta’"
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I do not know what Kanta’ means.

» .and ‘Iathis’. As a result of
this assault Shri Nijja died and
others were injured.”

And may I say 8ir, when he died?
When all the people were enjoying
26th Januasry, as the Republic Day,
he died there.

An Hon. Member: He who was
giting on chaarpayee?

Shri B, K. Galkwad: His relatives
were sitting on chearpayee, and not
he himself.

“Sarvashri Bijai, Karan, Jailal,
" Daryao Singh, Bharat Singh and
Mahsbir Singh and Thakurs of
the village who beat Bhri Kewal
and others absconded after the
inciddent To secure their arrest,
police got processe: under sec-
tions 87 and 88 of the Code of
Criminal Procedure issued agamnst
them As a result of this, all of
them except Shr1 Mahabir Singh
surrendcred in the Magistrate's
court on 9th February and Shn
Mahabir Singh on 10th February,
1959. On their surrender, they
were sent to jail The Additional
District Magistrate (Judicial) has
rejected their bail applications
and they are now on remand from
the court Cases under section
148/802 of the Indian Penal Code
has been registered against them
which is at present under investi-
gation by the police

“It would be observed from the
facts of the case given above that
1t had been a law and order pro-
blem which {falls within the
executive responsibility of the
State Government who have taken
and are taking necessary action
'n the matter The casc 1s hkely
to. be prosecuted in the criminal
court .

This 1sa case where the incident has
taken place because a guest of a
Scheduled Caste man of the village
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was sitting on a chaarpayee And the
reply which I have just read out is
the reply of the Home Minister,
which he was pleased enough to give
when I had given a calling-attention
notice; but the Hon, Speaker was not
pleased to allow it because he said
that this was a State matter, and so,
it was not allowed. But the infor-
mation was supplied to me, which )
have just read.

The third case that I would like to
paint out is this. People say—I do
not know what do they mean by that
—1that generally for religious func-
tions, they do not object. But in
Punjab, a procession in memory of
Sant Ravi Das was taken, and 1 shall
just tell you what happened at that
time I am reading out from the
information received from the Minis-
try of Home Affairs re: calling atten-
t'on notice on alleged attack on Sche~
duled Castes’ procession in a village
in Karnal, Punjab

“On 22nd February, 1958, mem-
bers of Scheduled Castes of wvil-
lage Par in district Karnal
(Punjab) took out a procession
in memory of Saint Ravi Das.
When the procession was passing
through a lane mamnly inhabited
by Brahmins they objected to it
being taken out by that route.
This was followed by an attack
on the processionists by some 40
to 50 persons as a result of which
the Hanjans fled away leaving
behind the loudspeaker and the
palk: containing Saint Ravi Das’s
portrait 1n damaged condition. Imr
this attack, 21 persons were
injured, of whom 19 were dis-
charged immediately after first aid.
Two of them are at present under
observation. Neither any orna-
ments of womenfolk were stolen
nor any cash was removed from
Palki, The police have registered
a case under section 148/307 of the
Indian Penal Code against the
offenders of whom 21 have so far
been arrested. A cadse under
section 107/1561 of the Code of
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[(Sari B. K. Gaikwad]
Criminal Procedure has also been

.ptp:mntundﬂpo]ieeinvﬂﬁn
tion are soon going to be sent up
for trial in criminal courts.

“The day following the incidents,
the Superintendent of Police,
Karnal, with the assistance of
Shri Ram Singh, MLA, got a pro-
<ession of Harijans taken out in
village Pa1 through the same lane
which was the scene of the'
incident without any objection
from anybody. The mituation in
the wvillage is now normal”

But my information 1s that the situa-
tion 1s not normal The persons who
‘were sent to the hospital were not
humanly treated by the doctor con-
cemned. The police re going and
threatening the  Scheduled Caste
people there, today, this 1= my infor-
mation; this 1s today's mnformation

Shri M, C, Jain (Kaithal): The hon
Member’s information 1s correct I
come from that constituency.

Shri B. K. Galkkwad: But in their
Teply, Government say that the posi-
tion is normal now, and everything
is all right; not only has the Home
Minister said this, but he has also
said that the portrait which was
damaged was left behind, as if the
people were taking out the procession
-with a damaged portrait of Saint Ravi
Das,

Shri M. C. Jain: It was damaged by
the attack

Sbhri B. K. Galkwad: The Home
Mumister has said that the people left
the damaged portraut behind and went
away, as if they were taking out a
procession with a damaged portrait.

y Mr. Deputy-Speaker: That ir not
the correct interpretation of the words
used. Why should the hon Member

put a strange construction?

have got with me
sands of cases.

Scheduled Caste man was passing by
the s:de of a temple.

An Hon. Member: Which district?

Shri B. K, Gaikwad: Nasik district.
The pujary of that temple, or the
Gosavi, when he found that the Sche-
duled Caste man was passing by the
side of the temple, flew into a rage,
threw stones at hum and beat him,
The man fell down., and he became
unconscious Then, the matter was
reported to the police, but the police
did not take any action The man
came to me; I advised him to go and
lodge a prvate complaint A private
complaint was lodged 1n the )judicial
court at Sinnar in district Nasik. And
you know what happened In that
case, in all, there were forty hearings
The accused did not appear before the
court even once No action was taken
by the police, nor did the Judicial
Magistrate make him appear before
the court In that connection, ques-
tions were asked and I will only read
out whatever replies were given by
the Minister

Mr Deputy-Speaker: The hon
Member should be careful when he
speaks about the judicial courts
There mght have been delay. We
do not know whether that oase 1s
stil] there.

Shri Nath Pai: Perhaps ho 1s only
emulating the Law Minster who
showed lack of respect to the

yudiciary yesterday.

Shri B. K. Galkwad. As regards
judiciary, I know they are also hulman
beings. What they think about the
Scheduled Caste people, you will come
to know I am only reading the
replies
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Opposition,

as the Father of <he Nation. So if
I say that the forefathers of the
present rulers were thers during the
PoonatPact, why should any bhen.
Mamber objéet?

Mr. 'Deputy-Speakpr: Becamse all
that 1s- acknowledged. I thought the
hon, Member also acknowledged that.
Therefore, there was the objection
that his reference was being meant
for other people.

Shri R K _Gaiknd: Thaak wan, for
your advice. Of course, I cannot ask
any question to you at this stage. But
~what I say is that in all there were
40 -hearings, the accysed did not
appesr before the cou-t. The accused
had not left the viflage. He  jwes
living in the village. -

Mr, Deputy-Speaker: That might be
due to neghigence on the part of the
person who was executing the sum-
mons or warrant It cen happen
many & time, because a man migh'
manage like that He might -bribe
an officer or he might elude the war-
rant, Several things can happen.
. Why should he come to only one con-
clusion that because the accused was
a Scheduled Caste, therefore there
wag a conspiracy always in the whole
world against him’

Shri B. K, Galkwad:
right.

I bave to ment on many mnstances
here. 1 am receiving not one “but
hundreds of complamts every-day. It
is not thet there were only three or
four cases. All these things are going
on. If we, poor people, want protec-
tion, where are we to go? I say that
it is the responsibility of the Central
Government also to look after the
welfare of the Scheduled Caste people
secording to the Constitution. | When-
ever we come to Parliament and

That s all
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Shri Nath Pai: It is only a fair plea
he makes that the Centre should not
alldW the continuance of conditions
where: thase atrocities are possible.

’

Mr. g i That 19 a diffe-
rent thing I am not objecting to_that
I am allowing him full opportunity to
say that if those conditions exist, the
Central Government. should take
special measijres.

Shri Nath Pal: We humbly submit
that that is what -he means,
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course at the time of the discus-
sion of the Report of the Commis-
sioner for Scheduled Castes, Schedul-
ed Tribes and other backward classes,
I will dcal with it. But I just want
to bring to the notice of the House
at this stage one matter It is said
that there are no suitable candidates
coming forth from the Scheduled
Castes and that is why the posts are
not filled in. You will find that
several vacancies are reserved for the
Scheduled Castes—first grade, second
grade and third grade and so on. But
when people apply and when they are
called for an interview by the Union
Public Service Commission, it is said
that the candidates were not found
suitable and that 1s why they were not
taken. What kind of switability do
they want? 1 do not know. Not only
thatt We find that there are many
sujtable candidates—at least qualified
candidates. When a question was put.
the reply was given that there were
on the waiting list of the Employment
Exchanges, 1,13,757 non-matriculates,
14678 matriculates and graduates and
double graduates, 1,164 from the
Scheduled Castes. But my informa-
tion is that whenever there are
vacancles and candidates are called
for an interview before the Union
Public Service Commission, they come
by domens; but, after interview, it is
said that they were not found suitable.

jor Grants 268

The hon, Minister SBhri Datar bad said
that they were not responsible and

£
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ment appoint them? 1 fail to under
stand that. I leave this question here.

I would just say something about
thase who are already in Government
service You will find that the fate
of the Scheduled Castes and Scheduled
Tribes is in the melting pot now. 1
do not know the reason. I it is a
question of promotion, it is said that
the confidential report of so and so is
not satisfactory and so no promotion
can be given [ will only quote ane
instance to prove how 1njustice is
being done by Government in this
matter Of course, I have got 30 many
cases but I will quote only one
instance and I will finish.

There 1s one Scheduled Caste man
serving as a Class I officer. He is
serving here m the Rehabilitation De-
partment. He has served for 12 years;
his name 1s K. S. Kane

Shrl §. M, Banerjea (Kanpur): Do
not mention that; he will lose his job.

8hri B. K. Gatkwad: Let him
Shri Nath Pai: That is the truth.

Shri B. K. Gaikwad: Recently, an
order has been issued, What has hap-
pened is this. One man from Jubbal-
pur, one Mr. Lalamani, Assistant Set-
tlement Commissioner, Jullundur, is
appointed as Settlement Commissioner,
Delhi Central Office. A man who was
working as Assistant Settlement Com-
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[{Bhri B. KX Galkwad]
nor any representation made on babalf

clutches and slavery of the Cast
Hindus they must b2 made indepen
dent, self-supporting and self-respect-
ing. Give them land wherever avail:
able.

Secondly have their own settlement!
where they will be their own masters,
they will have their own village.



7271 Demands PHALGUNA 28, 1880 (SAKA)

where they are separate and not mixed
with other people. I do not demand
separate colonies; I demand separate
settlements where these people can go
and take to agriculture and where
they may not be slaves of anybody.
Today, in the villages you will find
that the Scheduled castes are worse
than slaves. I was going to tell my
hon. friend Mr, Alva this. While he
was speaking day before yesterday he
referred to South Africa and the in-
justice that is being done there in
South Africa. Unfortunately, today,
he is not here; but the hon. Deputy
Minister, Mrs. Alva, his wife, is here,
and I hope she would send this mes-
sage to him. Instead of talking about
South Africa, we have South Africa
here and why don’t you try to redress
the grievances of the Scheduled
Castes here? I think he might have
seen South Africa. But what is going
on there in South Africa? Indians
are ill-treated. But, how are the
Scheduled Caste people treated here
in India? Their position is worse than
the position of our people in South
Africa, It is said that there is slavery
in America; but, here in India, we find
that the position of the Scheduled

Caste people is worse than that of the

negroes of America.

Shri C. R. Pattabhi Raman: Mr.
Deputy-Speaker, Sir . .

Shrl B. K. Gaikwad: They are not
untouchables; they are slaves. But the
Scheduled Caste people in India are
untouchables as well as slaves.

Shri C. R, Pattabhi Raman: Sir, I
am not interrupting with any pur-
pose. I only wish to say that this will
be used against us. I want the hon.
Member to know that this will be used
against us in international assemblies.
I beg of him to realise that there is
no law in India against the Scheduled
Castes but there are hundreds of laws
against Indians in South Africa.

Shri B. K. Gaikwad: I want to finish
this; otherwise I can even reply that.

for Grants 7272

In order to improve their ecomomic
condition, give them all facilities
which were and are being given to the
refugees in trade and industry. When-
ever we demand that a particular
licence may be given to backward
class people in order to improve their
economic condition, it is said, that he
or his forefathers were not doing this
business in the past and hence no
licence can be given. That should not
be the case. Whatever licences are
there, for example, for iron and steel,
cement, grain shop, coal depot, as well
as licences for import and ex-
port. These licences should be
given to these people in order to im-
prove their economic position.

In order to remove untouchability,
in every railway station the Scheduled
Caste men and particularly Balmikis
should be appointed as water-men;
wherever we have tea-stalls the
licences should be given to the Sche-
duled Caste people and they should be
asked to serve tea to all people
(Interruptions).

Mr, Deputy-Speaker: The hon.
Member should conclude now. He’
wanted two minutes and he has taken
5.

Shri B. K. Gaikwad: I will finish in
one minute, Sir. In all departments
due representation should be given to
them and some weightage also, if re-
quired. If you do not find suitable
hands give them training and make
them respectable citizens, equal to all.
That is our demand and that is what
we want.

15 hrs.

Mr. Deputy-Speaker: Why does not
the hon. Member invite the hon. Mem-
bers here to his house and offer tea
by turns?

Shri B, K. Gaikwad: I must address
the hon, Members through the Chair
and so I did not address them
straight. Now, through you, I am re-
questing them for tea. Thank you.
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Shri Maniyangadan (Kottayam):
Mr. Deputy-Speaker, Sir, I rise here
to support the Demands for grants
relating to the Home Ministry. I con-
gratulate the Home Minister for handl-
ing the problems that face the coun-
try very efficiently.

Mr. Deputy-Speaker: He may come
forward; otherwise his congratulations
may not be heard... (Interruptions.)

An Hon, Member: He congratulated
and was immediately promoted. . . . .

Mr. Deputy-Speaker:
could maintain himself.

Shri Maniyangadan: I do not think
this is promotion. I could not raisze
my voice to such a pitch so as to be
heard by my friends and so I had come

nearer. I am prepared to come nearer
them. . . .

Shri Braj Raj Singh (Firozabad):
Come then.

Shri Maniyangadan: Now, let me
proceed, as I have no time. I just

want to draw the attention ef the
Home Minister to a report that was
recently submitted by Justice Sanka-
ran who was appointed as Commis-
sioner to enquire into a shooting inci-
dent. He is now the Chief Justice of
Kerala. The report says:

“The liberal manner in which
pardons and remissions are grant-
ed in favour of convicts is also
bound to destroy the deterrent
effect of convictions and sentences
by courts of law. No doubt the
power to grant such pardons and
remissions is conferred on the
Governor of a State by article 161
of the Constitution. Such powers
are also conferred by sections 401
and 402 of the Code of Criminal
Procedure on the State Govern-
ment also. . . , It can only be said
to be legalised discrimination in
view of the powers conferred by
the Constitution and the Code of
Criminal Procedure. . . . It will
be extremely dangerous to bring
about a situation which would

MARCH 19, 1959
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enable the followers of a political
party to entertain a feeling that
those among them who happen to
be convicted and sentenced for
criminal offences can easily get
pardons and remissions when
their party comes into power. Such
a feeling will inevitably encourage
them to resort to all forms of
violence to achieve their ends. I
wish that such a dangerous pos-
sibility is fully realised by all
political parties in the countrv
and a joint effort made by all of
them to induce Parliament to
make suitable amendments to the
Constitfition and the Code of Cri-
minal Procedure and to delete
Article 161 of the Constitution and
sections 401 and 402 of the Code of
Criminal Procedure.”

This is a part of the report by the
present Chief Justice of Kerala. I
bring it to the attention of the Home
Ministry because this is not a stray
incident. There are a series of inci-
dents like that occurring in the coun-
try, The withdrawal of cases in
which violence is involved is justified
at times when there is an amicable
settlement among  the interested
parties. But there are hundreds of
cases where no such thing was there
but they were withdrawal. The case
may be one of assault or rioting or
looting but they are withdrawn on
mere political grounds. Several such
instances have taken place and I re-
quest the Home Minister to go into the
question and see whether the sugges-
tion made by the Commissioner could
be implemented. It was only yester-
day that in the Kerala Assembly the
Law Minister has stated that the
crimes are steadily increasing in the
State and it is a matter for concern,
I submit this is a matter of concern
not only for the people of Kerala and
that Government but to all the people
of India and also the Home Ministry
here. Crime is rapidly increasing as
admitted by the Kerala Law Minister
himself. What is the reason? One of
the reasons, the main reason, is given

7274
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sut by the Commissioner in his report.
The members of one golitical party
have s fedling timt _ifethesy do. any-
thing there will be no.asser . . sy

* Nr. Deputy-Speaker:. The hon. Mey-
ber is justified in referving to thp.re-
port of the Commigioner who was
appointed there and whg has suggested
that the Home Ministry should look
into that and see whether that remedy
was the right way, But further than
mt,,h.cmmtgg‘iglo "“detalls of
the administration in as that
would be outside our scope.

Shri 8, M. Banerjee: When I was

Mr. Deputy-Speaker: I am objecting
to this also. There is ample justifica-
tion for the report of the Commis-
sioner being referred to here as he has
made some suggestions by which these
things can be terminuted. That was
quite all rightt He has invited the
attention of the Home Ministry to that.
He is perfectly justified in that. If he
wants to go further than that, that
would not be allowed, ;

Shri Maniyangadan: 1 am not deal-

‘ing with the wadministration of the

State at all I am merely pointing eut
that some incidents took place there
merely because of political discrimina-
tion and that is an Iinfringement of
the Fundamental Rights of the people
It 13 the duty of the Home Ministry
fo see that there is no infringement of
the Fundamental Right of a citizen of
India. We all owe ullegiance to the

Constitution of India and we are *

citizena of India and not of Kerala. 8o,
in that way, I have every right to
complain when the PFundamental
Rights of mine are Infringed and the

Home Ministry 15 bound to Jook into '

that

Mr. Deputy-Speaker: I am not
objecting to that. He can say that.
But if he refers to 'an incident and he
::nhmthtﬁu-mw
|

ts of a Fundamental Right, then
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the State might pave to
"mh and they may
say: that 'S _Was_an offence come
mirted the law afd order position
wa# such that théy had to or.
do something. Therefore, thatsort of

ghrt “Jaip:t Singh (Ranchi West-
Resérved-Sch. Tribes): May 1 suggest_
thet he should take his seat when you
are On your feet?

pir. Députy-Speaker: 1 will take
car® NOW. :

-

ghri Maniyangadan: I do not want
to B0 into the details or incidents |
wep only referring to the case of re-
missions of sentences 1 cited that
quotation l'hgqf I wall just quote a
septence from a recent judgment of
the High Court of Kerala wherein
they allowed a petition which was
against the order of a Magistrate al-
lowing the withdrawal of a case.

“It is httle consolation to the
victims or to the community as a
whole, or to the authoritwes
charged with the duty of uphold-
ing law, to be told that the peti-
tioner and his brother were beaten
vp and that tbe letter's bones
were broken, and that this was
the way m which the accused
thought fit to celebrate election
victory of their party. We allow
the petition, set aside the ordet
of the Magistrate consenting te
the withdrawal of the prosecution
snd acquitting the accused of the
charges against them, and we
direct that the accused be retried
py some other Magistrate either
py the District Magistrate, Tri-
chur, or by such other Magistrate

We wish to emphasise that we ex-
press no opinjon whatever abeut
the merits of the case.”

Tnis is an instance where the High
urt had to interfere for protecting
rights of an injured persem -whe
filed a petition. On the grotnds of”
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EErl Maniyangadan: 1 have not my-
self drawn his attention to these, but
1 know that there are instances. I
take this forum to bring these matters
to the notice of the House.

Shri 8. M. Banerjee: He should he
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mutiny, There were statements by
responsible members of the Commu-
nist party. The Official organ of the'
Commurnust Party published that a
particular éommunity 1s not represent-
ed in the High Court and yo a member
belonging to that community is re-
commended, and all that. Afterwards,
when the appointmenis were made, the
member belonging to that commumity
was not one of them. Such appoint-
ments are not published before they

given opublicity. that a partt-
cular member from a particular com-
munity had been recommended for
the post. Such things are confidential
records,
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was wrong. But recently it iz stated
that the report is not going to be
lished. I request the Home Min

to get & copy of that report and see
what the contenis are, and see
mdoctrinisation through text-books 1s
not allowed.

Mr. Deputy-Speaker: The following
sre the selected cut motions relating
to the Demands under the Ministry of
Home Affairs which may be moved
subject to their being otherwise admis-
sible'—

Demand Ne. of Cut Monon

—

46 318 (Disspproval of Palicy),
319 (Dmppmnl ot?nl.wy.
330 (Disapproval of Pols z

t}’ £l
Token

201, :;:: 218, 216, 217, 218,
219, 311,
» 509, 568, 33. 2’3:: 639-

641, 643,

646, 647, 31, 671.
74, ‘7.3'85&;:% 691,
693, » 799 710, 711, 713,
713: 714, 715, 716, 738, 729,
730, 731, 732, 733 793, %4

799, 800, Bo1,
» 806, 807, 808,

g
£

anmgs
681 632 3 684 635
695

so Sog

653 634 655 S10

4 ;:: }{: 12 :3 814
b0 us; a4h :l 49 250

3
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Appointments to the higher judiciary
iiks the High Courts and Supreme
Court

Shrl Warlor: I beg to move:

“That the Dgmand wunder the
head Ministry of Home Affairy be
reduced to Re. 1.”

Non-implementation of the scheme of
separation of judiciary from the
executive 1n all States in the Union

Shri Warlor: 1 beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced o Re, 1

Need to establish permanent benches
of the High Court in different States

Shri Warlor: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced to Re. 1.

Fatlure to arrest corruption in the
administretion

Shri B. C. Mullick: ! beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100"

Need for rehabilitation of dwploced
government servants

Bhri L. Achaw Singh: ! beg to
move.

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Need for checksmg corruption and
delay m the disposal of cases

Shri L. Achaw Singh: I beg to



7als
Noeod for revision of the .vecruitment
ond Jromotion rwles of government
servants

Shri L Acdaw Singh: I beg to
move: -
"That thé demand wunder the
hesad Ministry of Home Affairs be
reduced by Rs. 100."

Deputation of afficers to the Union
Territories

Bhri L. Achaw BSingh: I beg to
move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100."

Demands MANCH 19, 1950

Jor Grants 7ol
Need for appoiniting ¢ Tribmngl ®
sdjudicate Orisse Boundery
with Biker and Madhys Pradesh
Shri P, K Deo: I bag to move: -

|

Shri P. K. Dee: 1 beg to move:

“That the demand umdar the
head Ministry of Home Affairs he
reduced by Rs. 100."

Shri M. B. Thakore: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100"

Failure to provide adequate safety to
the Indian citizens living on borders
of Pakistan

Shri P. R. Patel: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.*

Failure to implement traffic regula-
tions in Delhs

Shri P. R. Patel: I beg to move:

Desirability of establishing develop-
ment boards under articls ¥71(3) of
the Constitution

Shri P. R. Patel: I bag to move:

“That the demand under the
hasd of Home Affeirs be
reduced by 100."



v 1 74 Damands
Need-te recopnise Bengall too sz &n
offioial-Jangunge- in-the -Bikor Stats

Thsi B. Das Gupla: 1 beg to move:

“That the demand under the
head of Homs Affairs be
reduced by 100.”

Mm;mhﬁamem
Commission on effective body for
the purpose it was formed

Shri B. Das Gupla: I beg to move:

Failure to elimingte corruption in the
administration

Shri B. Das Gupia: 1 beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.” -

Faiiure to provide adequete wmolu~
ments for class Il and class IV
employees

Skri B. Das Gupta: 1 beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100"

Failure to achieve administretive
officiency

Shri B. Das Gupia: I beg to move:

“That the demand under the

head of Home Affairs be
reduced by Rs. 100"

PRALGUNA 20,180 (SAKA)

for Grants m‘s

Failure to establish o .o
eficiency in the

Shri .B. Das Gupta: I beg to move:

“That'fhe demand under the
head of Home AWalrs be
reduced by 100."

Failure to' implement the recom-
mendation of the'SRC, for sefe-
guarding the linguistic minorities in
the States cs also under

qamksmnqahwm
tution

Shri B. Das Gupta; I deg to move:

" “That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100

Need to reduce the number of person-
nel in departments of the Central
Government

Skrl D. R. Chavan: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Need to have o thorough probe into
the system of administration ‘with
regard to economy end efficiency

Shri D. B, Chavan: 1 beg to move:

“That the demand under the

head Ministry of Home Affairs be
reduced by Rs 100"

Need to constitute o Commission to
examine the administration of the
Central Government with regard to
efficiency and economy

Shri D. B, Chavan: I beg to move

“That the demand under the
head Ministry of Hyne Affairs be
reduced by Rs. 100."

Failure to check the increasing expen-
ditwre on civil administration
Shri D. R, Chavan: I beg to move:

“That the demand under the
head of Home Affairs be
reduced by Rs. 100"
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rdmnmc::rm corrup-

Shri D. R. Chavan’ I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100."

Failure to effect separction of the
Executive from the Judiciary
“Shri B. Das Gupta: I beg to move:
“That the demand under the

hesd Ministry of Home Affairs be
reduced by Rs. 100."

Need to reorganise the States on
linguistic b

Shri B. Das Gapta: I beg to move:

“That the demand under the

head Ministry of Home Alfars be
reduced by Rs 100"

Need to reduce the expenditure om
wages and szalaries paud to officuals
of the Central Government

Shri D. R. Chavan: I beg to move:
“That the demand under the

head Mimstry of Home Affairs be
reduced by Rs 100"

Need to effectively reduce the clercal
work m Government Departments

Shri D, R. Chavan: I beg to move:
“That the demand under the

head Mmistry of Home Affairs be
reduced by Rs 100."

Abnormal wmcrease i the number of
officers in the Secretanat

Shri Suremdranath Dwivedy: 1 beg
to move:
“That the demand under the
head Ministry of Home Affairs be
reduced by Re 100.”

Actimties and role of the Intelligence
Bureou

Shri Swrendranath Dwivedy: I beg
lo move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100"

for Gronis 7290

Need to complete the work of the
reorganisation of sevoioes
Shri Syrendranath Dwivedy: [ beg
1o move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs 100."

Failure to ake adequate steps to bring
the Scheduled Caste and the Sche-
duled Tribe Community on a par
with the other communities in the
country az envisaged by the Consti-
tution

Shri Buremdranath Dwivedy: I beg
to move:

“That the demand under the
head Minustry of Home Affairs be
reduced by Rs 100"

Failure to  remove corruptwon and
nepotism n the admimstration

Shri Sarendranath Dwivedy: 1 beg
to move

“That the demand und¥™ -the
head Ministry of Home Affawrs be
reduced by Rs 100"

Method of venfication of antecedenis
of Government employees before
employment and confirmation

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs 100"

Discrimination between States wmn the
matter of venfication of antecedents
of Central Government employees

Shri Warior: I beg to move*

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

The amended Government Service
Rules applicable to Central Govern-
ment employees

Shei Warler: 1 beg to move:
“That the demand under the
head Ministry of Home Affairs be
reduced by Rs 100"



»”
Admimstratn_  of the Preventive
Detention Act

mwiiw:xugwm

“That the demand under the
head Mmistry of Home Affarrs be
reduced by Rs 100“ N

Failure of the working of the anti-
corrupton department
Shri Warler: I beg to move:

“That the demand under the
hepd Minitry of Home Affairs be
reduced by Rs 100"

duled Tribes s the Central Services
Bhrl Warlor: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs, 100"

Apomalies in the workimg of the
Cinzenalup At
Shri Warler: I beg to move:

“That the under the
head Minjstry of Home Affairs be
reduced by Rs, 100."

PHALGUNA 28, 1880 (SAKA)
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Non-confirmation of large numbers of
temporory assistants working for
wmhwcmmom
ment ¢

Mmlbg_l_gm" B
“That the demand %nder the

mma-ydmmmm_

reduced by Rs, 100."

Need of o  National Staff Council

of Government nominess
and representatives of the wervices
to seitle dispuisa 1

!lu'lm:l\:ubmwe:

“That the demand under the’
head Minustry 6f Home Affawrs be
reduced by Rs 100"

%

Anomalies m the Central Civil Servige
(Conduct) Rules, .-

Shri Warilor: I beg to move:
“That the demand under the

hesd Ministry of Home Affairs be
reduced by Rs 100"

Attitude of dwenmunation in daalu'lc
with the Government employees

Shri Warlor: 1 beg to move:

“That the demand under e
head Minstry of Home Affairs be
reduced by Rs 100" .

Failure to ymplement the scheme of
separation of judicary  from the
ezecutwe to all States

Shri Assar: I beg to move:

"hat the demsnd under the
head Ministry of Home Affaira be
reduced by Rs, 100



i .l Demends MARCH My 1980

Failure b  stop corruption  in the
sdministration

head Ministry of Home Affairs be
reduced by Rs, 100."

Need to bring efficiency in  adminis-
tration

Shri Asms: I beg to move:

“That the dwmand under The

head Ministry of Home Affairs be
reduced by Rs, 100."

Failure to  reduce the increasing
adininistrative expenses
Shei Asgar: 1 beg to move:

“That the démand under the
head Ministry of Home Affairs be
reduced by Rs 100"

Fajjure to mget the grievances of the
Central Secretariat Officers ond
particulerly their exclurion from
emergency recruitment to the 1.AS.

Shri Asmr: 1 beg to move:

“That the under the
heed Ministry of Home Affairs be
reduced by Rs, 100"

Need to eppomt a Border Commis-
“sion ta setile

porder  disputes
between Bombay and Mysore States.

a
Shri Amar: I beg to move:

"'!h::hﬂn under the
head istry of Ah&ibe
reduced by Rs 100" e

for Grents nag

Fuilure to stop anti<mational activitite

8hri Assar: I beg to meve:

mmm under the
head Ministry of Home Aftsirs be
ndulé“"&lﬂ" .

Failure to m» Aineficiency,
corruption and nepotism from fhe
administration -

MI.I.M;O}Imwm:
*Mat the gemand under the

head Ministry of Horhe Affairs be

reduced by Rs, 100" »

Appointments of the judges n the
High Courtshte

Shei M. B. ‘Thakore: ] beg }o move:
“That the demand under the

head Ministty of Home Affairs B
reduced by Rs, 100 :

Failure to protect the Indiwan Natienals
from Pakistani dacoits on the borders

Shri M B. Thakpre: 1 beg to move:
“That the demand under the

hudﬂlnistryof‘ﬂomeﬂﬁ'alube

reduced by Rs, 100"

Failure to provide weapons to the
villagers to protect thesr person and
mmufrml'nkuuni raid oOR
the borders

Shri M, B, Thakere: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs, 100.”

Failure to sepavate judwiary from
- exertutive - '
Shri M. B. Thakore: | beg to move:
“That the demand under the
hnél’bhetbe reduced by Ra
100." R
Need to abolish the Ministries of
Health, Nhcaton,  Corlfmunity
MMMAMM

Shri P’ R. Chavan: 1 beg to move:

“oTnat” the wmwﬂ e
head Cabinet be reducd. by Rs
100.”



Shri D. B. Chavan: I beg to move:

“That the demand under the
bead Cabinet be reduced by Rs.
100.”

Increase in the number of members of
the Cabinet.

Shri Surendranath Dwivedy: I beg
to move:

“That the demand under the
head Cabinet be reduced by
Rs. 100."

Failure to solve the boundary disputes
between Bihar and Orissa and Orissa
and Madhya Praodesh.

Shri B, C. Mullick: I beg to move:

“That the demand under the
head Zonal Councils be reduced
by Rs. 100.”

Failure of the Eastern Zonal Couneil
to assess the inconveniences and
difficulties of the linguistic minori-
ties in the States within its jurisdic-
tion.

Bhri B. Daz Gupla: I beg to move:

“That the demand under the
besd Zonal Councils be reduced
by Rs. 100

414 (Al) LSD.—7
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Failure of the Eastern Zomal Counell
to make recommendations for the
redress of the grievances of the
linguistic minovities in the member
States regarding their language and
culture.

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Zonal Councils be reduced by
Rs, 100.”

Failure to intervene in the border dis-
pute between the States of Mysore
and Bombay.

Shri D. B. Chavan: I beg to move:

“That the demand under the
head Zonal Councils be reduced
b,. RI..lm"

Failure to apply the principles em-
bodied in the Pataskar’s Award for
the adjudication of border dispute
between the Stater of Mysore and
Bombay.

Shri D. BR. Chavan: I beg to move:

"“That the demand under the
head Zonal Councils be reduced
by Rs. 100.”

Indifferent attitude towards Satyagrah
agitation going on in the border
areas between the States of Mysore
and Bombay.

Shri D. R. Chavan: I beg to move:

“That the demand under the
head Zonal Councils be reduced by
by Rs. 100.”

Failure of the Zonal Councils to arrive
at amicable settlement regarding
border disputes between different
States.

Shri Surendranath Dwivedy: I bag
to move:

“That the demand under the
head Zonal Councily be reduced
by Rs, 100"
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Need to resolve the dispute Detween
Bihar and Orissa regarding the claim
on Boraikala and Kharasaan,
Shri Surendranath’ Dwivedy: I beg

%0 move:

“That the demsnd under the
head Zonal Councils be reduced
by Ra, 100.”

Appointment of High Court Judges
Shri Surendranath Dwivedy: I beg
to move:

“That the demand under the
head Administration of Justice be
reduced by Rs. 100."
Need to take steps to make criminal
justice simple and inexpensive
Shrl Surendranath Dwivedy: 1 beg
to move:

“That the demand under the
head Administration of Justice be
reduced by Rs, 100."

Need to appoint sufficient number of
Scheduled Castes in police
Shrl B. C. Mullick: I beg to move:
“That the demand under the
head Police be reduced by Rs. 100.”
Need to yeduce expenditure on police

Shrt D. B. Chavan: I beg to move:

“That the demand under the
head Police be reduced by Rs.
100."

Need for correcting and rectifying the
village-wise language data of Man-
bhum Sadar (Purulia) as compiled
in the ‘Language Hand-book’ pub-

Superintendent of
Census Operations in Bihar in
June 1858,

Shri B. Das Gupia: I beg to move:

“That the demsnd under the
head Census be reduced by Ra.
100.”

Need for an effective machinery to
carry out the census operations

Skri B. Das Gupta: I beg to move:

“That the demand under the
head Census be reduced by Rs.
100"

Jor Gronts 7298

Nﬂmswmm
for census operation in Bihar for
obtaining correat language data.
Shri B. Das Gupia: I beg to move:
“That the demand under the
wmumwu
Need for settng up tribunaly to de-
cide allegations by the people re-
garding census operations
Shri B. Das Gupta: I beg to move:

“That the demand umnder the
head Census be reduced by Rs.
100."

Need to reduce erpenditure on police
force

Shri Assar: I beg to move:

“That the demand under the
h;g?olinhe reduced by Rs.
1

Need to extend the Indian Census
Act to Jammu and Kashmir

Shri Assar: I beg to move:

“That the demand under the
head Census be reduced by Rs.
100.”

Need to have survey of middle class
family budget in all States

Shri Assar: 1 beg to move:

“That the demand under the
head Statistics be reduced by Ra.
100.”

Failure to stop swindlings in cut-
piece cloth trade in Delhi

Shri B, C, Mullick: I beg to move:

“That the demand under the
head Delhi be reduced by Rs.
lm"l

Allegations regarding police high-
handedness in Delhi

Shrl Warlor: I beg to move:
“That the demiand under the

head Delli be reduced by Rs
100.”
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Millure 80 provide ininimum water
»ipply n labour colonies in Delhi

Shri Warlor; I beg to move:

“That the demand under the
mmmu reduced by Rs.

Failure to provide water
supply in Delhi,

Hbei Amar: 1 beg to move:

“That the demand undu-the.

bead Delhi be reduced by Rs.
100,

Failure to provide alleguate tronsport
service in Delhi

Shri Assar: 1 beg to move:
“That the demand under the

h::dnendbe reduced by Rs
1.”

Slow progress of stum clearance in
Delhi

Bhrt Assur: 1 beg to move:
“That the demand under the
:I:EDelh.lbg reduced by Rs.

Refusal of the Mampur Administra-
tion to recognize officially the State
Transport Workers' Union

Shri L. Achaw Singh: I beg to move:

“That the demand under the
?gdﬁdpurbemdwedhym

Need for grant of funds for reclamng
mall lakes in the Manipur valley

Bhri L. Achaw Blugh: I beg to move:
“That the demand under the

?ﬂnu.sm.purhenduedbym

30&!"&”"::%}" grant
of aids to private schools

Shrl L. Achaw Singh: I beg to move:
‘That the déinand undet the

?;g!mumwn

Duersinids PHALGUNA 28, 188 (SAKA)
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Need for improvement of eleciric
supply in Monipur
Skhrl L. Achaw Singh: I beg to

move:
“That the demand under the

head Manipur be reduced by Rs.
100."

Need for implementation of Imphat
Water Works Scheme

Shri L. Achaw BSingh:
mave:

“That the demand under the
head Manipur be reduced by
Rs, 100"

Failure to eradwcate wuntouchability
from the country
8hri B, O, Mullick: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs be reduced
by Rs, 100" .
Failure to wmprove the economie
condition of the scheduled castes
as guaranteed mn the Constitution of
India.

Skri B, C. Mullick: I beg lo move:

I beg to

Shri B, C. Mailick: [ beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs be reduced by
Rs. 100"
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Need to allocate adeguate funds to
Orissa for providing heslthy howses
to the Scheduled Castes.

Shri B. O. Mallick: 1 beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.”

Need to allocate sufficient funds to
Orisza for stipends to all
Scheduled Caste students in premat-
nic stage.

Shri B. C. Mallick: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100."

and Expenditure under the Minis-
try of Home Affairs be reduced by
Rs. 100"

Delay in opening of classes for coach-
mg the scheduled caste and sche-
duled tribe students for 1.A.S. and
1.P.S. examinations.

Shri B. C. Maullick: I beg to move:

“That the demand under the
head Miscellanecus Departments
and Expenditure under the Minis-
try of Home Affairs be reduced
by Re. 100"

Mr. Deputy-Speaker: The cut mo-
tions are now before the House.

Shri €. R. Patiabhi Raman (Kumba-
konam): Mr. Deputy-Speaker, Sir, I
wish with your leave to start with the
question of
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bition at all against them.
handicap. In fact, as my
pointed out quite correctly
perfectly entitled to say it,
be watermen belonging to th
ward classes in all the

§
Esgai
M H

Shri B. XK. Galkwad: On a point of
information. The hon. Member said
that there are no laws in this respect
I do admit that But the people in
India are observing the laws mention-
ed in Manu Smriti, Yagnavalkya
Smriti and Naveda Smriti, and what
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different. But s far as the other
cvil .servants are concerned, they get

Shri P. K. Patel: I thank you for
the opportunity given to me to
express my views. Is it not a pity
that there is more corruption, nepo-
tism and. at the same time, a tend
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ernment becomes democratic, Govern~
ment in all walks of life accept demo-

some higher post. Is it the democra-
tic way? In Gujerat an ex-Minister of
Bombay was defeated in the
elections. To find a job for him, he
has been promoted to the post of
Vice-Chancellor of the
Vidya Pith.

Shri C. M. Kedaria: The previous
Viee-Chancellor was also defeated in
the election.

Shri P. R. Patel: The whole Vidya
Pith was the creation of Shri
Vallabhbhai Patel

Vallabhbhai Vidya Pith in Gujerat.
Such cases are very rare. It is
Pandit Malaviya who established the
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Shri Jaipal Singh: I take objection
to the .Shantiniketan being called a
place of dacolts.

Mr. Deputy-Speaker;: I did not
understand him to say that

Shri P. B. Patel: I have not said
that. Because of the undemocratic
methods applied by the Government,
people are loging their faith in demo-
cracy and they are mlh
undemocratic methods.

SBhri P, B. Patel: It is not so. 1
think you have not heard me. You
must be thinking of something else.

Mr Deputy-Speaker: Because the
time at his disposal is ghort, he should
not transgress.

Shri P. K, Patel: Then I will refer
to another thing In Gujarst people
were beaten by the police. I am
referring to ths incidents in Kalol and
Mehsana. I approached the Prime
Minister, the highest authority in the
country. He enquired about it from
the Chief Minfster of Bombay. The
Teply that was received was based on
the report of the District Magistrate
which, in its turn, was based on the
report of the police. In these cir-
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tution. They should be in a position
to move closaly with our pecple.

At present the district heads are
called Collectors. I think it is proper
1bat the name should be changed as
Chief Welfare Officers. The change
of name will be appropriate. They
will constantly keep the object before
them, namely, to serve for our people.
We have got a number of public
spirited young men. These officers

T
:
?

:
:
|
|

neutral. Remaining neutral does not
mean that they should not support
the objectives and ideals and the
constitutional directives. So, for the
effective implementation of our
Constitution, I would like to submit
that certain public-spirited young
men, noted for their scholarship and
enthusiasm in certain subjects, should
be taken in our administrative system.

for Grantz 7316

necessary. We should go into the
things and we ghould think of
more rational basis by which we
fesire in the matter
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done under the present regime We
ve a revival of casteism.

whenever they come across scheduled
caste officers, the officers in charge
should lock into their cases very
leniently, sympathetically and lleral.
ly. The officers are not sympothetic
enough to appreciate the spirit uf our
Constitution and the period within
which this is required to be done. We

in
euch department, etc. They get
those details. But merely getting
such reports is not sufficient. There
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Mareover, some special officer of
the Government of India from the
Planning Commission has been de-
puted to make a study of these lands.
He has made a wpecial report also

i
|
g?
i

some journalists have also gone and
studied the position there. In the
Times of India an article has appear-
ed under the caption Debacle of the
Bhoodan Movement m Koraput Dis-
trict. If you are pleased to go through
that article, you will find how the

position has deteriorated

It is not the fault of the Govern-
ment of Orissa nor the Government of
India. As a matter of fact, the Orissa
Government is always ready to find
the money for the development
the Bhoodan movement. If the scheme
goes through, the land problem
tribal areas will be soclved. So,
should the Government of Orissa
in the way of the implementation
the scheme®

E2ele

He has said that the amount
disposal of the Government of Ori
for removing untouchability is mis-
used I may submit that all
Members representing Orissa State
are not Congress Members. If it is
correct to say that the amount placed
at the disposal of the Orissa Govern-
ment was misused for political
poses, I think, 1t is also true in
case of the other poltical
cause the organisation
the amount is spent is composed
other political parties also.
General Secretary of the Daht J
Sangh is a Ganatantra Parishad
If the allegation is correct, then
amount is used by the other
also,

Ur

E
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An Hon Member: He is not here

think the housing schemes will not be
@ble to give proper bemnefli to people

who deserve such help.

Mr. Chalrman: Shri Achaw Singh.
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{Shri L. Achaw Singh]

the examiners on the performance of
candidates in the' written examina-
tions show that the general standard
of attainment is going down. Fur-
ther, it has observed that apart f{rom
the difficuity of finding accommoda-
tion for so many candidates there is
the serious difficulty of Anding an
adequate numbér of suitable exami-
ners and ensuring unformity of
standard. 5o, the general experience
is that it has been increamingly duffi-
cult for the Government and for the
Commission to secure the requisite
number of suitable candidates. I
feel thet something should be done to
remove this difficulty. Secondly; I
monld like tp refer tn the Deanle aof
the border areas who are manly
backward in education and they have

- been complaining that they have not

got sufficient representation in the All
India posts under the present system.
These U.P.SC. examinations benefit
only the regions that are highly ad-
vanced and industrialised and where
modern education started much esrlier
and these regions always capture the
majority of the posts and the back-
ward and border regions have been
deprived of their share in the adminis-
tration. So, the employment avenues
have not been increased in the border
areas Iltke the NNEF.A, Naga Hills,
Tuensang area, Manipur, Tripura and
Himachal Pradesh. It is time that the
Government revised the existing pro-
cedure of recruitment of All India
posts. It is suggested that in future
the posts should be filled by the
U.P.8.C. examinations according to the
regions which have-already been creat-
ed and not on an All India basis
This would enable the border areas

situatien in the whole country.
many States dacoities, firings
murders are on the increase, and in

s

overall control over the lJaw and order
In
and

" Demande MARCY 13 1550

Jor Gronts 7330
these States insecurity to life and pro-
perty is also the of the day.

to
deal with the problems facing she
Union Territory of Manipur. The ad-
ministration of this area, Including the
administration in the centrally ad-
ministered areas of Naga Hills, Tuen-

has not improved in the least. The
comman experience is that big

1

deputed to these territories do mot
care to learn the local dialect, the
- local language, their customs end
manners., and therefore do not know
the problems and difficullies of those
areas intimately. In my own area

these areas have never been
by these people. The practice
independence was that some of
officers would go to these arees
learn the actusl state of things
then govern according to their
perience. The position now is
most of these high officials

from Delhi would not like to
hazardous journey in the hills
into the interior parts. In fai
the British officers, Sir, it

said that before joining the
vice or six months after joining the
civil service they had o learn the
local dialect. It was made a condition

Esfgﬁqzifgé

i
ie

and jungles. Indisn officers of the
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Jonger, whereas retired military offi-
cers and some inefficient men are

In thug connection, ] would hke to
refer to a press-cutting. But before
1 do that, I would like to say that
most of the heads of departments are
chosen from among the retired offi-
cers; some of them are deputed on
promotion with fat salaries and allow-
ances, and the local people have not
been given a chance OQut of a dozen
officers working as heads of depart-
ments under the Manipur Administra-
tion, only one or two have been given
the chance, but then, in most of the
other departments, the local officials
have either been discharged or revert-

Governor of Assam, and‘I shall resd
portions of the press-cutting:

“The memorandum  details
grievances against the new ad-
munistrative set-up in the ares
which, it says, has feiled to win
the people’s confidence and bas
caused ‘widespread confusion end
anxiety’.. ."

Mr. Chairman: Order, order I do
not think the hon. Member is right
in doing that He 1s bringing out the
case of an individual; I think, or the
case of an individual adounistrator.
It has already been ruled that such a
thing should not be done .

Bhri L. Achaw Singh: It 15 a general
mn.andlwwldl&eonl!tom
to certain matters which have been
agitating the minds of the pecple
there

Mr., Chairman: That memorandum
refers to a particular officer or an ad-
ministrator

Shri L. Achaw Singh: No, Sir. It is
a general memorandum about the con-
ditions of the new set-up there, and
about the deputation of high officers
from one place to the other, and about
the retired mulitary officers in remote
areas. 1 would like to read a small
peragraph and then pass on. Regard-
ing the admimnustration, the memoran-
d ™ says’

“Imports of favourites and ex-
military officers, mostly from the
NEF.A area, has wntroduced =2
peculiar mentahity 1n the adminis-
tration. Civil servants and spe-
c'alized personnel are being push-
ed to the background Except
in a few cases, the ex-malitary
officers have brought with them a
military mentality which acts as
a curb on popular aspirations”

This state of affmrs is prevaling
in Mampur glso. That is why I would
appeal to the Home Minister to cofi-
gider the matter and devise ways and
means to get rid of this discontent



7333 Demands MARCE 19, 1900 for Gronts 7334
[Shri L. Achaw Singh]

and frustration among the people Amembly is set up thers, people will

thare. for 1o We lad x movement wat
We have been told that about R, 3 mm‘ltlid.a.huﬂmmm

crores have been spent for Manipur. how far our tribal people can be per-

On police alone about Ras. 1 crore have suaded to adopt our line,

been spent. On the armad palice and )

the Assam Rifies, and on the East- Bir, T wented to desl with seme

ern Frontier Rifies, about halt 5 crore more points, but since there is e

of rupees have been aspent. Thus, time, I conclude,

mn:;e?:nd mdh: o

the on TMANOT:  qwfy W,

and order and on the civil services, {[N‘R‘tww* r vt
nmxmuumm:mmm% B T wg s ot o ek Bt g

one point, g1 wy aw yg swrer & wnr W
loans, For the development works

:mam,mmmm "™ § vy sowewers § o

Zmntad 10 some ro-pperstives. A

o oll-crubing | cocperative, o NS B . y 4

:inlmnﬂthtmmarhtheaﬂ- Tgusy ¥ A w 3

viser of the Manipur Administretion, O o v W 1 feeht s

and there is no oil-crusher among the iﬂmtmﬁlul‘ﬂm

oW ferwar ) I g wreed
afufr § e gud wivitfre wrgwre
afufr ) or @t afafidf i @ oo
¢ 1 gt ww R T el o ekt
wee fawy §, wiffis & o 3@ wwrg-
wre afafy w1 qw waer g, A9 Rt
t & & f wwi ¥ vy wfewrd,
Tt 9k W fufrerc faw oyl & o
scavar § Tok W ofies W ot
wr ¥ are ot ofies e ¥ W
w W smww

@t e o wit (TorTEgR) -
s @ wafent oot sy wrr w ofY
t ™ &t fafred & W Wt fear
o

ft A% AW . wr QY
®z tfm @ §f at swW
R o Sk dwow wft ko

o & wred o it st & weew
T og o1 o wwrgeTc wfifdf
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T o ¥ sfvwae wwar
& wfefrfe € 1 wWic or wnm & wf-

wfr wem ¥ ww W § o TR
sifeey o ewwrdy § At & wnwar §
fr soft  wgem off ros ¥ WY

Wt W wwar § fE e e
fgoran g 1 O oy 0w A
ifvwmt R g@E o
TN W T WTH BT 3 S e
wrw wolt € 1w wTw & afafear
# Y A et ¥ wwew war et
g Wt fram g

wmmrer afestd wF & g
wngr § W g W § fe @
wwre {1 ot wwuT & fawd F ow
o Wy wrwTewr WY W fyw gl 8,
drox fesafr ot wwe &
AR @ I e ge ¥
Y WA Twer §, oW www S
wyar g T e a7 wee ¥ P
wrewm 1 ¥er T @ et §
wenagu$ rwiiwes
wrolt arenlt ¥ w1 wwar § ot ooht

for Grants 7336

are 9T wTAR v awar § | vl T
2 wrts fowlt o dar o wor gd &
de Wty ey A 1 WEER
w afefest w1 et s g

er & qg ooft ¥ Tg gV
fren wom g § e afc e et
wt afirs oite wfemt ¥ fed ol faed
Tg Wqw 9§ o Fawr drav ey
€ o¥ @ ay wiws Foge g o

oW ard ¥ yaew § O e &
vyt 5 wod coeifes oo oY for
srint W A o gelr o
s @ wr gt
gy F ot sfvw frd it @ X
Bt A fis wfY 2y o fieft sroerdy fsrer
§ w10 w0 g ar el foraly wear
wwwt fiedt Iuthw wwt F ot gt

1657 hrs,
[Mr. Dxrury-Sezaxmm in the Chair]

T Wi W g awd iF fra wran
o §nr wrE F ferd o & g T
Tt wratem &, agt e e s,
m—ﬂ'{ﬁ!’!—#& q’iﬂ; ¥
¥ TR ¥ v F sfas o
o uT ST § wgT R S aT A
feay wrar,  ww fir g witg W
t: foy d wor o v e g
fif ST At R Sk g
¥ a1 ww wfafomr oo & wrwe
m § ok s s

% I ¥ s Wi  soofy
af o1 s wsfer wow wen
§ 9wy § oo ¥ e i
“oet o4 e et o, 5t ¥ v
wr! sy ot ot figer dwar werr
¢ it «f vy v oo {—wyt
ax & v §, felt § wft wwewr
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i wew )
e @ W} e wfafe &
uy ifen F reardy o wwf g o)
wak W { 7y wevar e Tgd A aw-
UT—=FHROT ¥ Woww wifew & §—
WIS, feg e g fe ux
wwt  fearfied) F off dw ok § oiix fosk

yrad wardy
foq Wt e ¥ ot 3@ §, AW
et wolt T e qE T @ )
foeolt & AramTTw T T & @
o wfgm § ) W ow W ¥
wrew oy § e o sufer aamaw sow
fn gwr e amw §, ww Jwwt
WY ST e & du fear arn R,
ot e vy ¥ wfes oww
watar Py et § Wi oy St W
qury Wt & w7 v AT o ot e
TN QE BTAW| L W T wfm
. e fovvwar an &, & fac

U T YW ¥ w1 g oy

" wg vt ¥ fad sfaerx off wour -,

afer o gy wy ¢ fie oy vk F
oy 3u mf s §, witfis ong¥
L L
¥R § TEW 1y v Wit dee
At YT & 1w o wy i ey X
g few & Ay fem g, qft v ®
fud | gt o et €, @ vew
X & A T T TR I e R
¢ foew) ag ¥ @ ww F ww we
st wre & are e ol e
frew v X 2w @1 & syl g
mit ¥ agy ft forw owt &
ANE SOU W f v oo oY
ot wiow wT fear wwr o faw od-
o ¥ awrw g¥ WY W ¥ 3 erOfor
v W fiegqy Wy wfgd, o fis wro-
oW w1 g oY T W ¥ ww &
¥ & 70w 7% T @mr wfgR, arfe
waaRAr i Nerdww
I wufe & oY wy ¢y yot 4 A W
Wir e W o Y W | e o
o A qws ¥ W owid 8, wilfe
arew gfww & I qur-aww ol
t o TE wwy ¥ agw oy wwowg
ot war & fw www ¥ qgk @ I
g frrer amef & wire ot gy oY srrey
£ &, Juet wé-ad wv fegr av § o
17 ks,

wworer T g€ ¥

feft & oY Thfes difex §
A% grew § & wrvfiy oy o oY
w1 W wrsfer sy W § o
fei¥? & wgr mur § fis oy it



7339 Demands

fyn fowen £ oo & oy afr
ot g sirc st et v fid wit €,
o fied and® ¢+ & g g f e o
. quifew dfew wint § Y § o
Faa qre wom s &Y v oAl R,
wrz ey fY vy ag & N O wfta

Wre, owe Trfifes ifed & A,

& T § 1 g iR ¥ i
sra oy & 8, foefy e v
wia § ) s wfes & wim &
o § ax weftw, O sy & o fl
amq ¥ dor Ay gt @, v D e &
afF et @ W dwrc ot gE oA
g £ e v aftr # o @ gfeen
#t wfw W-uawifey wwwdy
sttimafr 1 d e § fe iz &
Y ¥ T weg 7 wrkw g iy
fand fo o Wt & a9 57
R W | W wf7 qur s A o
T, & I AR w et & e e
W TR AR IEE TIFIEETES

PHALGUNA 38, 1880 (SAKA)

for Grants 7340

TS § amay waay o, e gfr qur
P & wrp R ¥ aerd o i
frefr g 1 A wuw o w ag &
Wl w A W @ R feg, fre ¥
AR ANAdFT MR Wy
Ll

FyTeaw wPT : AT AT AW
TN R W7 NG |

ot www e : F 7 o qF
fem &y

Fyreaw s Bfea & §F ofr
ot T ¥

ot aww ;e ;- & A e
Ll L & &

TR T g ° Q@ gl 30w
A R Wiy g, o Aoy oo R
Wi §, ot & o e § oA W
W 1t ox £,  qo iy F faw
wg v 43 o §—wvpr Y gfiz A A
g Wy fow & 5% § &, gl IW w
W oo g & ag 9w ¥ -
I® & wfes § 1 7z &w ¥ 1 forg o
T A v F oavdy &, @ w o @
arft ¥ 1 agr a7 a@ T T
W ww o g P e ek fafer
TaTe o ot g @ o ol e &
A w5 wrgem § fe N ma-ofiwasfoz
M g A% wwen o A wie g,
¥ AT W I Bk sy
6 Feqr o wwer @ & ok 7 Wk
T o wsy S wifgd | & wwwa
f o @ a9 & I o W e
aft ey Aré o a@ w1 N I
& 3%) *if = g W wwNY ar
s gro o & od fw X f
Fowr faw gfa & ST awFr on g §,
T T g arw | oft TN pe e



34 Demands MARCH 15 1980°  for Granty 2340
[y wwwr mwree]

wC fir v & QTR g & e uee sy fed amt o aveer §,

L st v i€ were it ot srcewar gy

fomg ¥t Ak ey e & ot g

v & ¥ wfcer wenr sew & o & wg S oy ol &, o

it & o W wgaT W § 1 vel
hfow A e g R & wre
T ¥ 7T W AT Faey Afew

g, O v @

o ary 3 gy o oy T AT Wy
ffegfom Fpmtgu v ewag®
g fr ¥ ofomt & afac st AT Y
Ry Fw R Ayt & foare
wd € g ww wff AW at W
faufomr frar & ar awdh & aw
N e w3 o e A § 1 v
gwr § i oy iy il syfrferaer widy
¥ oy wyR & forg w® @t w7 ware
T &, ar e & A 1R w1 ware
sy § ar wwaT wrr § av @ ffom
S o § 1 I g av frew omaT
mAfriddmd ¢ vz
) For ofr v s A e g,
Jue mfwat ¥ & o 3a® a0 g
o R Mg urd ¢ 1} wrwen ¢ fis qvwTe
W s § Ot gy vy feae s B
o & Wy sife wod v Y gfom
wrry &, O wed w19 W v
Y § ey v s e &
frd § 9 WY W wgfe e
s §, T wepgfe 7 amr and

W H O% AT §§ WT § wErer

W {ar | Twr 9T g wwr v g .

ot @ gven ferafe-fer i
Oy oy oy § o Farelt g sty e
¥ fr snfew g & It gy & Qe
O gl ¥
wwar § e ) Iw B ¥ el
Tl wifew Tur qurey ¥ farg, T
aw & gut ot & sowe WA & e,

ot s Y g & 1 SR ey
xearfe w7 grey foar §o F wgw
v are & fis qw ag aravrAT O e
fw spepfar w7 yatar wgt o wwaT o
o T wror w7 AT § Wi v O
wATEt & SrEd Sy AW o ag ofr
X v g wd feaan ant frwar ard
&1 W79 X i 3w R & fisadt wreareTe
X W X ¥ W wmow ;v W el
qa Wt gfewrd s § 1 o wifi
fir w9 o At F w8 ¥ | frerfy Wy
& ® g gfend et g §, 37 firg
T ® o ¥ ww wraTT Ay afa s
$r wfgd 1+ oft o N gl eaend
& W gl wfeangar & I frarewr
& fag g ww wrfed st sy W
wfid wa e df & aring s
wrr ot goargy uia fwdy T § W
e faze & G gF ol s
s g o fEs) § arwr sawrn
YT § 6w i AAT 7 e A
WTAT 97 I6 A7 (WA GurGT AL wa
afy afy oY, 3t e wrw o
¥ <og el § @A § G oy &,
IT% qrg g af mfr

IUTCNN NPT 7§ AT A wor
T § T8 awd wae & fad f war
@ § W ahn geer e ot
qear ff wok wefrr af @ 1+ ww W
R AW §

off W T ¢ TT o AT &Y
wor &% ux  waely o w1 T v
wr f o
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mﬂw:mmw
sl 1w ez Y afes v g

§ onfe ol st o P ta-ty

et

B simwsamc : & ov fore &
wer v Rt E
Shri B. K. Galkwad: May I ask the

bon. Member to leave Delhi and go
to the villages.

ofy www w e . AR e gl
¢ fis # feelt oY w7 we o qa?
Y v o W e § 2wy ) & T
waerrar wrgan § fe & feelt & wfaforr
ol ogf g¢ ofr Wy § o wgi ww
w1 W wea faay R Wi A3 qmr @ s
at fiFgenT o wes g W o9 g
wror o1 AgY §, InE Wit e
T oY T 8, q¥ g W 9R
fog & g ¥ wen W g fe gugn
g ww ot gf & W I ol o
ot T e w5 g 1 A e W
ot oy § e o feor & fordt gy
worr A e ot &, I & fod o
wrare seferr son wifyd, 3% afera
afwre wor wifgg o | w7 N
ot §, Tue fad i wreT & amar
wwE vy g wfgd o

dfew ws mumw  cwwn” (faw
q0) : ¥ R awpre |

arefiy e WERT, R §AY
¥ & woef e & gro gy Yo
qe el wrd aret s W g7 o
£ 1 o § e wew &, R
o & st wt sfomet § 1 o
wT oY ifer & wmpw F & o twev §
PR TstdF ww RN wroeed §
ofix o & wrow ¥t we o Aty feht
g, fueely yoeafeey wite dw & fed

saeTd ot o ff sl oy
wff wt § 1 sww e oy & s o
oY AT tw & Wi T AT § W
o< vt W A aff § ok @wa
w fs W o w Wi oewiy ¥
vy freay wn T wg vy oY
or faddt TR | ER WO SR
v & T #T WW Y W Frie
5@ ¥ fud fam woe o e ofT
T ¥ gt wifed sw v @ ofy
%1 ww % frarfor o g awr &1 oY
auT § ¥ o & WS W W @
& | % wrow I fews ¥ o oy
q3 wrguew fafay aff gav § 3 v
N wor & fod v wfig@d |

T o A Tw o N g i §
ag wfy aw s ey fdie ft 99
ark & o ey wrov g § e v e
uTX WA w1 g faane g @ §
R TEm T A e
™ T W wew sforw ag § fe
TF AT qEOET AT W 9T W A Wy
¢ v @ =y T T T g W
™ 2 Tamar & ¥ freer T wT WY
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[t war wromwr witw] )
PR MR o 1 o own g
fi Rer wr el g it avdwr weay
g wx 33 W § gyt &
T AT O (W WY W ey
qfoaw v & fad @t ovldt © oy
¥ oy tw ¥t oy feafe wft §
¥ty sroear aft ¥ fe ool Wy
farrelt Jur weht wnfigd ® Feor Ty gt
foud fafrerr w § * ug tw & fad
wf gorw v aft ¥ 1 fe o T o
wow qfoaw w7 W} Juk fad T
wrwear ot feafir o s F o v
ITE WHA GWTX TEAT WTE |

2 gowat g f& 0% acs wwdwT
QYT AT BT T ST dwer wwf v,
dur twT W@ 7 gww wd & ol
T aw T wo § few i &
qTe-aTy FOU I ¢F Ay F Ao w7
frgafeay Y Twe Tt Aowre fanft
W F@ & O @ w1 xuer
wTar § 1 e 3T qfear o e-
fem ¥ ZTOT ¥ GTEIe ¥ w1 F amr
s & fag A o d= s Al
feafa Sqw vt ¢ 1 aw & S
Twaa § & v¥ w7 & A gt §
® wgx & s ol ATwT o el
Lemafl s @ A TRT W
WY T Wiy § IEEY XN GT 2T K
gufees oft are & =g 3f7 &
IIQ FTETT & AT AW &L 97 ¥
YA FETT Y 0T K IATY F Ggraan
I T A T ¥ AN AYTR KT W
o & W awr ¥ ool aga 1w
gere 3t g1 AwAr ¥ )

gan ol wfeart aw Ao at § fw
wgt ¥ T Kt =AY fofy ay o
Srwwen 7 foft ) agra @ wre
8 W wrwft ®1 S 3t At g
ae qrr e 8, v I ST A afa.

Demands MARCH 2 108

for Granta ne

w1 fre & wror AT werr T R

ot feufy oW aR ¢ wvcars oy MY

€ o o ot wek § e e, T )
g g s as afx Ayl § a9
w87 w1y s srw gur w6 ek oivfad
Mg ug A w@ e wa g
A &% ared w1, AW AN W w1, W
&t -qra #7 QY W at Paw zET
ow WY g g &

oY cawr ofoary v @ @ £
¥ew yrfreey w1 A ferar e §
dfgn & Fwar g fw “aid oY e
oy, iF ot woow ogd 1’ e we
Arfraay T AT ¥R w7y waww g 7
arfraar dvre § af & 1 Faw Iwer
ary forar am &, dfwer gwd amr e
T At aft &1 gy aft wfsat ug
v ot § fx ot frw oredirar wt wmere
T § TEw g o g e & ford
o faeen wodt g wfg@ o @
aft g7 1 ? IewIw & (A fakea
went e o “feg qfeew wrg art”
1 AT W o ara O 8, ag At
aré o wxy § dfex gy § A
feg & sfv faodlt W oY sy
wrr wifgd o g Al urk ) fgsga o
¥z wra art BfeT gEem § afy
wrk | vy A url ¢ cafeq o s
fe a7 sawy <} fw figg o ok o
rfad gg T oA @ 8, IER
wreafeem Al ¥« oY IAeY guA
e it a7 A w7 g Y fer
4 QI A TF TETETN WYY KA |
T woEw &1 g3 wov & fa faredt
T &1 fowraw gur A fs aft gor
gl @, s At sonv wigy w
® €74 § v af mix off £, @



o4y Dowents  PHALGUNA 2, 183 (SAKA)

xg wwgewr Wit

ﬁmtmﬂﬁ‘?&ﬂ
i e stfendl ¥ € o | g2 v
&, pmd arosTe & vt § egumen
ar wei & frd Far fen F & fuww
Lwe & ut & T ¥ IR Prerr
o Ay Y el #Y 2 feay |
Ty AT W fpg & e e
ey dwd ¢ e oiindy & gewy

Woag wem dor et oo
quwaelt & pt afEd W P
e d o fadan oot £
witr e ow o € o syt e
¢ o et ot o

for Grants 38

W Pt T e wolt ¢ oY et
e & difcae wd § & e F
g i nfrow gl g o el
ﬁi-mﬁ%@ﬂmmm&
ATRETH Ty gl e & gt v |
Hrar AT Wy W e g € | o
g v § fr wgr ¥ wreew @R g
21 & v g 6w wzmin &
g:!i,wﬁu’tmmim
*‘“ﬁ""*ﬂl{wq&mﬁq‘:ﬁta
TE WX a% woe Qo | 4y O faere
oy ger § i cewt g wee
® e wigd | @ R irengle
farare wom wifig? 1 T wre Y g
e &} F $€ wiomt s qudt
&1, wYE gy Feré R @ o AT gt
¥ @ e W R, T Bl
TN | T§ WAEET T TN Wy
ST O s fem Wt Al
fodt, oefiear wat ¢ o ey
90 warAe feqfr saw @ ewdt § 1

TR gt od @R
¢ fs oferam ¥ e froae w
WA 1 39 ¥ fod gk e fewmr
wY faeeft gt Wit wadar § s
w0 wfgd ¥y Y we v & ) W
X wm e W v
w6 A urw W whrd wfedt §
e o g g fdn dafs
firar crew o Fored @ 1 & argy prAwrt
@A @A I RARTIEY
A oy off Y ek § Wi Wk &
wow wrry A ary A S A ag
& w1 w1 geTR Ty fewr aETw
Arre-far ¢ w7 @ § I § T
& wwsy ATAaE g @ qEfaR
fr oy ¥ ag1 7 whafat o v
afsrrm ¥ & T & v I X



Fhar g ey 2w &
WEITTT qY @1 & 1 I WeeTe ¥
e ¥l g dre w e Ak
ST & wifgg i wx A fraa g

it trex wrelt (aroae-
e wagfea anfet) - g #aveg @
¥g WAy ?

dfen wx o weiw . § qg
wAT AN QT E | WY W g A
wa awelis gt & 1§ wrerw & gl
Y @ Wy wT T, AT ¥ i
I wT g § A e § fr afe
T ¥ g wauw gu & A mrag
ooy g § 1 *F fagelt e o wer
a1 @ wigdus ¥, @ @w 7 0%
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O Wl 7 22 dfew wiv Wit dw @
€, xafad & Wy &1 T T e wen
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Mr.
Deputy-Speaker, we had & fairly quiet
debate. A number of points were
made by hon. Members and one of the
happy features of today’s debate was



tention was put forward by a num-
ber of hon. Members that there has

years in particular, the Government's
work has been expanding in all direc-
tions?

We have taken a pledge to establish
a wellare State. It 15 not what
was formerly miscalled a police State.
Therefore, it we have to make a
journey from a police State dealing
with ordinary or normal matters of
administration only, which were a
few, to a Welfare State where the
Government agencies have to enter
into the welfare of all the people in
this land, then, naturally, Sir, you
would agree with me, we shall have
to expand, we shall have to appoint
a number of persons, we shall have
to open a number of offices and de-
partments. In particular, Sir, may I
point out, that while Government are
anxious to see that unnecessary ex-
pansion is avoided, where it becomes
absolutely essential naturally new de-
" partments and new offices have to be
started and officers have to be ap-
pointed thereto.

An hon. Member just now suggest-
ed that the Home Ministry has been
expanding beyond all measures. May
1 point out here that the Home Minis-
iry’s work was already 1‘ a wide
character, but during the last «ix or
seven years continuously the work
has been rising? It started, say, with
tion of the States Ministry.
of points have still to be
That was the reason why
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we had to start what iz known as the
Reorganisation Division. Thus, every
year, may 1 point out, we are having
expansion in the Home Ministry along
directions which are absolutely
healthy and which are progressive.

Then, you are also aware—I am
pointing out only a few to show that
we have to undertake certain sctivi-

give a proper training. I may point
out to the hon. Member that we had
to keep in readiness staff and officers
not only at the centre but in the
States also for the purpose of deal-
ing immediately and effectively with
all thesze questions.

We had also to deal, as you are
aware, with the question of minorities
to a certain exfent under the Consti-
tution. First we had a Commissioner
for Scheduled Castes and Scheduled
Tribes. That work itself has increas-
ed, because we have got a division
which deals not only with welfare
officers but—the hon. Member did not
possibly know—we are having a sec-
tion where we keep our vigilant eyes
upon the representation of the Sche-
duled Castes und Scheduled Tribes in
the various services of the Govern-
ment of India. We are also advising
the State Governmenis to see to it
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percentage at the recruitment stage.
It would be difficult to have it at the
mouonstue.thoughuuguﬂnz
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In this respect, may I point out that
after reorganisation the Government
of India have to look after six or seven.
territories, We ‘have got the four
territories of Delhi, Himachal Pradesh,

and Tripuwra. We have got
the Andaman wnd Nicobar Islands; we
have also got the Laccadive, Minicoy
and Amindivi Islands. Their adminis-

to a large extent they are undeve-

the question of protection of linguistic
minoritres. Under the States Reorgani-
sation Act, an officer had to be
appointed, known as the Commissioner
for Linguistic Minorities, for the pur-
pose of finding out to what extent

have not been appreciating that, and
possibly they did not know what this
Commissioner has been doing in this
respect. He has till now visited a
number of States, g)most all the States
in the South. He is going to visit-
some more States in the East and also
he has been in receipt of a number of”



:

o7
it
H
h
{

{
EZE
it
8
4
b
8
g

sgj
g;‘-:
3
E

Fij
;

4
i
!

j
Es
i
3
4
g

|
?
d
:

!
E
z
;
P

In USA., the pumber employees
per lakh of population 15 1,344.2
(Interruptions.)

Bhri Datar: Let hon. Members hear
me in patience, and 1 will answer

¥
%
%
:
5

Bhri Datar: In UK the percentage
still It is 2,087.7 per lakh

It does not necessarily
<depend upon the weslth or the pros-
perity of the country. In USA, it

Demands MARCH 15, 1950
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is 1,344 whereas in UK, which 'is

not so prosperous as UBA,
it is 2,087; Canadn 967, Australia 1,008,
New Zealand 298; but, so far as India
is cancerned, ¥t is 215. So, it is rowghly
200 against 1,000 or one-tenth roughly.
That answers the question which the
hon. Member has raised.

Shri Nath Pai: The per capits
income in India is, according to the
Reserve Bank bulletin, Rs. 55 whereas
in the US.A it ix Rs. 13,000; it is
27 times higher.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch  Tribes): Now that
we are getting statistical information,
I would like to know whether com-
pered to the population, we have
fewer ministers here or more
ministers

Shri Datar: So, I was pointing out
that the percentage of Government
servants as against the total popula-
tion is not so large as the hon. Mem-
ber suggests,

Regarding the Preventive Detention
Act, this morning more or less a half-
hearted attempt was made to raise
this question, saying that the Act is
still there. But the percentage is so
small As ageinst 1855 en 3lst
December, 1955, we have on 3Sist
December, 1858 only 72 and we have
liberahsed the conditions. Therefore,
that point has no substance at all.

Shri Nath Pal: That 12 because we
are vigilant all the time

Shri Datar: Take the guestion of
Delhi Administration. Here also a
number of hon Members made a point
that the Delhi Administration was
expensive, that the Delhi Administra-
tion was not receiving full attention
from the Government of India and so
on. May I point out in this conspec-
tion that in respect of the Delhi
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But Government are anxious to m
that the administration is not so
.expensive as the hon. Members think.

Becondly, in respect of the grants
to the Delhi Municipal Corporation
also, an hon. Member contended that
the Delhi Municipal Corporation is not
receiving full grant. That ls not the
correct state of affairs. May I point
out here that the Government of India
have appointed a special officer for
pointing out what are their require-
ments and what would be their
resources and that officer is carrying
on his work. Pending the receipt of
his report, the Government have
already granted a number of lakhs
of rupees for the Delhi Municipal
administration, An ad hoc grant of
Rs. 30 lakhs has been paid in 1858-58
and another sum of Rs. 30 lakhs is
provided in the budget estimates for
1959-60.

Then, in respect of the capital works
also the Government of India are
going to give a loan amounting to
Rs. 78 lakhs; rather, we have already
paid Rs. 75 lakhs. In the present
budget Rs. 90 lakhs have been pro-
vided for this. Here we must remem-
ber that the Delhi Municipal Corpora-
tion was started about a year ago.
We are prepared to give them what-
cver they require, provided they take
full advantage of their own resources.
They have to ghther some experience.
Therefore, it is too early to say that
the Dethi Municipal Corporation is not
being looked after by Government as
properly as it ought to be.

414 (Af) LSD.—9.

Delhi does not suffer at all.
other hand, it is likely to get more
advantages on account of its proximity
to the capital of India. That is the
reason why the Government of India
have to give full attention, not omly
to the urban population but to the
rural population also. In the Acts that
have been passed and also in the
measures that have been taken, we
have always seen to it that the rural
interests are not ignored. The rural
interests have to be advanced, because
the rural population requires our
larger support on account of the pecu-
hiar conditions in which the villagers
have been living. Then, so far as the
community development is concerned,
we have covered more than half of
the Delhi territory und if the hon.
Members go into the Delhi territory
they would find that there are signs
and indications of a new life and
along with it a right awakening
among the people. That is a very
good sign. That, I may assure hon.
Members, is the direct responsibility
of Parliament to look after the Delhi
area as well as possible.

* Certain hon. Members made a criti-
cism that the two Committees that
have been appointed were not doing



in this House when the States Re-
organisation Aet was passed—the
Government had to take care to see
that public opinion is assoclated as
largely as possible with the adminis-
trative set up. Apart from the Delh:
Municipal Corporation to which a
number of powers have been given,
there are some subjects which are
compulsary, which are imperative and
others which are discretionary. It is
open to them to expend the fleld of
their activities as largely as poessible.
consistently with financiul require-
ments We have these two bodies
which bring the public into direct
contact with the administration. We
have also the Central Advisory body
for Delhi which often meets and, as
an hon Member pointed out, it carries
on very good work. A number of
points are raised and they are
answered.

An hon. Member suggested that
whatever taxes were recovered so far
as Delhi is concerned, were not being
spent over the Delhi territory, May
1 point out that if all the amounts
that we spend over either the Delhi
Maunicipal Corporation or the Delhi
Development body,—there is «lso the
New Delhi Municips] Committee and
the Government of India have taken

taken inte consideretion, you will

He has a lot of very responsible work
to do. The Government of India have
to carry on the administration through
the Chief Commissioner. Therefore,
1t 1s not proper to say that in respect
of the Delht Administration, there
ought to be no Administrator at all.
Just as we have Administrators, Chief
Commissioners or Lieutenant Gover-
nors 1n other territories, Delhi also,
especilally on account of itz impeort.
ance, requires an afficer of the type
and of the character of a Chief Com-
missiorrer That is the reason why
Delhi has been receiving this atten-
tion

Shr; L Achaw Singh made some
general points or general complaints
about Manipur Administration. May
I point out to him that in the Advi-
sory Committee, the Member ruised &
number of points and they are all
attended to? 1f I mistake not, their
income is s0 small and the whole
territory is so undeveloped that for
some years more, the Government of
India will have to spend more over
Manipur for the purpose of bringing
up the administration to as high s
level as possible.

Then, he stated that the system thst
was being followed for the purpose of
recruiting Government servants is
unscientific. 1 fall to understand what



tion can be taken, and it i= not pro-
per

a disciplimary proceeding has to be

ment of India are anxious to see that
corruption is rooted out completely

Another hon. Member contended
that the number of departments was
being multiphed without reduction in
other cases He made reference to
the police in Delhi and elsewhere.
He stated that we had the police
department, then we had the special
police department and then lastly, we
had the administrative vigilance
organisation May I point out that so
far as the police are concerned, they
are dealing with the ordinary ques-
tion of the detection of crime and with
law and order? BSo far as the special
police establishment is concemned, it
was established for the purpose of
rooting out corruption amongst Gov-
ernment officers. Its reports are
publizshed every year; they are placed
before this hon. House and oftentimes
they are debated upon. Then the
administrative vigilance organisstion
is necessary, as the term itdelf implies,
for the purpose of exercising vigilance

28, 1880 (SAKA)
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with a view to prevent the commis-
sion of offences. Therefore, its fleld
1s larger and it take into mccount

you e

whenever necessary, proper action is
taken by the SP.E. or others. Every
matter is properly looked into either
departmentally or, wherever it is
necessary, criminally. That is the
reason why these have their owm
spheres of work, and the accumulated
effect of the work of all these diffe-
rent bodies would be a purification, a
correction completely in the official
class s0 far as the defects to which
the hon Members have been refer-
ring.

So fas as the general allegation
about corruption is concerned, I may
again point out that corruption has
been coming down. It is no use
merely contending here that it is going
up. Thereforc, I may pomnt out that
these three particular bodies are

absolutely for the purpose of carrying
out the work

18 hrs.

Only one sentence about the Citizen-
ship Act An hon Member mmde a
complaint in respect of one case.
far as that case 1s concerned, a man
came from East Pakistan. He came
naturally with a Pakistan1 passport
and our wvisa, and immediately on
coming here he surrendered the whole
thing, and he continued to live in
India unauthorisedly for a number of
yvears He did not first apply for
ciizenshup certificate. Only then he
apphed. And naturslly, 1t was found
that when there was such a man who
had been living, who had been violat-
ing the rules, he could not be given
any citizenship certficate, much less

gwven the right to practise in the
courts in India

Shri Nath Pai: This was a very
complex case.

¢ Wt o W (W) A
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[ o 2 1848 hre.
T qer § v f arwr safer ¥
g & v e g v {0 The Lok Scbha then adjowrned tif2

Mr. Deputy-Speaker: The bhon. Eleven of the Clock on Friday, Mdreh
Mpmber may continue his speech 30, 1050/Phalguna 20, 1880 (Saka),
tomorrow.
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